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FELICITATION BY THE SPEAKER

Congratulations to the Union Government and all

countrymen on India’s assuming G-20 Presidency

PAPERS LAID ON THE TABLE

STANDING COMMITTEE ON INDUSTRY

318" Report

STATEMENTS BY MINISTERS

(i)

(ii)

Status of implementation of the recommendations
contained in the 360" Report of the Department-
related Parliamentary Standing Committee on Science
and Technology, Environment, Forests and Climate
Change on Demands for Grants (2022- 2023)
pertaining to the Department of Scientific and Industrial
Research, Ministry of Science and Technology
Dr. Jitendra Singh

Latest Developments in India’s Foreign Policy

Shrimati Meenakashi Lekhi

ELECTION TO COMMITTEE

Tobacco Board

SUBMISSION BY MEMBER

Re: Alleged Auction of 4 Coal Blocks in Telangana

MULTI-STATE CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2022

696-697

698-706

707

708,
798-806

708

798-806

709

737-739

744-756
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MATTERS UNDER RULE 377

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

Regarding allocation of funds under the National
Clean Air Programme (NCAP)
Shri Gaurav Gogoi

Need to include and develop places of religious
importance in Rajgarh Parliamentary Constituency
under the PRASAD Scheme

Shri Rodmal Nagar

Regarding release of pending dues to West Bengal
under MGNREGA
Prof. Sougata Ray

Need to rename “High Court of Bombay” as
'Maharashtra High Court'
Shri Gopal Shetty

Regarding release of insurance claim on crop
cutting basis under the Pradhan Mantri Fasal Bima
Yojana to farmers in Hanumangarh district of the
Churu Parliamentary Constituency, Rajasthan

Shri Rahul Kaswan

Need to run a MEMU passenger train between
Sitapur and Lucknow
Shri Rajesh Verma

Need to sanction construction of a National
Highway from Satna to Prayagraj linking backward
areas of two states

Shri Ganesh Singh
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757-758

758

759

760

761

762

763
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(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

Regarding expediting constructions in the Malda
Airport
Shri Khagen Murmu

Regarding setting up an additional Kirshi Vigyan
Kendra in Bhind district, Madhya Pradesh
Shrimati Sandhya Ray

Regarding development of infrastructure for
differently- abled people at Kumbhalgarh and
Ranthambore Fort

Sushri Diya Kumari

Regarding release of installment under Pradhan
Mantri Fasal Bima Yojana in Western Odisha
Shrimati Sangeeta Kumari Singh Deo

Need to provide adequate compensation to banana
cultivators in Jalgaon district, Maharashtra who
suffered loss

Shrimati Raksha Nikhil Khadse

Need to regulate unauthorized loan applications on
Cyber platforms
Shri Sumedhanand Saraswati

Need to rejuvenate Mula Mutha river in Maharashtra
under ‘Namami Chandrabhaga' Project
Shri Ranjeetsinha Hindurao Naik Nimbalkar

Regarding allocation of adequate land for Air Cargo
Complex at Udaipur Airport
Shri Arjunlal Meena

764

765

766

767

768

769

770

771
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(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

Regarding direct rail connectivity between Hisar and
Chandigarh
Shri Brijendra Singh

Regarding Draft proposal of IRDAI for LIC

Shri Rajmohan Unnithan

Regarding establishment of a research institute for
temple arts in Thrissur
Shri T. N. Prathapan

Regarding speeding up of the completion of NH 79
road connecting Salem and Ulundurpettai
Dr. Pon Gautham Sigamani

Regarding implementation of the  Fiscal
Responsibility and Budget Management Act
Shri Raghu Rama Krishna Raju

Need to take measures for welfare of fishermen and
their families in the country
Shri Vinayak Bhaurao Raut

Need to declare Anugraha Narayan Road-Siris-
Charan-Manjhiaon stretch of road as National
Highway

Shri Mahabali Singh

Regarding establishment of a Medical college in
Dhenkanal district, Odisha
Shri Mahesh Sahoo

772

773

774

775

776

7

778

779
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(xxiv)

(xxv)

(xxvi)

(xxvii)

(xxviii)

Regarding fertilizer shortage in Uttar Pradesh and
Bihar
Shri Shyam Singh Yadav

Need to change Export Policy
Shri Manne Srinivas Reddy

Need to take concrete steps to avert frequently
occurring accidents on Navale Bridge, Narhe, Pune
Shrimati Supriya Sadanand Sule

Regarding completion of Kozhikode Airport in
Kerala
Dr. M. P. Abdussamad Samadani

Need to include treatment of autism and cerebral
palsy in the CGHS list
Shri Subrat Pathak

ANTI-MARITIME PIRACY BILL, 2019

Motion to Consider

Dr. Subrahmanyam Jaishankar

Shri Manish Tewari

Shri P. P. Chaudhary

Shri Bhartruhari Mahtab

Dr. T. Sumathy (A) Thamizhachi Thangapandian
Shri N. Reddeppa

Shri Vinayak Bhaurao Raut

Shri Kalyan Banerjee

780

781

782

783

784
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Dr. Alok Kumar Suman

Kunwar Danish Ali

Shrimati Supriya Sadanand Sule
Shri E. T. Mohammed Basheer
Shri N.K. Premachandran

Shri Kodikunnil Suresh

*ANNEXURE - |

Member-wise Index to Starred Questions
Member-wise Index to Unstarred Questions
*ANNEXURE — Il

Ministry-wise Index to Starred Questions

Ministry-wise Index to Unstarred Questions

* Available in Master copy of Debate, placed in Library.
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ALPHABETICAL LIST OF MEMBERS OF SEVENTEENTH LOK SABHA

Abdullah, Dr. Farooq (Srinagar)

Adhikari (Dev), Shri Deepak (Ghatal)
Adhikari, Shri Dibyendu (Tamluk)

Adhikari, Shri Sisir Kumar (Kanthi)
Agrawal, Shri Rajendra (Meerut)
Ahluwalia, Shri S.S. (Bardhaman-Durgapur)
Ahmed, Shrimati Sajda (Uluberia)

Ajgalley, Shri Guharam (Janjgir-Champa)
Ajmal, Shri M. Badruddin (Dhubri)

Ali, Kunwar Danish (Amroha)

Amarappa, Shri Karadi Sanganna (Koppal)
Ambareesh, Shrimati Sumalatha (Mandya)
Anand, Shri D.M. Kathir (Vellore)

Angadi, Shrimati Mangal Suresh (Belgaum)
Annadurai, Shri C. N. (Tiruvannamalai)
Ansari, Shri Afzal (Ghazipur)

Antony, Shri Anto (Pathanamthitta)
Anuradha, Shrimati Chinta (Amalapuram)
Ariff, Adv. A. M. (Alappuzha)

Aujla, Shri Gurjeet Singh (Amritsar)

Azad, Shrimati Sangeeta (Lalganj)

Baalu, Shri T.R. (Sriperumbudur)
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Bachegowda, Shri B.N. (Chikkballapur)
Badal, Shri Sukhbir Singh (Firozpur)

Badal, Shrimati Harsimrat Kaur (Bathinda)
Baghel, Prof. S.P. Singh (Agra)

Baghel, Shri Vijay (Durg)

Baheria, Shri Subhash Chandra (Bhilwara)
Baij, Shri Deepak (Bastar)

Balyan, Dr. Sanjeev Kumar (Muzaffarnagar)
Bandyopadhyay, Shri Sudip (Kolkata Uttar)
Banerjee, Shri Abhishek (Diamond Harbour)
Banerjee, Shri Kalyan (Sreerampur)
Banerjee, Shri Prasun (Howrah)

Bapat, Shri Girish Bhalchandra (Pune)
Barla, Shri John (Alipurduars)

Barne, Shri Shrirang Appa (Maval)

Barq, Dr. Shafiqur Rahman (Sambhal)
Baruah, Shri Pradan (Lakhimpur)
Basavaraj, Shri G. S. (Tumkur)

Basheer, Shri E. T. Mohammed (Ponnani)
Behanan, Shri Benny (Chalakudy)

Beniwal, Shri Hanuman (Nagaur)

Bey, Shri Horen Sing (Autonomous District)

Bhabhor, Shri Jasvantsinh Sumanbhai (Dahod)
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Bhagat, Shri Sudarshan (Lohardaga)

Bhamre, Dr. Subhash Ramrao (Dhule)
Bharat, Shri Margani (Rajahmundry)
Bhargava, Shri Ramakant (Vidisha)

Bhatia, Shri Sanjay (Karnal)

Bhatt, Adv. Ajay (Nainital-Udhamsingh Nagar)
Bhatt, Shrimati Ranjanben (Vadodara)
Bholanath ‘B.P. Saroj’, Shri (Machhlishahr)
'‘Bhole’, Shri Devendra Singh (Akbarpur)
Bhoumik, Kumari Pratima (Tripura West)
Bidhuri, Shri Ramesh (South Delhi)

Bind, Shri Ramesh (Bhadohi)

Birla, Shri Om (Kota)

Bisen, Dr. Dhal Singh (Balaghat)

Bisoyi, Shrimati Pramila (Aska)

Bista, Shri Raju (Darjeeling)

Bohra, Shri Ramcharan (Jaipur)

Bordoloi, Shri Pradyut (Nowgong)

Borlakunta, Dr.Venkatesh Netha (Peddapalle )
Chahar, Shri Rajkumar (Fatehpur Sikri)
Chakraborty, Sushri Mimi (Jadavpur)
Chandel, Kunwar Pushpendra Singh (Hamirpur)

Chandra Sekhar , Shri Bellana (Vizianagaram)
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Chandra, Shri Girish (Nagina)

Chatterjee, Shrimati Locket (Hooghly)
Chaudhary, Shri P. P. (Pali)

Chaudhary, Shri Pankaj (Maharajganj)
Chaudhary, Shri Santokh Singh(Jalandhar)
Chaudhuri, Sushri Debasree (Raiganj)
Chauhan, Shri Devusinh (Kheda)

Chavda, Shri Vinod Lakhamshi (Kachchh)
Chazhikadan, Shri Thomas (Kottayam)
Chellakumar, Dr. A. (Krishnagiri)
Chidambaram, Shri Karti P. (Sivaganga)
Chikhlikar, Shri Prataprao Patil (Nanded)
Chinraj, Shri A.K.P. (Namakkal)

Choubey, Shri Ashwini Kumar (Buxar)
Choudhary, Shri Bhagirath (Ajmer)
Choudhary, Shri Chandra Prakash (Giridih)
Choudhary, Shri Kailash (Barmer)
Choudhary, Shri Pradeep Kumar (Kairana)
Chouhan, Shri Nihal Chand (Ganganagar)
Chowdhury, Shri Abu Hasem Khan (Maldaha Dakshin)
Chowdhury, Shri Adhir Ranjan (Baharampur)
Chudasama, Shri Rajesh Naranbhai (Junagadh)

Dabhi, Shri Bharatsinhji Shankarji (Patan)
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Dadarao, Shri Danve Raosaheb (Jalna)

Damor, Er. Guman Singh (Ratlam)

Darbar, Shri Chattar Singh (Dhar)

Das, Shri Pallab Lochan (Tezpur)

Dastidar, Dr. Kakoli Ghosh (Barasat)

Deb, Shri Nitesh Ganga (Sambalpur)

Deol, Shri Sunny (Gurdaspur)

Devarayalu, Shri Lavu Srikrishna (Narasaraopet)
Devendrappa, Shri Y. (Bellary )

Delkar, Shrimati Kalaben Mohanbhai (Dadra & Nagar Haveli)
Devi, Shrimati Annpurna (Kodarma)

Devi, Shrimati Rama (Sheohar)

Devi, Shrimati Veena (Vaishali)

Dhaduk, Shri Rameshbhai L. (Porbandar)
Dhanorkar,Shri Balubhau alias Suresh Narayan (Chandrapur)
Dharmapuri, Shri Arvind (Nizamabad)

Dhotre, Shri Sanjay Shamrao (Akola)

Diler, Shri Rajveer (Hathras )

Dubey, Dr. Nishikant (Godda)

Dubey, Shri Vijay Kumar (Kushi Nagar)

Duggal, Sushri Sunita (Sirsa)

Dwivedi, Shri Harish (Basti)

Eden, Shri Hibi (Ernakulam)
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Faizal P.P. Shri Mohammed (Lakshadweep)
Firojiya, Shri Anil (Ujjain)

Gaddigoudar, Shri P. C. (Bagalkot)

Gadkari, Shri Nitin Jairam (Nagpur)

Galla, Shri Jayadev (Guntur)

Gambhir, Shri Gautam (East Delhi)

Gandhi, Shri Feroze Varun (Pilibhit)

Gandhi, Shri Rahul (Wayanad)

Gandhi, Shrimati Maneka Sanjay (Sultanpur)
Gandhi, Shrimati Sonia (Raebareli)
Ganeshamurthi, Shri A. (Erode)

Gangwar, Shri Santosh Kumar (Bareilly)
Gao, Shri Tapir (Arunachal East)

Gautam, Shri Satish Kumar (Aligarh)

Gavit, Dr. Heena Vijaykumar (Nandurbar)
Gavit, Shri Rajendra Dhedya (Palghar )
Gawali (Patil), Shrimati Bhavana (Yavatmal-Washim)
Geetha Viswanath, Shrimati Vanga (Kakinada)
Ghosh, Shri Dilip (Medinipur)

Gill, Shri Jasbir Singh (Khadoor Sahib)
Gnanathiraviam, Shri S. (Tirunelveli)

Godse, Shri Hemant Tukaram (Nashik)

Gogoi, Shri Gaurav (Kaliabor)

13
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Gogoi, Shri Topon Kumar (Jorhat)
Goswami, Shri Dulal Chandra (Katihar)
Gowda, Shri D.V. Sadananda (Bangalore North)
Gupta, Shri Sangam Lal (Pratapgarh)
Gupta, Shri Sudheer (Mandsour)
Gurumoorthy, Shri Maddila (Tirupati)
Hans, Shri Hans Raj (North West Delhi)
Hansdak, Shri Vijay Kumar (Rajmahal)
Haridas, Kumari Ramya (Alathur)

Hasan, Dr. S.T. (Moradabad)

Hegde, Shri Anantkumar (Uttara Kannada)
Hemamalini, Shrimati (Mathura)
Hembram, Shri Kunar (Jhargram)

Irani, Shrimati Smriti Zubin (Amethi)
Jadav, Dr. Umesh G. (Gulbarga)

Jadhav, Shri Prataprao (Buldhana)
Jadhav, Shri Sanjay (Parbhani)

Jadon, Dr. Chandra Sen (Firozabad)
Jagathrakshakan, Shri S. (Arakkonam)
Jahan, Shrimati Nussrat (Basirhat)
Jaiswal, Dr. Sanjay (Paschim Champaran)
Jaleel, Shri Syed Imtiaz (Aurangabad)

Jardosh, Shrimati Darshana Vikram (Surat)



07.12.2022 15

Jatua, Shri Choudhury Mohan (Mathurapur)
Jaunapuria, Shri Sukhbir Singh (Tonk—Sawai Madhopur)
Jawed, Dr. Mohammad (Kishanganyj)
Jayakumar, Dr. K. (Tiruvallur)

Jigajinagi, Shri Ramesh Chandappa (Bijapur)
Jolle, Shri Annasaheb Shankar (Chikkodi)

Joshi, Prof. Rita Bahuguna (Allahabad)

Joshi, Shri C. P. (Chittorgarh)

Joshi, Shri Pralhad (Dharwad)

Jothimani, Sushri S. (Karur)

Jyoti, Sadhvi Niranjan (Fatehpur)

Kachhadiya, Shri Naranbhai (Amreli)

Kaiser, Choudhary Mehboob Ali (Khagaria)
Kamait, Shri Dileshwar (Supaul)

Kapoor, Shri Kishan (Kangra)

Karandlaje, Kumari Shobha (Udupi Chikmagalur)
Karunanidhi, Shrimati Kanimozhi (Thoothukkudi)
Kashyap, Shri Dharmendra (Aonla)

Kashyap, Shri Suresh (Shimla)

Kaswan, Shri Rahul (Churu)

Katara, Shri Kanakmal (Banswara)

Kataria, Shri Rattan Lal (Ambala)

Kateel, Shri Nalin Kumar (Dakshina Kannada)
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Katheria, Dr. Ram Shankar (Etawah)
Kaur, Shrimati Preneet (Patiala)

Kaushik, Shri Ramesh Chander (Sonipat)
Khadse, Shrimati Raksha Nikhil (Raver)
Khaleque, Shri Abdul (Barpeta)

Khan, Shri Abu Taher (Murshidabad)
Khan, Shri Saumitra (Bishnupur )

Kher, Shrimati Kirron (Chandigarh)
Khuba, Shri Bhagwanth (Bidar)
Kinjarapu, Shri Ram Mohan Naidu (Srikakulam)
Kirtikar, Shri Gajanan (Mumbai North-West)
Kishan, Shri Ravi (Gorakhpur)

Kishore, Shri Kaushal (Mohanlalganij)
Kol, Shri Pakauri Lal (Robertsganij)
Kolhe, Dr. Amol Ramsing (Shirur)

Koli, Shrimati Ranjeeta (Bharatpur)

Kora, Shrimati Geeta (Singhbhum)
Kotagiri, Shri Sridhar (Eluru)

Kotak, Shri Manoj (Mumbai North-East)
Kulaste, Shri Faggansingh (Mandla)
Kumar, Dr. Virendra (Tikamgarh)

Kumar, Shri Bandi Sanjay (Karimnagar)

Kumar, Shri Dhanush M. (Tenkasi)
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Kumar, Shri Narendra (Jhunjhunu)

Kumar, Shri Santosh (Purnia)

Kumar, Shri Sunil (Valmiki Nagar)

Kumar, Shri Vijay (Gaya)

Kumari, Sushri Diya (Rajsamand)
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Kuriakose, Adv. Dean (ldukki)
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Lal, Shri Akshaibar (Bahraich)

Lalrosanga, Shri C. (Mizoram)
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LOK SABHA DEBATES

Vol. XXI First day of the Tenth Session of the Seventeenth Lok Sabha No. 1

LOK SABHA

Wednesday, December 07, 2022/ Agrahayana 16, 1944 (Saka)

The Lok Sabha met at Eleven of the Clock.

[HON. SPEAKER in the Chair]
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NATIONAL ANTHEM
National Anthem was played.

11.01hrs
OBITURY REFERENCES

AT TETET : I eV, 3 §:% & AT H T 1 &R el &t geiaw g
ITeE SiY 3R IATS GG AT b {+&+ b TR H I H_AT ATl & |

it Gl Rig A1eT IR U & HAR) Ty fFrafer & I g dllep 9T &
TRy o | 2l HeArH g AT Ueb AebSRT S A<l U FHISTATGT STTaler & SFIUft JurdT o |
I 1T BB P foly TS TR I8 | 9 IR I &b ATYRT a1y (Faferm & F 114,
1477 SR 158 ciep T, IR T b HeT We 1 fHaTerT & I 12401 3R 132 eliep
AT TN U9T & SNOTHIG AT fHater & I 16T ollds 4T & ST 3% |

I T & & H FTFT ATRIE U X arel 87t Helad 48 Sit i sorieprelt e
TR U7 &b JEIHAT %8 | 4t HeTrH Rig I1ed F s A J&I HAT bl arfded Ht Grell | 3 g
HHERT AR & TR T HeRT % | #ff I1ed IR U fae uRee gd foermT a1 &
qeYg Al I JoT Ire IR T g Heet H wfcrer & A ue R o b fbar | Ich
AR Ud TEo0 Sfched o IR IehT cllep el T &t A off | Uep SFTwdT IIdT & 9 H
39 G Pl Fd Il ARSI UTH BICT IET & | I7ep f71er F <27 7 T AIDSR, SHell v
PRI ST DT T T B | 8t Jelrzm Rig I1aa a1 e 82 a &f 3R] 7 10 3farcar,
2022 BT U H §3TT |

T 31 YR el Tedblei = STHTRAT Feg Tael &b aReR ey fHafa & I 143
qllep AT & TS o | ol 318 Fex oTed Sit T (e 82 a bl 31 H 1 3R, 2022 P!
PITSHTIE, BTG H §aTT |

it St ETeT U SIS & RGP FHT fafaT & A A1SdT dlep FHT &b T
o | #ff <&fY ESTeT T e 87 A Y ST H 5 I, 2022 BT DIeTepId H §aAT |
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i wuE uTeT ufEe A= SaeiT QiR & 9eg & ®U F off H1F 5 | e &
gl G (atemT & § 74T, 9, 10dT, 113 12T, 13 T 143 s 91 & Fe=T o |
it UTel e AT T TR U Faet Jfr & T9afr 8 | S Al
AT AR & AT & w9 H o R o |

it YIS UTeT BT e 85 A bl TP H 16 SRR, 2022 T PleTehIell H §TT |

S M o7 T afHT STt & FFTa T (Harad & I Trsgd dld I &
T o |
THTILT T8 | S8 i- AT [T Feelt Affr & g & v A ff e o |

it TR 7 IR HRIBIAT AP TR S [T T & TSI & H9 H B o o
31k IRl UfHH TeT TR A TR 3R URaR FRITS; f2rerm ofR Jev o ey =3t &
% 5 oY DR TR |

it Md=e 7= TR BT e 81 a9 bl 3 H 1D 2 Ry, 2022 BT Plefeprall
o garT |
T o |

it o7 {95 I 3iR UenfiidhT el Afefcr & Jewy o |

it o417 Rig STree o e 88 a el g H 5 Ry, 2022 BT SRR H galT |
ST, "REdT, IREdT, ORadl, diggd qeiT Used! Al T &b e o |

Y T =T 152 e THT H UICH TR b B0 H PR T AT 3R I IR AT &
TR fY T8 | 3 s e TR o e i S |

it TN 1 8 FATAT AT AHTRAD IR SR SIIBTRAT HART H bl 5 HAAT &b
w0 o B 5T |
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It T =1 AERTSS, {7 & Feg & U H Ht 37T JaTg &F |

St AIOrPRTE T, ety o1 f7erT 87 a &l o] A 17 f9c=aR, 2022 &7 ATRYS H
gar |

ST ST IS SAMSAT & dHee A (e & F ATl 3iR 37rcdl dled
T FIT 3NTSAT &b REMAR A1 (FalTerT &5 F 128 cleh T bl Fay off |

ST geAIS UTadher AR, AFd GaTee ey deet afifo qer asl &k
greftor freprey el AT T Hew W€l | 4 1996 A 1998 e 5T T &t weed 1 el |

ST SR geTIe o e 90 ay &l 3R A 28 R, 2022 BT YaTeR 7 garT |

ST SiT. SO MY T<eT &b Ul Al e & A AldT b FHT &b qevd & |
T ANBIRT A&TPR A & | “GURRCER” & A I AlDRT 21 . ST 7 5 F2MhT 7 350 A
a1feres fored o 1R fohaT |

IR I H I TFTEH & folq I8 af 2009 H T=T 01 F FHHT T T |

St S, psurT T e 79 99 &Y 3R A 15 FaweR, 2022 P SRS H 53T |

g9 2l oM e ATed T 379 317 GG HITRIT b e OR TeRT Qe eeh Rl &
3R I8 FT AT Had IRART &b T 37T T8 T &eh el & |

319 T AT AT SATHTAT o T H Po <R HI &7 |

3T gTifer eifer emifer |

11.08 hrs

The Members then stood in silence for a short while.
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"WRITTEN ANSWERS TO QUESTIONS

(Starred Question Nos. 1 to 20
Unstarred Question Nos. 1 to 230)
(Page No. 47 to 695)

AT TEFET : T T HRIATE! 12 S I b {17 TANT Y STt &l
11.09 hrs

The Lok Sabha then adjourned till Twelve of the Clock.

* Available in Master copy of Debate, placed in Library.
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12.00 hrs
The Lok Sabha re-assembled at One Minute past Twelve of the Clock.
(Hon. Speaker in the Chair)

... (TTYI)

T STETET : 519 PO FaRATU < T 31 T8, IHP 18 e YT & |
... (FIH)

HIIY 3TEYET : S AP & |
.. (HIH)

12.01 hrs

FELICITATION BY THE SPEAKER
CONGRATULATIONS TO THE UNION GOVERNMENT AND ALL
COUNTRYMEN ON INDIA’S ASSUMING G-20 PRESIDENCY

AT 3TETET : HIF 1 0T, ARG 7 fieh 1 v, 2022 A G-20 23T & T8
< LT US DT WR Y8UT fhaT & | TSI P 3 Heledd PieT 4 I8 Hecqyul e
TR AT &HIR Q2T ¢ foru 1 T fAw 8 | 937 HE T Sucifey & foly § e ol IR

AR ARBR U TR ST IIT T TS ST § |

31 faere & o a 2023 § R 81 aTel G-20 RISCTedell & ReR Fer
& AT G-20 TAT DT FAGT P HSRA MRIBHTRAT & P-20 FHe iz $7 &

SITSITEY b dTe & BHR ISP SICTET BT Teh Hecqqui STe 8T |

I giveEd H I8 Sfad & & b 59 30 T el @l fawy ageid porad

ol AR YRFIRe 3R &P 30T ‘e Jeail, Tep YRR, Tep Gy I & |
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G-20 RRER FHel q TG ST 200 PRIHT X <o § fAf &Rl W)
clrebcial bl <Tfch 2T e & FHer Tl e |

g1 feRT & fob G-20 3R P-20 IR el 31U qUf TN & HeheTdgdeh
STRANTTCT 81T TR R F+qUf fargy H fed T qfFepT 1T |

F HeT 3 MU BT b 3 TR IR AR SETRIAT & TT 89X 39T b Tt
AR a8 I @ T, e |, daradr 3 8, T SR 39 I & B A
T 3R SRT ST U= dldhod 8, 99 o9 3R 5y & qme i@ &1 Ua 38T

RN E |

T STEET : A1 G, J37 PO [T IR TR IRTe & o] UTH &3
&1 H7 TR IRATE T ot e & foTq ST IaT 181 bl & |

... (T
Y TR IS AR (FERTYR): AL Sfl, Y& TRDR F o [4ugf T bR B
TIE ... (Tg9™)
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12.04 hrs

PAPERS LAID ON THE TABLE

IR JTEAET : 379 U IFHT U IR & S |
3MMSeH F=R-3, . = e |
... (TIYM)
A1 e &l : 3FT8! IRFURT I8 & fob T Yot R W ST dTel UAT & 918 qifel] |
$ID 1S AU TSR b HIgD 3o BT |
.. (HI91)
e SiR SeNfhT FaTery & Wog W3, gedt R #3Ter & 167 H3it; Fers
PRI ¥ AT T3, PIfed, Al R R Gor T # 97 H31; G=AT]
ol FrTT § 5 H3 2 siafRer forvmT & o w13t (1. Rravs Rig): srewer i,
& fr=feTRad oo 4T yeel UR QT §:-
(1) (@) g Rifder RIS deforer we wICH 18, ¢ foeell & af
2020-2021 & 1% Ffcae f T il (fewat TIT 3Si A¥heun)
oI IETURIET oy |
@ Aed Rifder IR FeeRer e [T a8, T3 fieel & ay
2020-2021 & HRIBRUT Pl TRBR GRT AT & g H fdexor (et
AT IS TR |
2)  SHHh (1) A IfeaRad T DI FHT USeT W I H gY [eid & BRur sai=
T foaRor (<t 2T SRS FFHR) |

[Placed in Library, See No. LT 7597/17/22]
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HIFAIT 37T ; TS THR-4, $ff T AT |

... (TIYU)

AT 3eTET : 3T IS FSF &, T Uco] UN WY ST dTel Gt &b T Jioled
T8I & | 31T 83 ST |

... (TIYU)

HIFRT 3TeET : 37T IS TS & iR BT IR T&T &b TSI 94 & | 37T 33 91T |

... (TIYU)

NeT 53T § 5T T3 PIRIAT HATT | 6T T3 OAT W ST | 5T 37
(3Tt ST ATATRT IIERTE): 37ee i, H F=TRIeT v FHT Uee R T §:-

(1)

(2)

g 3R Wi (AT @ik fafem) srfirfere, 1957 &t aRT 28 6i Iu-
gRT (1) & R WS B (Feng) 179, 2022 S 7 fFa=R, 2022 &
YR b oA § JATRGET F. ALBLI. 684(37) § TN 8V o, &I T
gfer (2T eI SRl Fax) |

g 3R T (faerT ok faftee) srfiiferm, 1957 &Y Rt 28 & 3U-
YR (1) b FRTe SHTeRGET 4. AT, 860 (37) ST 16 fF=R, 2021 &
TR b I H Fep1RIcT §5 ot 3R fSaep T Fefere febar 1am 8 1 59
SATERGTT & TepT2TT el TRIG  JereT TR el €RT 11 T IU-GIRT (4)
31 (5) & TRII 3R GRT 10 IJU-GRT (3) 3R (4) B UIRIDI b AR b
TREBR DI AfRAT . AT PHARY SHA, TYRT Afrd GRT Al JA ey it
3R S “IIfYfed e & BT § SFT ST, & b ufey (Bt qer
IR HEDRT) |
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3)  Suh (2) A IfeetRad T Pl AT yeeT WR & H gU fcid & R s
T foaRor (&<t TeIT RIS FaR) |
[Placed in Library, See No. LT 7598/17/22]
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI ANUPRIYA PATEL): Sir, | beg to lay on the Table:-
(1 () A copy each of the Annual Reports (Hindi and English versions) of
the Government e-Marketplace, New Delhi, for the years 2017-
2018 to 2019-2020, along with Audited Accounts.
(i) A copy each of the Review (Hindi and English versions) by the
Government of the working of the Government e-Marketplace, New
Delhi, for the years 2017-2018 to 2019-2020.
(2) Three statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 7599/17/22]
THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAJEEV
CHANDRASEKHAR): Sir, | beg to lay on the Table:-
S ()] A copy of the Annual Report (Hindi and English versions) of the
Centre for Materials for Electronics Technology, Pune, for the year

2020-2021, along with Audited Accounts.
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(2)

3)

(4)

S)

(ii)
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A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Materials for

Electronics Technology, Pune, for the year 2020-2021.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(ii)

[Placed in Library, See No. LT 7600/17/22]
A copy of the Annual Report (Hindi and English versions) of the
Society for Applied Microwave Electronics Engineering and
Research, Mumbai, for the year 2020-2021, along with Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Society for Applied Microwave
Electronics Engineering and Research, Mumbai, for the year 2020-

2021.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

(ii)

[Placed in Library, See No. LT 7601/17/22]
A copy of the Annual Report (Hindi and English versions) of the
Software Technology Parks of India, New Delhi, for the year 2020-
2021, along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Software Technology Parks of

India, New Delhi, for the year 2020-2021.
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(6) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (5) above.

7) @

(ii)

[Placed in Library, See No. LT 7602/17/22]
A copy of the Annual Report (Hindi and English versions) of the
Centre for Development of Advanced Computing, Pune, for the
year 2020-2021, along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Development of

Advanced Computing, Pune, for the year 2020-2021.

(8) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (7) above.

[Placed in Library, See No. LT 7603/17/22]

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES AND MINISTER

OF STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA

VIKRAM JARDOSH): Sir, | beg to lay on the Table:-

(1 @

(ii)

(iii)

A copy of the Annual Report (Hindi and English versions) of the
Central Silk Board, Bangalore, for the year 2020-2021.

A copy of the Annual Accounts (Hindi and English versions) of the
Central Silk Board, Bangalore, for the year 2020-2021, together
with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Silk Board, Bangalore,

for the year 2020-2021.
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(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 7604/17/22]
(3) A copy each of the following papers (Hindi and English versions) under
sub-section 1(b) of Section 394 of the Companies Act, 2013:-
@ () Review by the Government of the working of the Birds Jute and
Exports Ltd, Kolkata, for the year 2020-2021.
(i) Annual Report of the Birds Jute and Exports Ltd, Kolkata, for the
year 2020-2021, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 7605/17/22]
(b) (i) Review by the Government of the working of the Handicrafts &
Handlooms Export Corporation of India Limited, New Delhi, for the
year 2020-2021.
(i)  Annual Report of the Handicrafts & Handlooms Export Corporation
of India Limited, New Delhi, for the year 2020-2021, along with
Audited Accounts and comments of the Comptroller and Auditor
General thereon.
(4) Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.
[Placed in Library, See No. LT 7606/17/22]
(5) A copy of the Jute Bags (Quality Control) Order, 2022 (Hindi and English

versions) published in Notification No. S.0.2601 (E) in Gazette of India



07.12.2022 704

(6)

(7)

dated 6" June, 2022 issued under sub-section (1) and (2) of Section 16
read with section 17 and sub-section 3 of Section 25 of the Bureau of
Indian Standards Act, 2016.

[Placed in Library, See No. LT 7607/17/22]

A copy of the Notification No. S.0.2619(E) (Hindi and English versions)

published in Gazette of India dated 7" June, 2022 making certain

amendments in the Notification No. S.0.5421(E) dated 27" December,

2021 under Section 3(1) of the Jute Packaging Material (Compulsory Use

in Packaging Commodities) Act, 1987.

[Placed in Library, See No. LT 7608/17/22]

A copy each of the following Notifications (Hindi and English versions)

under Section 13B of the Central Silk Board Act, 1948:-

(i) The Central Silk Board (Administrative, Accounts and General
Cadre Posts), Group A’ Posts, Recruitment Rules, 2021 published
in Notification No. G.S.R.254(E) in Gazette of India dated 4" April,
2022.

(i)  The Ministry of Textiles, Central Silk Board, Director (Group ‘A’
Post) Recruitment Rules, 2022 published in Notification No. G.S.R.
312(E) in Gazette of India dated 25" April, 2022.

(i)  S.0. 2322(E) published in Gazette of India dated 20" May, 2022
notifying nomination of the officers, mentioned therein, to serve as

member of Central Silk Board for a period of three years from the
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date of publication of the notification, subject to provisions of the
Act.

(iv) S.0. 1676(E) published in Gazette of India dated 6" April, 2022
making certain amendments in the Notification No. S.O. 611(E)
dated 11" February, 2022.

(v)  S.0. 1675(E) published in Gazette of India dated 6" April, 2022
notifying the nomination of the officers, mentioned therein, to serve
as member of Central Silk Board for a period of three years from
the date of publication of the notification, subject to provisions of the
Act.

[Placed in Library, See No. LT 7609/17/22]
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI SOM PRAKASH): Sir, | beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
National Council for Cement and Building Materials, Ballabgarh, for
the year 2021-2022.

(i)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Council for Cement and
Building Materials, Ballabgarh, for the year 2021-2022.

[Placed in Library, See No. LT 7610/17/22]
(2) A copy of the following notifications (Hindi and English versions) under
sub-section (3) of Section 35 of the Footwear Design and Development

Institute Act, 2017:-
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(ii)

(iii)
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The Ministry of Commerce and Industry, Footwear Design and
Development Institute, Executive Director  Recruitment
(Amendment) Rules, 2022 published in Notification No. S.0.1699
(E) in Gazette of India dated 7" April, 2022.

The Ministry of Commerce and Industry, Footwear Design and
Development Institute, Managing Director ~ Recruitment
(Amendment) Rules, 2022 published in Notification No. G.S.R.
594(E) in Gazette of India dated 22" July, 2022.

The Ministry of Commerce and Industry, Footwear Design and
Development Institute, Secretary Recruitment (Amendment) Rules,
2022 published in Notification No. S.0.1700 (E) in Gazette of India
dated 7" April, 2022.

[Placed in Library, See No. LT 7611/17/22]
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12.06hrs

STANDING COMMITTEE ON INDUSTRY
318" Report

A e o= HEd! (FHIARYR) : 7ege Heley, § geH, o1 iR 7egH IgH HAlerd |
eI TN et TR AT BT *SFMI T 77 (2022-23) & IR H 3159 HfcrdeT
§ Jidfde RAmReN/ffiR IR IRBR GRT HI-Ts-bRATs Feel 318aT Ufcrae (=t

CToIT RIS TFREPRUT) FHT YTl IR I § |
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12.06"%%hrs
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 360"
Report of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment, Forests and Climate Change on
Demands for Grants (2022- 2023) pertaining to the Department of Scientific

and Industrial Research, Ministry of Science and Technology*

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH
SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL , PUBLIC
GRIEVANCES AND PENSIONS; MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY; AND MINISTER OF STATE IN THE
DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, | beg to lay a
statement regarding the status of implementation of the recommendations
contained in the 360" Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment, Forests and Climate
Change on Demands for Grants (2022-2023) pertaining to the Department of

Scientific and Industrial Research, Ministry of Science and Technology.

*Laid on the Table and also placed in Library. See No. LT 7596/17/22
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12.07 hrs

ELECTION TO COMMITTEE
Tobacco Board

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND

INDUSTRY (SHRIMATI ANUPRIYA PATEL): Sir, | beg to move the following: -
“That in pursuance of clause (b) of sub-section (4) of Section 4 of
the Tobacco Board Act, 1975, read with Rule 4 of the Tobacco
Board Rules, 1976, the members of this House do proceed to elect,
in such manner as the Speaker may direct, two members
from amongst themselves to serve as members of the Tobacco
Board, subject to the other provisions of the said Act and rules
made thereunder.”

AT 3TETET : U% T8 &
“fep TaTep A1S 71, 1976 & M 4 & 12y ufdd darep a1S AfafRm,
1975 I GRT 4 BT IJU-YRT (4) D TS (W) P AT H, T T4T &b
TSR, VT T & ST o areger YT <, S ST o o SueHl
AT I M IR T AT b 3rearell= daep 91 &b qadl &b v
BRI IR & folq 39+ 7 A & A Faffad o 17

IR T 1] B3 |

.. (TTY)

HEHIT 38T ; 3fTScH =8N 13,
sft &Y Get =i Sit
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- (FIEH)
A1 3ETET : 3 LI Pl |

... (FFH)
AT STEET : 3R 371 e Uh-Uch b IS, T H efep SleTl T AT ST | 3FR
Teh T IS, A H B dlef Bl HDT FT? AT Yeb-Uep beb et | T AT Teb 1
SO, o1 § Sy e T HieT M2 3T S IR Fed € | 319 ST 5 § Ugel i
ST T8 &, € SATT M1 Ugel T bR SISV | 1T ST 3R &1 ST, ar § 11 e

qlef =T8I g, fedh AR e dieT T HiepT &1 |

... (TIgM)

Y 3R IS TERT (TERTIGR): TR, 3MTFCH oR-13 BT 5h PR & foTq IS & & el
... (TFG)... IR, &1 HFeeR 61 € | 9eT ! DI SSIeg XT? .. (TaeT)
AT 3TEET : AT T8 3BT I8 87 I8 99T 31 TH 81 7T | 3T 379 93 9150 |
St 91T ST, 319 3779 Ty |

... (TIYF)

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, my objection is regarding item
No. 13. ... (Interruptions) | am objecting to the introduction of the BIll. ...
(Interruptions).

T 3TEET : T I-HToRfed Hawie o1 vy g, o9 3179 379 fawer IRgQm | §

a9 3NTUDT ITATS> BT | Baalu Ji, you are a senior leader. &, 31 31T o1 |

... (FFY)
ot 3R IO aAter): ¥R, fquer & fofw A § FaeT 81 &, WRises 28I § 8iik
T & FRIeR 81 & | AT ST ATel A TelT AT ST URFURT I TeH el gY fauar
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q AR (ST FHEIS BIF &l & | ... (TG 96 916 J&T ‘TP IR, TP G, T
UREaR BT 1T 85 GAS S BN 8 | .. (FIeT)
AT 3TeeT : 319 el | H ST g fob g3t orar ST &1 & |
#Y TR IO e IR, T SMSCT PHCT DT TIRAAIRIT of off I | G a1
ST BHHTT B FIREFRIY B9 & Tt | ... (TJIe)
HEIeY, U a1 81 Y&T 87... (TYM) IR, T8 WERT € ... (STTe)
AT STETET : 379 3779 A 1 JAY | T 3T Y 1T Grivr?
... (S99
it ST IO AERY: TR, 3T el {dh 7 TAT PR ADhd & |... (STTETT) 3T IR Fdoel
€ ... (FIYM) TR, 37T I8 PV DR Fbel & ... (TTHT)
AT STEFET : 37O SO fISy I T & | 3779 70T fosy ¥ b € |
... (TTY)
3Tt 3reNR IO TTeRY: TR, I8 SR REURT § | (IIHT) IREURT & SR fauef @y St
gfaer e anfey, S iR e afey I.... (IaeT) TR, 3T S URFIRT P TeH
FRIEE |... (TTHF)
I 3TeT & : FfeTy, Jfou |
HFRT SAERT B HAT ST, T 3117 39 fASRy IR 58 el dTed] 872
... (TTYM)
AT STETET 1 31 31T - 91T T |
AT TSR, 37T IS TSI & | 37T HRF Ul & Tl efrex A & | T &
& I OR 31eey IR HHT Pl A& fohaT SITaT 87
T TR oI AR T2 TR |

AT 3TET&T : FIT TS URFUNT 872
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... (SH99T)
it TR o7 ATeRY: IR, H7 07 AT fpar B 1. (ae)
AT JTETET : Y TRFIRTSN DT Ieoted [T & |
7t TR IoTT ATy : TR 2N, T 0T A8} fhar 8 | R, A AT A § 1. (STae)
I 3TETET : Y IRFIRT BT Ioeiei [haT s |
... (SI99T)
it TR IO AERY : TR, B TRPR & (AT BT 7 ... (STT)
TR 3TETET ; 31T S INFIRT BT Sociel el T & IT T8l I+ & |
... (TIgM)
T 3R I AR IR, H TRBR & oy HET |

SHRI S. S. PALANIMANICKAM (THANJAVUR): Sir, with folded hands | would

like to mention that | was affected personally. ... (Interruptions) | was in the
Estimates Committee. ... (Interruptions) It was taken away. ... (Interruptions)

Please do not divert the issue. ... (Interruptions)

HIFRT 3Te&T ; 3T HR Ueh JdTed T STAT9 ST | TS 99 TIST T T Y T | 3T
S BT BHICAT b TR H ISR ISRAT & | PUAT, 37T I3 MY | TE SIYDR 378 FT &,
Y SATYT STEAET b ST T Yrilcil af AT a1 & |
4} SR IO TR : T8I TR | IR, el AT 71 & & | G-, H1ge T 37 RISy |
& YD T BT AT S ST G ... (STGLT)
T 3TeT&T : 5+ 3TTUeh] HiehT AT 8 |

... (TEEm)
T 3TETET : JATUeh! Y H+7 Hiepr foAT & |

... (TTIH)
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T 3TEAET : H 3TUeh! ol qlef T HiehT ST |

eI Si, 39 eI |
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, we are not
accusing the Chair or blaming you in any way. | was called by the Parliamentary
Affairs Minister himself and the MoS to state that they are not going to give
Trinamool Congress any Chairmanship. Ours is the second largest Party of Lok
Sabha and Rajya Sabha Members combined. | asked if this is your decision,
and they stated that : “Yes, we are communicating it to you”.

Sir, we do not want to include your name in any manner in this situation.
But Trinamool Congress has not been given any Chairmanship in spite of being
the second largest Party, but we are not begging for any Chairmanship from this
Party. ... (Interruptions)
PROF. SOUGATA RAY (DUM DUM): Sir, we are totally against this. ...
(Interruptions)
Y fermreres TSRTE TS (Reir-Rigg): 78l eware |

78IS, H 31U+ R #RIST H ST T8 § |
AT ITEET : 3MT ATST R 1S AT | 37T Ugel folRgerR &T fob FRIST A qIeT &,
IHD 1S AT HihT T |

IR NEREESIERSIN

... (FET)
Y foFTae WTSRTa IS HBied, H fRwal H dictT AT § I... (STae)
AT 3TeA&T : ToiioT ST | 31T HidhT S | 31T Ugel foRgepy < ST | 31ToehT Hiehr
=l
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£} for e WTSRTa I9d: HEIey, H fa=al A dlerT e § |
AT 3TEET : 37 39 RE TS BN Al TSI HhT el [HeTT |

it IJeR wedTe SiY, 317 qIfeTY | H 3fuepT IefeR Fadd St b 1S qler BT HepT

4

|

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, as per Section 21.5 of the
Revamped Operational Guideline of Pradhan Mantri Fasal Bima Yojana
(PMFBY), perils like hailstorm, inundation, landslide, cloud-burst, natural fire due
to lightning, etc. have been included under risk scenario of localised calamity.
However, at Section 21.5.10, loss to crops like paddy, sugarcane, jute, and
mesta due to inundation are not included as they are considered hydrophilic
crops.

This provision in not rational as longer duration of inundation, especially at
critical growth stages definitely affect the yield of the crop. It is because of such
exclusion that the paddy growing farmers -- who account for more than 95 per
cent of the insured farmers -- are deprived of the benefits of the PMFBY.

As the matter has been discussed during the 6" National Level Monitoring

Committee meeting, | urge upon the Government to make appropriate changes

in the operational guidelines of the Pradhan Mantri Fasal Bima Yojana.

A 3reget : St grdR R4g ST |
RIS S, 3119 48 ST | H 37U et o HIpT 1T | it 43 ST |
HY SAT0epT die T & ST e o gaeeelT <1 8 | H 374! dief ol HiehT M |
o iR RiE S |
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st ek Rig (Rramt-agvsre): el 7eiey, iR ald 9T 8 & 3R A SATET
AT 8 | 78 R, SeRt 3R ARAI & e & | H U ATeg F A1 F3 1 5ff &
STRIHT AT TS & fob SIRAT bl AT H HIST H HOigR 1 R & | cifebT &Y XS]
IR g1 Il A §¢ V@ &, gHeA off a5 el & | R, St 3R ARAle §
UM T BRI SR F1Y ST |
Y Torer RiE (FT): STEder HEled, Yol HATer fmed Ud §raefaus & fUseu &l )
PR P foRy AferaIgR RITRIeHT Yot H1T e o & R8T & | Feft I8 Jror agd e
3 T T8I & | foheart bl STl apT 3t e IR aRE A JaraaTT o 78 e & |

cIferaqR RFRICH FETUMERT Yol A1 5 WX SAlba™T & FT BT am d o,
HHT, AFNE, TG, UT deb T JIT J7dT & | NI fhamy &r S S1RmeEia & 1
g, ST AT T Al o & ST 37T T I Iolae & for) ¥ 91 ¥ af 2010
feh2) o, T & T&T FAAT-T=T H 1207, FeT-1aT SefofiT H 469 3Tde- UTH g3, s
ACHT-UT H 276 3D DT AIDRT & TS & | Sfch g1 HIoiee T (T aT- Fer
Sl # Weh T of1 3T e et A2l &Y 78, Sreifch dar et RFRI & afier 2082
G o 3T GAT H A 1153 NI T AT &l ST Tebl & |

Y 3! R AR §8 R AT TIT 8 | 3R SAleh T & & AT Rl Y U
SIARIfhT T . 171 BT IR f&ATD 11 a7, 2019 DI T o1, fa+ famer oy
7 SATeEvT Y TS ff 3R I ATRCI BT Al & & U T 10 of foram 1T |

g 2010 ¥ T AR 7 U uig foram o o g1 aRasHr § K5 febamr et
STHI TSN el SR, Ieh AT T Alepdt & SR | It & T8t o ANl bl
st off S 75 8, ol A gHTiIT fhATl & Fo0 9T 37 §, Il Al 3Tt ad
8T &Y ST BT 8 | T &1 IRAISHT § B Bl e T TIT IR o bl el fm T &,
Jg =t 8l B |
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H A HAT Sf I AR BRalT § o AR Slep_a T &5 AT &b Sf=ciict AT aTet
ST feb=arit bt T fecrafEat bt ST ot 18 &, S7h grod| <l A<t &l SIIY | E=gas |
1. reIRiE AR (qTeTee): sreger qeiey, § 31U H1egH & T QuaaR H3il St
T T TN DRAT YT § | G H AR <9 [SRACeT $7ETT &Y &R 0R SR
93 81 & | g A o7 & H Y. 0.0, U, JTsfe, R aife sufit &b Aierser
TR o1 8, FOTTH T bl Tt THAT & | fIQITehR o109 0.t bl ReerfeT aigef TRie
& | 3T T HIGTSeT TR T B_AAT 81 bR ol & | Tary & Ryt & srerrene forer J
Uq e o TET Ud YR &1 § ead Bl 95 TN & | AR G & o Sl
STetreTe felT Tl Ui fetT & | AieT8el Acad T 8 & HRUT T ST Y
DI FERITI BT HTHAT DT USdT & | ol I I TN §€ ¥&d & | JToT R 3 bl
PIS STV 81 8l BT & Ud 3o GERT Ta1 9Tl & | BR FRT F&H STHIRAT T IR-TR
3T BRI P ST | §9 R eI 7 fordT ST IfU 8T & | STeT erar & &, a8 )
P R ST IRT DT BT B A MYy FHRAT I1 & & | e 98 & IR
SICT T BH B A Jbl P B, BHET Bl UGTS, AApI-UeM R, U=l & B,
AT H 1eF fIeR0T 3fE A, S fefSiee df 81 9% &, $99 BIR0T I 8l & |
YRT WRBR DT (ST SFSAT BT TR BT THAT TR ST V8T & | b AR 8
&9 591 b AR H 31T T 8 iR g8T I &3l H ot Q. T.0eT. RIT 251 3R 3 Sif afer &
& | TR &A1 o1 it TEY BTl & | 39p g ) TR GIRT e b1 &I 39 3R 37PE PRIAT

T AT |

H q9: e & AT § AWE DA d1eal § fb AHIT g ARG & A
1.0, T.0eT &1 GaeRATY FoR S AT THI0T &1 § & FHT STRT bl ceepiel HRY
R DT BT BN | HTT BT JATDIRAT TR HHATRAT BT TEAT BIhT bH &, I T gfef
R DT DT P |
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DR. D. RAVIKUMAR (VILUPPURAM): Respected Speaker, Sir, | would like to
bring to your kind attention a very important issue. Despite caste-based
discrimination being outlawed in every sphere of life, burial grounds and
crematoriums continue to be segregated along the lines of caste. Multiple
judgments of the Madras High Court have addressed this issue and directed that
caste-based burial grounds and crematoriums be abolished. As early as 2008,
Justice Chandru had ruled against caste-based burial grounds, and as recently
as 2021 and 2022, the same has been reiterated in the cases of B. Kalaiselvi
and Others versus the District Collector, Kallakurichi, and P. Muthusamy and
Others versus B. Vennilaand Others respectively.

Yet this practice continues to abound in most parts of the country. In light
of the current situation, | request for a nationwide policy for common burial
grounds and crematorium be created and implemented. Article 14 of the Indian
Constitution protects the right to equality. ... (Interruptions)

HON. SPEAKER: Mr. Baalu, you are a Member of the ruling party. It is a State
subject.
DR. D. RAVIKUMAR: | request the Union Government to formulate a policy. ...
(Interruptions)
HON. SPEAKER: You are a Member of ruling party.

... (Interruptions)
DR. D. RAVIKUMAR: Yes, Sir. This situation is prevailing all over the country.

... (Interruptions)
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ATTIRT STEET : AU Feolae dHeTTg T fofal & | 3Tl oo GX <27 T feTgT
aTfeq o |

... (TTYI)

DR. D. RAVIKUMAR: In 2014, the Karnataka Government has brought in a
policy.

HON. SPEAKER: It is 2022. It is not 2014.

SHRI T. N. PRATHAPAN (THRISSUR): Hon. Speaker, the widening of
developmental projects of NH-66 in Kerala has been progressing. | have some
important concerns of people from the locations where the project development
is taking place to convey to the hon. Minister of Road Transport and Highways,
Shri Nitin Gadkari ji.

This is a genuine concern of the people of Chavakkad regarding a
proposed underpass facility in Mullathara junction in Manathala, Chavakkad, in
Guruvayur assembly constituency. The proposed vehicle underpass project of
only 25 meters width between Mullathara and Manathalait is not practical in a
place like Manathala which is highly populated. Considering the importance of
pilgrimage centres like Manathala Juma Masjid which is one of the oldest
Masijids in the country, the famous Guruvayur Srikrishna Temple and Palayur
Church which is the oldest in India, this region shall be provided a more
convenient project plan. A flyover with pillars and a wider underpass shall be

provided in Mullathara junction.
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Otherwise, the students around this area, merchants, and the tourists who
come to the Chavakkad beach, which is a tourist hub of Thrissur, will have to
suffer without a proper passage between Mullathara and Manathala.

| would like to make three requests to the hon. Minister. An underpass
shall be provided in Mandalamkunnu junction facing the exiting PWD road there.
At Edamuttam junction in Valappad Grampanchayat also, we need an
underpass for connectivity with the service roads. There shall be a crossing as
well as service roads in front of the Edakkazhiyoor Juma Masijid. | will submit a
detailed report regarding this. | request the hon. Minister to kindly
consider these demands.

AT 3TEET : AT Gy, U T iy |

... (TIYF)

IR STEYET : AT TS, I§ A SSRAT & foh & 3Uehl X o, UG X Sl Pl
oI & RET &, 718l al gaeh Y IR 937 4 ol sl & |

... (TIYF)

SHRI RAJMOHAN UNNITHAN (KASARAGOD): Mr. Speaker, Sir, the coastal
Panchayats of Kasaragod Lok Sabha constituency - namely Valiyaparamba and
Padanna of Kasargod district, and Ramanthali, Madayi, and Mattul panchayats
of Kannur district - currently fall under the Coastal Regulation Zone. Due to the
Coastal Management Act, many poor families are unable to build dwelling
houses on their own land in the coastal zone. Around a thousand constructed
houses and institutions have not been assigned building numbers by the

authorities concerned.
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As per the Coastal Regulation Zone Notification of 2019, the Central
Government has set the No-Development Zones from baseline of the islands
causing distress to thousands of coastal residents of Valiyaparamba and
Padanna in Kasaragod district, and Ramanthali and Madayi Mattul village
Panchayats of the Kannur district who are caught in the entanglement of the
CRZ law. In the year 2021, the Central Government converted 175 panchayats
into urban panchayats; and recently in the month of September 2022, the
Government has issued an order to convert further 66 panchayats into urban
panchayats.

However, it is unfortunate that the above-mentioned panchayats in my
constituency are not included in any of the exempted lists.

Hence, | request the hon. Minister of Environment, Forest, and Climate
Change to take necessary steps to exempt the above-mentioned panchayats of

the Kasaragod Constituency from the Coastal Regulation Zone.

AT 3TEAET : TS FaT BT Ugell fod & | § I a1 HSRAT A I8 ATUE DA
ITEAT §, IS AT T8 8 (3 Fa Tel, FATET I Tl | 8 el SFesT IRFRTSN T
UTe @ | H G AR AE] Bl ATH A, YATH AR odT § | MO au A i
ST IRFIRIY, HYTET §1S 8, IehT Ul v | A& ol d1fey | Fa H Heeh! dier
BT IR ST & | H I8 Te1 Qe 3 bt bt ¥ I8 RIepraa i &1 fob I allerT o
3R BT AT | Afch, I URFURT T BRI IRGT |

H omR g ST & T8 a1 § b 919 IS R 91T 38T &1, a9 d1a 7 Arefet
T el19y, FIf dier dTel WHR & d1F H PIg T8l ST A1 | TS H I§ 3!
URERT §1S 715 & | §7 e URFURT3T T 8 AT Ul s |
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IFRIT T TR ST SAlehed & Tl I cllebei i gail HATET T, HRT A I T
AR IS & |
SHRI HIBI EDEN (ERNAKULAM): Mr. Speaker, Sir, | am raising a major
concern regarding the fishermen community of Kerala in Vizhinjam where the
International Vizhinjam Seaport Limited was floated in 2015. For the last 140
days, the fishermen community of Vizhinjam has been on a huge agitation
mainly because their life and livelihood have been destroyed by the construction
of the seaport which is being done by a private group called Adani. The seaport
construction is going on, and on the northern side there has been a huge sea
erosion. Three hundred families have been living in a cement godown for the
last four years. This particular fishermen community has contributed its land
ages before for the development of the Vikram Sarabhai Space Centre. The
Church, the Bishop House, the cemetery, everything was demolished for the
development of that huge organisation of national importance.

The allegation the State Government is making is that the fishermen
community is against the development of the port, which is not right. They have
been in touch and they have given all the support for the development of the
port. But the fishermen community’s life and livelihood are being disturbed. A
Central package should be announced for their rehabilitation. Rs.5,500 was the
only amount which was sanctioned for giving rent.

The agitation is over yesterday, but their demands which are genuine are
not yet met by the State Government. | would like the Central Government also

to declare a package because this is a very important port.
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Sir, a scientific committee has to be appointed where the interests of the
local fishermen, the sea erosion, etc., should be studied. The State Government
was saying that they would use Adani CSR funds for the rent which is not
acceptable. This is a very genuine demand. The Central Government should

look into it.

£} AeIST TERY (PTYR): A1 ITeYeT FeIed, § AT H1egH & A1 T8 31 Sif
T &I 9 < W 91T 8 ST T 3R AT <18 & |

aTexTer WRled, fORT Tofl A <o T ST 96 8T 8, JAT il I <27 &b FATeT
Rips %8 & | BTR IBT Wil bl ST A 8, SATART bl ST A 2, et & e
A & | 39T SRISTIRY St 3R Y& bl ey of et |

3TeEr HEIed, H I & HAT Sl BT & 3TPE HRAT ATET & e ST
feRI0T & foTu qRTAS] &Rch I ST ST | 9 A Y 99 91T &1 AT &1 & |

SHRIMATI CHINTA ANURADHA (AMALAPURAM): Thank you, Speaker, Sir.

Today, | would like to bring to your kind attention an important issue relating to
women. Many women experience menstrual disorder and may even suffer from
illness related to menstruation including endometriosis and ovarian cysts which
can disrupt their everyday tasks and cause significant workplace stress, which
has been a common ailment in today’s life due to many factors. In such a
scenario, paid leaves in the form of menstrual leaves ensure that women have
direct pathways to rest when they need it most, be more productive at work and
as a result find it easier to remain in the labour market. They also encourage
more equality by accommodating female workers’ biological demands, much as

maternity leave does. Therefore, through you, | request the Minister of Health
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and Family Welfare to enforce a two-day menstrual leave per month in the
public and private sectors which can be taken by employees at their discretion.
Acknowledging menstruation as a real need outside of sick leave that warrants
being directly addressed in the workplace is long overdue. Doing so will ensure
an equitable approach that is bound to open up more job opportunities for
women, leading to greater gender diversity in our workforce.

Thank you, Sir.

* SHRI MAHESH SAHOO (DHENKANAL): Hon’ble Speaker sir, | want to raise
a very important issue regarding National Highways No 55. Sir the road is in
very bad shape from Manguli square to Sambalpur. After several rounds of
discussion nothing has changed. The maintenance and repair of the road has
not been taken up and 21 persons have lost their lives. The concerned minister
has been repeatedly requested to look into the matter. The repair and
construction work was supposed to end by 2022, then 2023 and then 2024. We
need a definite date as to when will it be completed. People of the area have
been agitating and sitting on peaceful dharna to protest. If the matter is not
addressed soon, situation will be critical. Sir through you, | am once again
requesting the central Govt to take up the matter urgently.

Y Irorer gt (AATYR): AT ITEAE SfY, IO q3T T Plet H AU T & B
e HECqUT T4 UR lcT T HiehT T, I foft # SfTuen &adTe &l § |

* English translation of the Speech originally delivered in Odia.
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HIRT STEGET SiT, H 3MTUch ATEIH A WRBR DT LA ITHE PRAT T8l § | 5RT
AT & HIATYR ok Tee H 31T & | T81 & oy 5 A1 XeT 53l Sit & e Xeldr
ST A T AN DT T | §HR HIATYR-TeT JRT & 51T ShifT IR Teh SULTH! A i
3L & | 3T I8T IR FHUR BIceh & | g8l R & ST R @& 1 24 e H 42 9
45 ST BT SATANTHT BITT & | TR 26X b 7eg § Xl lls USll & |

HEIed, H 3TUP ATEIH I HIF1G H3AT ST bl €A JATPE hRAT A8l § b 39 W
THRET A foaR & | H e Fer H Ig At o1 =g o # i wu A fHefa
H1G HAT ST ol O AT fm o | Seei gt uifsifed Yedi=y ot fearr & | g ae §
A1 HAT S 99 8, gy § ST e fR @ JATPE HRAT A8l § | 599 HIDR
TR T e e & foTT 31T FifSa o9 @ BRars &Y | 3119 59 IWAHT A B
e foT & foTq ST feicier e o | e |

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Speaker, Sir, in this country,

lakhs of Employees’ Provident Fund pensioners are agitating regarding
enhancement of EPFO pension. They went to the hon. High Court, Kerala.
After that, they went to the hon. Supreme Court.

The Supreme Court has recently given a verdict but the EPFO has not
implemented the verdict given by the Supreme Court. They are diverting the
issue again and again and thus are denying the legitimate pensionary benefits to
lakhs of employees.

| would say that even though the Supreme Court’s verdict is partially in
favour of the employees, they have no other option because the Supreme

Court’s verdict is final.
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| would like to urge the Government, through you, Sir, that at least the
verdict of the Supreme Court should be implemented immediately. The poor
employees were fighting a legal battle in the Court for years and years. Finally,
the Supreme Court has come out with the verdict but the EPFO is still diverting
the issue and is trying to find out a way to not implement the Supreme Court’s
verdict. | would like to request the Ministry of Labour to immediately intervene in
the matter so that justice is done to the employees who have opted for the
pension scheme provided by the EPFO.
SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, we all associate
with the matter raised by the hon. Member.... (Interruptions)
SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | have also given a notice in
this regard.
A1 e &l : 37T TAIRIYE IR ST |

... (TIH)

S YFIRY TRt (IOTR): LTS HEIGT, IS AU JoT g Pl &b aRM
AT ofieh He<d b HHel § Fler ol IR T, Iab fofy MyepT agad-ag<

3R, FBT-980 &1 |

HBIeY, fherTe, 3R WRUIC | Uellged &l Tl J1aea, 2018 F TRAY
gaTT o | IS JIoMT & T8d [P WRUIC F I & 6 &1, R sy e
RS GRT faeell, 3EHeleTe, BaRiEE Ud as 7T TR QRIS §RT $aR & R
BT FATSSH BT FAT [T ST I&T T | FUTSH SIc WIReATST - S THT 98 & fory
31T IS DT cepeilehl BIRUIT bl BATET <l BY e 31 3FR, 2022 I & IR {7 |
SO U T e ot A SHRAT 31T 7T RUIC 31T §€ 81 bl HIR W 5 |
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HeIey, el a¥ el H fheriTe WRUIE A S8T ASTHT 5 A 6 Fellged def &
off, 2AfhT 319 AT Ueb FeATSe b TFRATeT T clepx |l STIHOTY & | T8T Qe IR, AR
foa wifereRur gRT IRY fder Iug-aRefl ¥ oft e wRaIE 9 FdT gars
et A8l & ST A RfeT faepe 81 18 8 | o1 dhael J1H fhae TRUIE I TR

WRATST B Seh 2 IS BT FaTel THTE ¥ 3 2-2 RT & 8T @1 8 |

AR, TSRV WREATST $ 8% g Hed W e8] IJH MR e 38T o | Ih
T ISHT & I BIFT BT THRT DR RITICT 19 e (dIS1YHh) &l I el 8T
T TRIT 8 | ARPR dAToiiqs It Reafer 7 <cft B, ST a1t & 69 817 A T4 8
YET 8l | 579 e arafaferct A0 s el HTerei RebR = ehx I T, T ep il fmme
PUIIST 7 SHDT HRYR AT ISRIT | 7R, SR & TRBR 7 dISiUh & el TR Y dr
qITH AR BT & STASIS (il U TTSHIC 1 Ieh 4 &R b foly IS &g PR & |

3eTel Heled, H D HIeyq I IgeIT HAAl S F e AT @redr § o
feeett, Hes, BarTaTE 3R AEHENE 8dTs ISMI DI ¥l Alef DR |
AT STEET : g HH1Y HE H § SRR STeelicl R X8 & | 3FR d &IGIRT 1l
PN T AT TR ST PR |

... (TIYH)
AT 3TeA&T : H 37T A1 &l forar & |

... (TIY)
AR 37e4T : & SaR (4 fileT |

" SHRI JASBIR SINGH GILL (KHADOOR SAHIB): | thank you, Hon’ble

Speaker Sir for giving me permission to speak on an important issue.

* English translation of the Speech originally delivered in Punjabi.
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During the black days of militancy in Punjab, our youth had gone astray.
Militancy stopped but it left a lot of agony for our youth. Several Sikh youths
joined militancy due to emotional and religious reasons. They were caught by
police and punished by the courts. They were sentenced by courts. Now, they
have completed their sentences and prison-terms. They are not common
criminals. They can be called emotional criminals who did the crimes due to
political and religious reasons. They did not believe in our political system.

These youths have finished their prison-terms. Paramijit Singh, Jagtar
Singh, Lakhvinder Singh, Shamsher Singh, Gurpreet Singh, Gurdeep Singh,
Devinder Pal Singh etc. have finished their prison-terms but are still languishing
in foreign jails.

So, | urge upon the Central Government to consider them political
criminals and not as common criminals. Their behavior in prison was very good.
So, they should be given right of freedom. Their human rights should be given
to them and they should be release immediately.

Y TSI el WM (STIYR): A LT FeIed, ART AT & ISAYR, ISR
T AT 9ot &5 & | 3 &9 § D U A1 & S 31t e < o b & s gU
ORI TSI bl TehT FHTEHT g1 X&cil & | ST b II6Y § ARDR A HFT Rl §,
fh ¥CT BTS TEAT - 36 S ISTR-AJR-IFATST b &l o H F-I1IT 7T 8, T A1

Pl ISERT ST BT PR TR ol H J6ct PR ISTR-AA-R-IHaTSI-IIA, T
U< T R BT BT BRI, SR $9 AN R 8 aleil GHeral § 4T 3w 3R
3T ST T T IASERT ISR BT AT el | g=IaTg |
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SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Hon. Speaker, Sir, thank
you very much for allowing me to raise a very important issue.

The issue is with regard to the need of a Legislative Assembly. It has
been a long-cherished dream and desire of the people of Lakshadweep. This
desire has become an inevitable part within these years. The reason behind the
same is that the people of Lakshadweep and their elected representatives have
no say in any of the decisions which are crucial for their existence. For instance,
there are issues with regard to New Panchayat Regulation, Mass Land
Acquisition, repealing of the Land Tenancy Regulation - 2019, stopping of 15
Years’ Perspective Plan for the Shipping Sector, stoppage of speciality doctor
services, welfare schemes for the farmers and fishermen, and employment. For
the past so many months, people have been protesting on roads. Now, a
continuous relay strike is going on in the capital city for just a single demand.

On the one hand, we are celebrating the 75" Year of our Independence,
and on the other hand, the people of Lakshadweep do not have that freedom.
My simple submission is that there is a need to have a legislative system where
people’s aspirations are discussed, and a consultative mechanism is developed
so as to ensure democratic right of the people.

| would like to urge the Home Ministry that -- when we celebrate the 75"
Year of our Independence -- let the people of Lakshadweep also enjoy the
freedom of self-governance.

Thank you so much, Sir.



07.12.2022 729

SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): Thank you, hon. Speaker,
Sir.

Sir, area expansion for fruit crop and floriculture has been a major
component of Mission for Integrated Development of Horticulture (National
Horticulture Mission). Under the said Mission, twenty-four districts of my State
are covered. In my State, the maximum cost of cultivation per hectare for high
density mango is Rs. 42,000. For papaya, the maximum cost of cultivation per
hectare is Rs. 60,000. For banana, the maximum cost of cultivation per hectare
is about Rs. 10,263. For bulbous flower, the maximum cost of cultivation per
hectare is Rs. 1,50,000. For cut flower, the maximum cost of cultivation per
hectare is Rs. 1,00,000, and the maximum cost of cultivation per hectare for
spices crop is from Rs. 30,000 to Rs. 50,000. Out of the same, about forty to fifty
per cent subsidy is provided to farmers to take up the programme. Sir, you can
imagine how will the small farmers of my State get the benefits of the said
programme with high cultivation cost.

Hon. Speaker, Sir, through you, |, therefore, request the hon. Minister and
the Government to increase an assistance under the Area Expansion
Programme so that more farmers -- not only of my State but also of the country
as a whole -- get benefits of Mission to double their incomes.

Thank you very much, Sir.

Al BRT AT Pl (TRME): IeYeT TEIG, AT ST Bl SN SR febarT
el ST TS WR & | elfchet H STy fAeclT ehreT et §, H 31y ergd Y forar o
foh AERTSS § UTgH fHfFRex wet ST AT H feaend & | A8RTSS H & o & T =T
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TS TSI & T & | §AR A & 0T PAcd & AT SHY-GHT et T I8 & |
.. (ITYT) BT AT 8S PR &, BICH STSX IR HERTSE P AT ST aTE & 3R ST
dieT TAT§ | TS Tep T P &l ARTE |... (Faei)

&9 T I AERTSE & R §SI7 &8I BT E | ... (SIIIH) A8RISE DY Are i
9T & I... (FAUF) DAICD D GEIHA AR SHI 5T S B B | ... (TIEH)
HERTSE H Al SIoidY T W91 & IR PAfeed d off diordt &1 8 1 ... (FagH) IR ergd
PICD B TEIHAT HERTSE b RIATE qIeid & | ... (STIE) el ANl DT UieT T 8 |
.. (FTTYT) FERTSS T ST BT WIS & | ... (TIHT) TE el Tl | ... (TITa) T8
QTP B | ... (FagH) H T one St F ot <clt § % 98 39 dief |

CELIY)

SHRI S.C. UDASI (HAVERI): Hon. Speaker, Sir, the subject is sub judice
because it is in the court. It is in the Supreme Court. Please do not allow any
Member from Maharashtra to speak on this issue. ... (Interruptions)

Sir, these Maharashtra politicians, especially from the Opposition are

habitual ... - when it comes to lingo culture syndrome. s;léﬁl SINIFAIRCT 8 | 37
fAaet 8IAT 8, when they are in power and when they are in Opposition..... ...

(Interruptions)

Srcht YRR FEFE ol | AR, I8 AT A R § | ... (FIYM) Picd D AIH
TRAT SHAT I F & | ... (TTETH)

* Expunged as ordered by the Chair
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"SHRI VINAYAK BHAURAO RAUT (RATNAGIRI-SINDHUDURG): Hon’ble
Speaker Sir, | want to raise a burning issue in this August house today. Hon’ble
Supriya Sule ji has raised this serious issue. This case of Maharashtra —
Karnataka border issue has been pending with Hon’ble supreme court for the
last so many years. The people residing in Belgaon, Karwar, Nipani, are being
targeted by the Government of Karnataka. They are suppressing the rights of
Marathi speaking people there.

Not only this, they have also booked the leaders of different political
parties of Maharashtra and put them behind the bars. Karnataka is the first state
which has banned the entry of political leaders from other states. It has never
been happened before. Government of Karnataka and Karnataka police are
doing injustice to the people of Maharashtra. | strongly condemn this kind of act
of suppression. This issue is directly related to the pride and the honour of
Maharashtra. They are giving brutal treatment to the Marathi speaking people of
border areas.

Hence, | would like to request the Union Government to look into this
seriously and intervene immediately.

Thank you. Jai Maharashtra.

* English translation of the Speech originally delivered in Marathi.
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TR ITEA&T: 3T TS b §T8% SIThY T ¥ oi=T | 3T T et &, ST Y o T |

... (TIYF)

AT 3TET&T: 31T Ueh IR 1T PR o T |

N CEECIRY
T STEET: TATeTY, 37 M AT |
N CEECIRY
I 3Tegel: I8 Hafcd vy 8 | &R fawy &¥e o 78l ISR ST 8 |
.. (TTIH)
A 3TET&T: 3TU 37T 1 DE &, Ivai U 41 e af |
... (TaE)
A1 e &T: 37T AT BT dTed 8?2 qMfer] |
... (TTE)
AT 3TeeT: it XIgeT Qaret |
NCCEIG)

AT STEET: el T T &1 T8l 81 W8T & | B RepiS H &l ST W& & |

....(cFgar)”

HET JreeT: I JAfed fosy & | S I ol fA9T & | 9 g a1 PRT? T8 IS
gl

... (TTYIH)

AT STEET: &t gt e |
it <y, Sivef |

* Not recorded
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£ WA Sl (Rr<itsTe): amH1T sreger i, e sgd gwgare fb o= g3
HEcaqUf v WR qiei T AR T | ... () AR HIGT it &l TRBR I P
91e fUdteTe TS &F &Y 3Md ARG el & o fUser 60 ast 7 981 e urs |
fRrieTe § AT AIGT S 7 ARPR g9+ & 918 Yeb RUTST [T, ST I&IGR § 100
Sy fearg |

BRI ARBR A AT & fob forilee 5 100 S T SUHIITS 3RUATS & dlfch I
& & NI T M8 A A | ... (FIUH) T&T 98 IST g% & | TgT a1 7T o
SUN-Y &, PHART & | T H RRASTE 9 100 S HT 3RS I94T AT | TG o
WRBHR - HHARAT & foIq fhT ar @it 31 & | 5:7 U 31R A1 TR 4 8 &6 Jgt
B: d€ Bl (SR GeT A dqMfp Peld HHarRAl Bl o FeT Fb | rgeier §
TRUUTTT T T8 FST ~YfeFerdR TR TiiC & | 3R 8] |l Ueb IeYTef olak T el
& ST A R S0 & &9IRI RaT AfFd I19aT &l T e ... (Iaer)
AT 3TETeT: Toitol, 319 93 ST |

... (TaET)

Aerelt YRRIT AT ol : FRT e SiT, 8 dieh IS DR & ... (Fae)

12.49 hrs

At this stage, Shrimati Supriya Sadanand Sule, Shri Vinayak Bhaurao Raut
and some other hon. Members left the House.

T STeen: TRE TS S |

... (gaET)
A TR MM (BRATER): FF- 3egel S, gd § WRoxy & & fob ITR-gatwier &
R off dioiercd 8, I Pl AR 90 IT 80 TfTed BT it & 3R IR qatdet
RS 10 T 20 HfT2 BT < & | ST 5 eld faRT & SRR Y fb 8HR AT
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&5 o GITST 3R Y H efdet shifRiT w1y dl Yetd fwiT i ST 3A7aT & fob avand
T ARG bl G 100 HICT2TT HIST o WRDR F 3Tl & |

BRY SRR & feb Yot fevRT QRIT ORORT & TaeT JR3TET 371R SR, S IR
et & AT A &, faey S I AR b & JATSI 3R ST H &, I7H 80:20 AT
90:10 Hfcrere thiST T HTER PN | &S |
£t Rrdter s (FIF): ree HeIey, MU g3 T BicT H§ i Pl AR foT,
939 foTQ H ATUehT g JTHRT & | 3TUh H1egH J HRBR b Al H I of =1 TTad]

g fob B G & T A Ueb St YR Refd ¥CU 8 | PICER A dol dretl o

Rygeefl STerdTea], fgeT T+~ 12037/12038 &, I q4T fhRaYR Yefd T & Blepv
QR feeell STt & | $9 &5 el ST oRTHT TG A1 g8t & 59 Mt &b g9l febraqR
T IR TEUST b ol ATHTfe ERAT U2 eecll 31T I8 &, fobref 3T e AP bt
A I PIs GHRICHD T8 T8l TS & |
H 3P AT A AR FAT ST Bl Ry AT arear g 5 39 My
TCIUST SR Y & 9 T W PR o A Al el ST H IGIRT el g8 ol 379
S TCIUST I TE PR Fehdl & | I8 AU o XoTd TCMT A SITaT Heeqqui T & |
U AT H AR HaAl S I AT 3R I8 W AF7 ofF & b S b
A P foTU S ¢ T ST fehReTqR Yefd TS U I UST RIIT ST | g1 |
At I AieT TG fhoRTy (Sdrper™): sTede Heled, UMD SgA-9gd EIdTS fob
319 ¥ et T HiepT AT | A1 et HAT Sff +ff J&T Sufeerd € | I8 Sl T JeT
gl

& 3T HATEIH A HFHIR XeT FaAl il & Gl H Ig oI TTed § o e gaer
ST AISY BIRE el S bl Je&l &, 98 AT b Yo T8l §aAT & | i Alel ygel 3R
TG A UBel, 9 URgN MIel Sit XeT FAT O, IH G I8 aTaT foba o, eifebT art
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T I8 YR el 83T & | a 2020-21 § IGP foTQ &wIc BT 37/de i g T, <lfebT
TP HUR T U1 At @l T8l g7 | {Usel HE AH1g T 51 Sif fdemaeTd g
MMV S | T AT AR H ST SATeT 3172 oY fob A= TeI Hait Sft SR” S9h R H
B el T RIS B, <ifehT o T8 galT |

gty & U IR R 59 faST T AR Xef HalT Sit & FeT H oATHT aradT §,
e fITT STe 81 | 31TY U & foTT TS BIT Xefd S T Yo T ST |

PROF. ACHYUTANANDA SAMANTA (KANDHAMAL): Hon. Speaker, Sir,

through you, I, on behalf of my Party, Biju Janata Dal, would like to urge the Central
Government, particularly, the Minister of Finance to withdraw the GST on Kendu
leaves in the greater interest of the lakhs of Kendu leaf pluckers and associated staff.
Kendu leaf is a minor forest produce and is the financial backbone of around eight
lakhs of Kendu leaf pluckers, binders and seasonal workers of Odisha, who mostly
belong to the tribal community and also are among the poorest of the poor in the
society.

The tribal people call it their right as defined under Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act of 2006. They have the
right to procure and sell these leaves. An eighteen per cent GST on Kendu leaf is
affecting the trade and livelihood of Kendu leaf pluckers. This tax needs to be
withdrawn in the greater interest of the people of Odisha, particularly in the interest of
the tribal people. This, in turn, affects the livelihood of Kendu leaf pluckers, binders,
seasonal workers and also impacts the implementation of social security and welfare

schemes meant for them. Our hon. Chief Minister of Odisha also has expressed his
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concern and written a letter on this issue to the Central Government and also the hon.

Finance Minister.Thank you.

A SRR gTer (SURATIS): -1 3redel Heied, § 3ueT Igd 9N & | I8
31T lIeh Hecd T A & | ITR el § ey HeH § 59 IR (VRN 916 31$
off | IHD PRUT 21 SFYS b AT 2235 T 916 I T1I §U & | AR Rigref TR &b
580 T FraTfeI §U & | JFG Ao H SfefTs, 3R 3R YR o q1e st qTRer 78l
gs off | I8 ugel IR STUITRIT JIRLT acaR HEM H 83 IR P UIeT Sl AT BT
T At 3TRIT | ISP BRI T < T3 3R IR 8730 B8dFcIR H YRT el TR &l
TS | JATST AT o AT &t T 8 AT & |

H 37h ATeTH A TSR H T8 AN PRAT § b I8 T Dard TERIT Sl el
ST, TTfep 8T b fHAT &l ST e el &1l §S &, ST 3TTehet PRep el JITIS]
T ST b | ST ST TP G311 &, I€ ehefeT Hefel DT ol 31T & dlcdd BRI I
AT 31T & 3R ISt AT H AN T 7 T 83 & | I DRI XeAd A5 UR YT 37 T
AT IR D3 18 | T TV A | EHRT SFUS P ford] F T2l I Ueh oRE A T &l T AT

31IR TTY &Y 1T 2T | g Ueb 37 Hecqqui Hallel & | H =1ed g fob 3y fder < fob agi

g Y TP H T I Tl 9T | &I |
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12.54 hrs

SUBMISSION BY MEMBER
Re: Alleged Auction of 4 Coal Blocks in Telangana

SHRI UTTAM KUMAR REDDY (NALGONDA): Hon. Speaker, Sir, through you,
| wish to bring a matter of urgent public importance to the notice of Government
of India. The people of Telangana are strongly objecting to the auction of four
coal blocks, namely, Kalyankhani block, Koyagudem block, Sathupalli block and
Shravanapalli block.

These coal blocks are co-located with an existing public sector
undertaking, Singareni Collieries, which is a 100-year-old public sector coal
mining company. It is a profit-making public sector mining company. It has
made continuous profits for twenty years. In a very irrational and bizarre
decision, that the Government of India has announced auction of the coal blocks
adjacent to the Singareni mines/coal blocks.

The Singareni Collieries Company Limited currently supplies coal to the
thermal power stations in Telangana, Andhra Pradesh, Maharashtra, Karnataka
and Tamil Nadu. Instead of allocating these coal blocks to the Singareni
Collieries Company Limited, the Ministry of Coal is putting them up for auction
which is an irrational and objectionable decision. We demand that the auction of
these four coal blocks be cancelled and be allocated to the public sector
undertaking, Singareni Collieries Company Limited.

Sir, | would also bring to the notice of the Government that the hon. Prime

Minister, during his visit to Telangana last month, had promised that they would
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not be privatised but still, the Government of India is going ahead with the
privatisation of coal blocks in Telangana. ... (Interruptions)

Sir, Shri Pralhad Joshi has come now. In the last Session, he has replied

that it was a Government decision. There is no logic to it.... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, whatever the hon.
Member from Telangana has alleged is virtually and factually wrong. The
auction process is going on for the last two to two-and-a-half years and it is the
most transparent system which we have adopted.

So far, nobody has alleged anything against the transparent system of
auction. This is also beneficial to the State. If the State Government wants, they
can participate in it and there are many States which are not ruled by the
Bhartiya Janata Party ...... (Interruptions)

SHRI UTTAM KUMAR REDDY: The hon. Prime Minister has announced in a
public meeting in Telangana that there would be no privatisation of coal
mines...... (Interruptions)

AT 3TeT&T : FAT SiT, 39 ey |

... (TIYF)

SHRI PRALHAD JOSHI: Sir, first of all, | would like to tell about the auction
process.... (Interruptions) Whatever is happening is happening through a

transparent auction method.
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As far as privatisation is concerned, 51 per cent is with Telangana
Government and 49 per cent is with us. How can we privatise it then? ...
(Interruptions)

SHRI UTTAM KUMAR REDDY (NALGONDA): It is the coal blocks of the
company which is a public sector company. ... (Interruptions)
SHRI PRALHAD JOSHI: It is not the question of allocating the coal blocks.
Everybody has to participate in the auction. This is the system which we have
adopted now.... (Interruptions) | would also like to tell you that in many other
States also, like Chhattisgarh and Jharkhand, auction is going on. Those
Governments are cooperating with us. There is no problem with them....
(Interruptions) The entire revenue acquired through auction goes to the State
Government. The people who are in the coal scam are talking all these things.
... (Interruptions)
AT ST : AT AR T TR & 3 I T 51 ARTId T <L 8 |

.. (F9E)
i vgeTTs Sirelt : AeIey, RS Al 7 aRISI-aRIS B0 & PlieT Tored [ o, I ANT T8
grINe e 18] A8 & I...(SIa9T)

AT 3TeeT : 11 oA Siipsur SarmTe] S |

... (TIYF)
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LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH THE
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e, fo1h gIRT Siferera i ot

Hecd & fvr SSR Y |

e, gl So1v U fwat & rer
I Y g T |
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AT 38T ; FT T HRIATE! aT g9t b & ol TART &Y STt & | & BT T 8T
TR

12.59 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.02 hrs

The Lok Sabha reassembled at Two Minutes past Fourteen of the Clock.
(Hon. Speaker in the Chair)
... (TIE™T)

AT 3regeT : fagi b S ST Uear g 7 |
TS TFeR 13 - & &t et g7 S |
14.03 hrs

MULTI-STATE CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2022°

IR gaT & ey H3ery # 6T FAt TAT AH1RGAT HATT F ST HAT (47 &
TeT. HT): JeTE HBIGY, 6 J[elTs, 2021 BT Y FEBINAT HATTR b TS P 18 AR
TeT FAT ST P FEBINAT FHfg P IS Pl ety TRid I TR dRa gU, 8N
AT Bt w1 &t 1A Qe St &1 3R & § IR Rl & fob TgRIeg FeDR]
qRATSer SAMRATTRM, 2002 BT R TG B dTel 8IS DT REAUT B DY
CERINKSIRTIN
AT STEET: TR YR 3T :
“fop TgRIST TEBRT ANATSCS! AfAFTH, 2002 BT 3R AT DB dlel
fereRIeh T QRO R T AR &1 SI1Y 17

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Speaker, Sir, | rise to

oppose the introduction of the Multi-State Co-operative Societies (Amendment)
Bill, 2022 under Rule 72(2) of the Rules of Procedure and Conduct of Business

in Lok Sabha and as per the provisions of the Constitution of India.

* Published in the Gazette of India, Extraordinary, Part -, Section 2, dated 07/12/2022.
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T 3TETET : 31T AT FRIFT 72(2) Ued &, 39 IR it fese & I @nfe | fawr g
g fob GE I 39 P DI URT R DT (AU &l & AT 781 & | FIFH1T Ja, ARIe
MUY ST 8T WX Pl T8l & | 9 F Hocl T HIRfeT Toe 997 &, a9 I §
PIATORIET H 8T § | I8 Argel Ta-HE Bl TIe & 3R I T DI3iuRfca Uere 8 | Ja
& T2 U, . WAt oif, aiferq |

SHRI N. K. PREMACHANDRAN: Sir, | fully agree with you. On technical points

and on the basis of the Constitutional provisions, | am opposing the introduction
of the Multi-State Co-operative Societies (Amendment) Bill, 2022.

Sir, the first point which | would like to make is this. You may kindly go
through the definition of Article 243ZH(c) and (d) of the Constitution of India.

Sub-clause (c) of the provision clearly defines, what is a cooperative
society, which means to say ‘a society registered or deemed to be registered
under any law relating to Cooperative Societies for the time being enforced in
the State.’

About the Multi-State Cooperative Societies, as the hon. Speaker has just
now mentioned, it is as per the law passed by the Parliament; and it belongs to
the Union of India. My technical point is that this Bill is against the very spirit of
this definition incorporated in Part 9B of the Constitution. That is a newly added
amended provision in the Cooperative Societies Act. A Chapter is also there in
which there is no particular or specific provision by which a Cooperative Society
which is incorporated under the State Law can be merged into a Multi-State
Cooperative Society. That is my technical objection. Sir, Chapter 9B, a newly

added Chapter in the Constitution, is there with a specific provision to distinguish
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between a Cooperative Society of the State and a Multi-State Cooperative
Society being governed by the Government of India or the Union of India. There
is a clear distinction by which a Cooperative Society is governed by the State
Legislature or Legislative Assembly and a Multi-State Cooperative Society is run
by the Union of India. Here, my basic point is that it is against the federal
principles of the Constitution because the federal structure has to be protected.
But in this case, it is not so. Sir, as you rightly pointed out, if you go through
Clause 6 of the Bill, it is very interesting to note that here, indirectly the Central
Government is encroaching upon the rights of a State Cooperative Society. |
would explain it. Clause C, Section 7 of the Act is to be amended in which a
new provision is being added. It says that ‘Any Cooperative Society, may, by a
Resolution, passed by a majority of not less than 2/3rds of the Members present
and voting at a General Meeting of the Society, decide to merge into an existing
Multi-State Cooperative Society...” This is the provision which we are disputing.
It means, a State Cooperative Society can, at any time, be merged into a
Multi-State Cooperative Society. But the State Cooperative Society is to be
governed by a law of the State Legislature but here it is indirectly coming into
the domain of the Union of India, which is against the basic spirit of the
Constitution by which Part 9B of the Constitution is being incorporated as an
amended Chapter. That is the technical objection, which | am raising here.
Along with this, another provision is also there. In provision 243Zl, it is
very clearly mentioned, what is the incorporation of a society. The State Law

also is well mentioned in Provision 243Zl1 which is ‘Incorporation of the
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Cooperative subject to provisions...” It says that ‘the Legislature of a State may,
by law, make provisions with respect to the incorporation, regulation and winding
up of a Cooperative Society.” That is also being governed by a State Law made
by the Legislative Assembly.

So, when a specific provision regarding the State Cooperative Society,
and a Multi-State Cooperative Society is distinctly there, why indirectly, the
Union of India/the Government of India is coming with a legislation with an intent
to make all the State Cooperative Societies be merged with the Multi-State
Cooperative Societies? So, this is taking way of the rights of the State
Governments by the Central Government, which is against the federal character
and the federal polity of the Constitution.

Sir, the basic features of the Constitution cannot be amended. That is
why | am saying that it is outside the scope of the legislative competence of the
House. Hence, | am opposing the introduction of this Bill.

Thank you very much, Sir, for proving me this much of time.

AR ITEAET : HFFI-T H3T S, 41T U, . UHeesT Sif = I8 v IR & 1o e &
fordt +ft AIATRET T T Aol TT DIRNTRICT AATEE! H 95t Fhd &, IT 37T T8
TP T of 32 87 919 31 ST &Y, T 9 UTSC Dl [k b |

Now, Shri C. Thomas — Not present;

Dr. D. Ravikumar -- Not present;

Shri Manish Tewari-ji.
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SHRI MANISH TEWARI (ANANDPUR SAHIB): Thank you very much, Mr.
Speaker, Sir. | rise to oppose the introduction of the Multi-State Cooperative
Societies (Amendment) Bill, 2022, as this Bill violates the object of the 97"
Constitutional Amendment, Article 243Z| inserted by the 97" Constitutional
Amendment Act, 2011, and Article 43B of the Constitution.

Mr. Speaker, Sir, with your permission, | will point out five specific clauses
of the Bill which are beyond the legislative competence of this House and,

therefore, we are opposing the introduction of this Bill.

HIFIT 31egeT : 379 fog & | 3rft ar 89 haeT gaT &f feTe aeAT & b T3g ot
ST faremdT &maT & a7 181 8 | S qRT I fSqen<d 8l A @uedTest aie ol oTg |

&Y wY REar ; TR ), 7 AT UEu™ $HT IR ST &9 fSedr 8T §, i
T Jrer-{er $39 AT & AfRelled Piftucd & 9188 & | § 9 9188 9 &6l

PIfTer T8I R BT & |

The first is that clause 6 of the Bill inserts sub-Section 10 into Section 17,
creating an ambiguity by allowing any cooperative society to merge into an
existing multi-State cooperative society. This is beyond the legislative
competence of the Union as State Cooperative Societies are within the
exclusive jurisdiction of the States.

The second is that clause 13 substitutes Section 35 to now prohibit the
redemption of shares of muti-State cooperative societies without the approval of
the Government. This strikes at the very heart of the principle of autonomous
functioning of cooperative societies which the 97" Amendment sought to

introduce by virtue of Article 45(b) of the Constitution.
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The third is that clause 17 completely usurps the object of the parent Act
as well as the 97" Amendment by substituting Section 45 with the Central
Election Authority to be appointed by the Central Government.

The fourth is that a fund is sought to be created by virtue of clause 24 of
the Bill. By inserting Section 63(a), 63(b), and 63(c) into the parent Act and
again by putting an additional burden on cooperatives, it infringes upon the
cardinal principle of autonomous functioning as provided in Article 43(b) of the
Constitution.

Finally, Mr. Speaker, Sir, and | thank you for your indulgence, clause 45
provides for an overriding of the Board and appointing an administrator in its
place who may not even be a member of the society. This clause also
substantially contravenes the 97" Amendment to the Constitution.

Mr. Speaker, Sir, | would very, very humbly like to urge the Treasury
Benches that this Bill should be withdrawn. It should be reconsidered because it
violates the federal spirit of the Constitution. It, actually, attacks the federal spirit
of the Constitution with a sledgehammer.

Thank you very much Mr. Speaker, Sir.

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, | rise to oppose
the introduction of this Bill under the nomenclature of the Multi-State
Cooperative Societies (Amendment) Bill, 2022 under Rule 72(2). Sir, already,
the explicit reasons for opposing the legislative document have been deliberated
by our colleagues. | would like to draw your attention that cooperative society is

a State subject under the Seventh Schedule via Entry 32 of the State List in the
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Indian Constitution. It has already been inserted. So, it is, basically, a State
subject. You are absolutely raising a pertinent argument which also needs to be
dealt with but here in this issue there is a clear indication that the Central
Government has been encroaching upon the territory of the State Government.
That is why, furore and uproarious protestation has been cropping up across the
nation. It is because this Government has always been pleading for cooperative
federalism, so, this should have been reflected in the preparation of this
legislation. | do not know whether all the stakeholders, | mean, the State
Governments have been consulted before the preparation of this legislation or
not. According to this Bill, in the Cooperative Rehabilitation and Reconstruction
Fund, which is to be constituted, the profit-making multi-State cooperative has to
pay Rs. 1 crore or one per cent of its profit. Strangely, the Government is not
paying a single paisa. This is an illogical way that one profit-making cooperative
society shall pay for the revival of another loss-making cooperative society. This
does not happen in the Companies Act also.

Sir, that is why we are opposing the Bill. The Central Government has
empowered itself with the vast powers under the present Bill. This may lead to
concentration of power with the Central Government which may impact the
autonomy and functioning of the multi-sectoral cooperative societies, and may
also create a potential for misuse. For example, under the present Bill, the
cooperative ombudsman will be appointed directly by the Centre, without any
apparent monitoring system, to prevent corruption. An ombudsman is supposed

to be unbiased. ... (Interruptions)
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ATTIRT STEET : Od X foeT 0R S 8T, e 2l et | a7t 311 i feremR IRaw |
...(TFH)
£} TR IS AR W, W &1 R 81 aledl & I...(F9M) An ombudsman is

supposed to be unbiased and keep a check on the Government by preventing
them from abusing power. However, when an ombudsman is appointed directly
by the Government itself, it creates scope for undue influence over the decision
of the ombudsman.

That is why, my only submission before you and the Government is this.

Given the ramifications and encroachment upon the States’ power, this Bill
should be referred to the Standing Committee so that it could be further
scrutinized, and all the controversies could be wiped off before presentation of
the Bill afresh. This is my only submission before you.
ADV. A.M. ARIFF (ALAPPUZHA): Sir, | rise to oppose the introduction of the
Multi-State Co-operative Societies (Amendment) Bill, 2022. As per one of the
lists of the Constitution and also as per the judgment of the Supreme Court, the
Central Government cannot make any law with regard to the cooperative
societies without the consultation of the States. The amendment in the Bill is a
proposal for complete centralization of authority. Also, this is a frontal attack on
the federal principle of our Constitution. Therefore, necessary consultation is
needed with the State Governments.

| also support the arguments made by the Members against the
introduction of this Bill. The Bill may be referred to the Standing Committee.

Thank you.
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PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72 (1) of the Rules of
Procedure and Conduct of Business in Lok Sabha, | beg to oppose the
introduction of the Multi-State Co-operative Societies (Amendment) Bill, 2022.

Sir, originally, in 2002, when the Bill first came to light, it was intended to
facilitate the voluntary formation and democratic functioning of cooperatives as
people’s institutes. But it seems that with this Amendment Bill, the Central
Government is planning to take away the powers of the State Governments with
regard to cooperatives. It has four proposals. One is, setting up of cooperative
election authority. Earlier, cooperative elections were looked after by the State
Governments. It takes that authority away. ... (Interruptions)
HON. SPEAKER: No.

... (Interruptions)
AT 3Teg el : § PI-3ITReT W BT §, gafery d ot pl-3uxfca & RiweH Bl ST
gl
.. (F9E)

BT [N X0 : &, J S & b 3117 98 Uarque & | It § Sl l-3iTuRfce 9T, I
31T HFR o 7R Ashel T & | G U & | 31U R H &9 AT e P& SATDbIRT oAbR &I

gl & l...(<Tg9T) Sir, they are proposing to create a cooperative revival fund.
Thirdly, as Adhirji mentioned, they are planning to set up a cooperative
ombudsman. Fourthly, they are increasing monetary penalties on Multi-State

Cooperative Societies.

TR, H Uep <1 311U G H AT AT § fob Iy 2011 H DIeCIcg2 a1 9747
3FeHT gaTr | W pl-aifuRfed |ARIRICT 3 T | The cooperative societies
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became part of the Constitution. TR, STH @&l T & f& incorporation of

cooperative societies DI TN, TE T BT | TE Tl IRt IS & l...(STIYT)

AT 3TETET : O fSCT [SHBA BRI A 89 I8 Ta! R ol |
Y. T I @ AR, H Uep 1T o 37Ul a1 FHTH SRl & | Article 243ZR talks about
its application to Multi-State Cooperative Societies. Jg aﬂ“ﬁ%gﬂ:r IeHe H TR
T | foet 5 € P&l T, foeT 7 objects and reasons H P&l T[T, “In view of insertion
of the said part, it has become imperative to amend the Act.”

It is not clear to me how the Act is related to the Constitution amendment.
The amendment came in 2011. This Government has been in power for eight
years. They have not amended it. Suddenly, Mr. Amit Shah comes forward with
the amendment to this Bill. This Bill impinges on the rights of the States. It
impinges on the right of people to form co-operatives on their own will, and
basically, it will act in bringing more control over multi-State co-operative
societies by the Central Government.

| am totally opposed to this. It is undemocratic. It is anti-Constitutional,
and it violates the spirit of the co-operatives and cooperation in the country.

Sir, please send it to the Standing Committee. You can do it. You have
the power. If you write one line, then everything will go to the Standing
Committee. 3110 I8 IR ST | ... (TIYM)

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, | am not a lawyer like other
Members. | am talking from the point of view of the common man. | oppose the
Multi-State Co-operative Societies (Amendment) Bill, 2022. This is stoutly being

opposed by me because of one reason. Actually, it gives an impression as
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though the Chairman, Vice-Chairman, Members and the Secretary are just
selected by the Central Government only. There is no democratic policy or
principle being adopted. ... (Interruptions) Yes, that is why, the objection is from
our side. There is no point of view from the democratically elected public. It is
intended for the betterment of opportunities that have been extended to the
public.

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND
MINISTER OF MINES (SHRI PRALHAD JOSHI): You are talking on the merit.
SHRI T. R. BAALU: No, this is nothing. | will conclude. Do not worry. | am not
going to include any other thing.

Actually, the common man has got the opportunity of taking the help by
way of using the co-operative movement. He has to say what has to be served
by the Government in rendering the usual way of small, small helps by way of
this co-operative movement. This co-operative movement has to be reckoned by
democratic means only but there is no democracy. Actually, the Government is
making everybody the Heads of the institutions, and they are appointed by the
Government only. This is not fair. That is the main objection from us. So, it has
to be referred to the Standing Committee. Thank you.

AR ST : AT HAT i — 39 qifery |

... (STIH)
AN & g, guf AT sree S, St HEER Gel GNP U AU E |
(QTYT) TEY 9T Yo & fob Te 6 emdT 39 s & o= & § a1 98172 ...
(YT 39 IR H g1 d1ad § fob 3l A Fevg =1 T ol U fobar o fob e
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TR EHT 81 38T & | IR, IE 80 -9 TPR BT 81 & | T 1T H ST FEPIRAT DY
TSNS BT PRl &, I IS Bl Bl & 3R T g A SATET H Sl b el &8, d
Hecl-XeC BIdl & | H oel d1sdT § b Te-6 H AT FePpRI AR & Igreg
HEBRT AT fIeTg BT T1aeT Ugel I 8, R I8 IS $ FedR) ArTger 7
o 37efiT & & | 9¥ 2002 & IrfRM ¥ o 5y GNTsfedl & agrey qrrgdt §
IR DR BT ITaeT gl 3 &1 319D T8I & |

SERT T 37T 2T fob HlAeT & 974 FeegT Pl Jog =ArTerd H FRe b e
T AT, R Fdiod IR ¥ Jeils, 2021 ¥ I8 o T fob I8 Fenes a5
TEBRT AT O SN BN | SATCTY, 3 TATET feRieh bl 3Taeehcll el |

3TEIET ST, §HR 8T YTe HTTReRUT BT ST FefTed ST &, I8 HTae= & |l &b
973 HATE b IR & 31X AT & AT T UTAe Afhel Hedl UR IRATIT & ST b
FEHINGT P RIGITl & AR € | T FebRI AT BT Igad Defel T A5 Tep
A & SR Gell-2 g Y gfaf 32 § rel & U WAl Dl GedpRl ARl &b
Sfiep! GIRT Gstiepel T e & | A fade qgersd dgaR! Al & g 8, e
IR U ¥ My AT H B S G FET bl Al 44 P 3T I & AR Dol
Yot Ies GRT 99T Uil fehaT STTeTT & | I8 ferres quicrar e ol faerit emar 5 8 | I8
fererarep TfeT el ATerell ST bl Geil-1 Tl AT T Tl 44 & e TR & |
TEIoT WEPR ATSe! ATAMTH, 2002 HT ITH Ugel Ig3oT TR ArdTge!
3R, 1984  off 59 Ufaf¥ & 3icrie Tvie ¥ Ui fpy T & |

37T: I fee e T faarly & A & | STt o8l & IR fee R Tear
AT S B, T ISP IR Y S | 37c: F TgRIT HedRT ArATSe! Feer f[8e,
2022 & GR-TTI BT AR HRATE |... (SFIE)
1t O &. VTEE (Plect): HEISH, 31T S TSI HHST BT AT ST 1. (Ter)




07.12.2022 756

HIF-TIRT e 8T : 319 ) I 91 aeeh 37 I U= 2l ey | 3119 i3 v8 |
... (M)
HIFRT 3Te&T ; Uger 3T F 399 fawy R Tt @ik faa e |

... (TTYI)

AT STETeT : T4 I8 &
“fep TERICT FEBRI FIATSC! JMATR—M, 2002 BT 1R FMET B dlel
fereRIeh o QR: AU R bl SFHICT IS T 911 I”
IR, Eiepel 8311

St &Y. ver. qaf: sreme FeIe, F fIdue o RewRnfia evar g |

* Introduced with the recommendation of the President.
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14.26hrs

MATTERS UNDER RULE 377
AT 3TeYET ; 3fTScH TaR-14.
3T 3T 7Y T ¥ 377 & 31l ATl OR Silet & HidhT e |
i TRe TS |

(i) Regarding allocation of funds under the National Clean Air Programme
(NCAP)
SHRI GAURAV GOGOI (KALIABOR): The prime reason for India's poor
performance in combating air pollution is the insufficient capacity building of
municipal corporations and district subdivision administrations under the
National Clean Air Program (NCAP). Reportedly, most of the cities mandated to
submit their respective city action plans have simply replicated each other's
initiatives. Some local Governments have either underspent or diverted majority
of funds towards projects not closely related to NCAP. Comprehensive
monitoring mechanisms must be developed by the Union Government to
prevent such activities of the local Governments. From the financial year 2022-
23, presenting evidence for the increased number of good days and reduction in
PM10 annual average concentration is mandatory to receive the 15th Finance
Commission recommended grants. This requirement neglects the need for the
essentials, such as building a robust monitoring framework. Only 69 out of 132

NCARP cities have real-time monitoring stations.
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14.27 hrs (Shri Rajendra Agrawal in the Chair)

In 2020-21, the NCAP was clubbed with other items under "Control of
Pollution" and the budget was marginally reduced. Many 'most polluted' cities
are provided with reduced NCAP funds or no funds at all. Thus, the States must
be provided freedom in NCAP funds allocation, since the top-down approach is
not apt to reduce air pollution.

(ii) Need to include and develop places of religious importance in
Rajgarh Parliamentary Constituency under the PRASAD Scheme

it AT AFR (IISTIS): HHT FATafer S, F 31TYeh ATeq™ | gy TRBR BT &I HR
G & IS, Heg U H He<dqul gifder Tfef #7 ST € (H¥FaT H1e)

AR, 7T AT HfeR RS, JT T @ Hiek TeRdsT, EReT gequferrer Hfey

TR, ST AT AR ISFTE, BIC H8ed U I1aT doi1er ST Halad Hiax IS,
PICRT I I3, 16 TH U TR &AM AR (T aselt) TRIFTG BT 1R hid
PRAT TTET § | U TS el IOTTG &1 81 ol AU ST MR B HGII3N DT cllch AT
T P & | Tfcras T&T TG bl T H <97 b = ST I 21gTe] 39T HrehraI
qfcf 8 AT & | TGN & IMTeT(cHep e TieT o GfE I Jeld Td AYNRTIHD
GfeTAT BT Hedl AT & | 3FT: H barg whed Hall Sff I 3w Rl g b b
3R & g7 Hecaqul TeATicae gl Bl R Aferep T 9 8 TTe JIor]
“TTef T BIATheY STEATIHeD FHTLT IS e F MTPeT Ry e HuT v |
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(iii) Regarding release of pending dues to West Bengal under MGNREGA

PROF. SOUGATA RAY (DUM DUM): Sir, | would like to draw the attention of
the Union Government, through this august House, towards the pendency of
huge amount on account of job guarantee scheme, MGNREGA, to the State of
West Bengal. ... (Interruptions) These funds have been lying pending despite
the submission of proper accounts along with utilisation certificates by the State
Government for the amount received earlier under the Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA). Our hon. Chief
Minister has also sent two letters dated May 12 and June 9 to the hon. Prime
Minister on the Issue. ... (Interruptions) Under the Act, payment cannot be
denied for more than 15 days to MGNREGA workers, but their wages ...
(Interruptions) are being stalled. It is very unfortunate that neither any fund nor
any response has been received from the Ministry to the State’s representations
yet. This is beyond the ethics of the said Scheme, and the livelihood of the rural
people in the State is suffering extremely. ... (Interruptions)

HON. CHAIRPERSON: Please read only what has been given.

PROF. SOUGATA RAY: Considering the above circumstances, we would
fervently request the Government to take necessary action to release all
pending dues of the MGNREGA ... (Interruptions) to the State Government to
save the weaker sections. ... (Interruptions) | urge upon the Central Government
to release the pending dues with immediate effect to the State of West Bengal.

Thank you.
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(iv) Need to rename ‘High Court of Bombay’ as ‘Maharashtra High Court’

Y MaTer AL (T4 ITN): TeIS, HERTSE WHR + g9 1960 H T 1< SR febarr
& BY A ST ST, AfhT 39 AT DI R Tal T 1T | a9 1995 H il b1 AT
JSofh] Hes R T 7T, offchT dfF 8T IS T A9 sl &l | Yfch, diF A e
319 HIS[S & T8I ©, 2ifdh 818 BIC, I & A W & &, ST Iferd 781 8 |

HERTSE' IS BT ITARYT T AERINCIT & Stias H Iy A8 Pl ST & |
31T 39D IUANT DY Iodl IR &b A F Y 31f¥yefch et a1fay | 7eRTSe & et
<1 fAfTE TpIer, FRTAC TR GRORTSAT &b FREUT & foTv HERTSE SJeper Bl (I
IR FHaT fIsr) M9 1960 & b TS & PRTFIIT P {7 I &S DS BT M
SCADR HERTSS, BT DT [T THT AT 3TeTa ¥ |

A H I8 off vy & fob 9 818 IS &1 A TERISE 818 IS by T
ATl Ueb S ITRIehT H AT ST ~IRITerd = 39+ 3119l H 03-11-2022 H &l
& for S AMeT 3 FEaIT UfhaT & | 31 S ATl GIRT §18Id a1 T ST Aehell
& 3fR qenfy afS v uivacH fbar ST 8, A 39 S9eg I faerit e & A1ess |
fpT STHT ARV | 31 YRR Afqe™ (-6 I5Y) & AT 5 — IASAT & IFod
AT P ATTWE-214 ‘U 5T b folY Wb Foel TR BT b TATT W ‘U
g & foIY I & M A U Iod I BT 37cT: TS Y ST & Aemer
forarT STq aiiR Ter B ofF 1ot & Fefer SifrepTia et o Fder g ST 3 3

IR IRITCTT o 19 S AT b 19 &P AR I, 587 J R & |
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(v) Regarding release of insurance claim on crop cutting basis under the
Pradhan Mantri Fasal Bima Yojana to farmers in Hanumangarh district of
the Churu Parliamentary Constituency, Rajasthan

At TG BT (). TEIGH, AR AT & P EIAIG Vel Bl AR, AR T
IR TEAIA & (BT BT T3 Bt a7 AT & ded Hae T Wiideas
SRR DU GIRT fohaT ST BT & | & & fb_al T U GRT TR e a¥ 2021,
<& 9y 2021-22 BT ST Tl AT I STRI 8l BT TATE |

35 Tfrere F 31fres T BT T.ams. . (Widheer $9IRT HFI-T) & HHATRAT,
RIS [T Ug iy T o SifRreptiRal &bt Sufeifer & Gt & qwer febarm 1 o, oia
BT B RIS ot 95 & T B, FraSiE 39S d1HT BT GRT STAC H BT BT &
iepST IR JATYRT I §Y STHT el bl AT HRT F HAT fhdT ST 38T &, & Acellse
SICT T AT T AT ST & | Safeh [PAMT b GRT AR AT DT AT 6T & & BRI HAA
a¥ 2021, &t g 2021 T 2022 BT 4T FelH 1Y BICT b TR UR ST b7 ST |
3ITART T FATS b SR JASTCAT TRDR 7 UTID ITHR IR Fold STRT PR Bl
AT T, AT 31T e ot T8l T TR & |

PR HT b HTEIH I Py FHAl S I SFRIY & b AR b FHT 87 &b IS
fSTeT & T8 3T dTel ISR, WIeXT J AR dadiel & [hdMT Bl BIh Bl a9
2021, J& 9§ 2021 T 2022 BT 4T Tl 1Y BT b MR W 7 1o fpranefier
SIRT febaT SR |
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(vi) Need to run a MEMU passenger train between Sitapur and Lucknow

Y Irorer AT (FIATYR): RO 3erel Heled, § STl T 30 AR & S-ue
TR (STR < 2T) & TR ITPE BT ST § | 5RT 51U FITYR Ueb Fg T e’
€ 31 T er bl ST o1 § A1 80 fopHT fob ¥t oR Ry & | &9IRT &f<iep I,
HOIEX! R aTel @INT Ue TR Hifeifert OTeT: FITgR & o1 IR eT H T
YR SATA-STT &, IR HTT: T& e A g |l ISR ¢ 781 & |

3IcT: JTET & HEIGY 3TTUh HTEH A H A1 NeT FAAT it I J1T T 8 fob S
o HIATR- RIS 1T T JTeT DT G @ gY HAT o b Y-S &b e
8 IS Y& R T T PN |
A AU 417 Gsicf I13h

it oreT R9E |
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(vii) Need to sanction construction of a National Highway from Satna to
Prayagraj linking backward areas of two states

it Trorer Rig (FATHT): ARIGY, NG YR & SiIed H a¥ 2014 A I 31 adb
HIRTRT RISERT IS TRIes=ur = UfcreTRaes bref ahveh ST ehlfeiT=T TRITfueT fobarm &, a8
3T ARG B | ART FANhEHT & T IR U<el bl T A o 82T 8, fobe Il
e 1 ot ISRy ISHRT T 8 | IRAGHTAT AT § 39 o I JARaT, RRAR,
ST, SIRTE, RIFRIST & U ISR RIS ot i o oft, sy Segiferen weifer oft
81 bt off |

I H3AT S T 3trera o T g1 B o, g 3MTST eb &1 It el SiieH
el Teeh Sl o Haiferep oS g &H A oI aTel! &, IFhT Tlopfel 7ol &l urs | H
HT SR & fob TehpTeT Sch ASh el TTpict ool & HuUT b |
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(viii) Regarding expediting construction of Malda Airport.

SHRI KHAGEN MURMU (MALDAHA UTTAR): | would like to draw the kind
attention of the hon. Minister of Civil Aviation towards the pressing need of an
airport in Malda.

The nearest airports to Malda are Siliguri and Kolkata which are 250 KM.
and 350 KM. away respectively. These long distances have hampered economic
activities along with loss of thousands of lives during medical emergencies.
Since the 18" century, great quality jute, export-grade mangoes, mulberry, and
excellent quality silk have been the main sources of revenue for Malda.

The requirement of an Airport would not only facilitate the regional and
international trade of these products but also pave the path to realize the “One
District One Product” initiative and would create an effective value chain to meet
the actual demand for these products. In this regard, | would request the hon.
Minister of Civil Aviation to expedite the construction of Malda Airport which has

been under construction since 2017.
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(ix) Regarding setting up an additional Krishi Vigyan Kendra in
Bhind District, Madhya Pradesh

ST Fear I (R4S): 3reruii a9t Heled, § S J1eud § HiY i1 Sif T
ST 310 7€ Rfel & AT bl FHRAT AR 3TNl HRAT <A1e & | b &
fore arfaReh Py =i b @il &Y 3aededar & | oHI ISR Py
ferarfemer, @iferar & crid ¥ fSTel § PV T s el ST HepaT & |

EIcY, SO N 87 T 3TNI-URT & fha 1= T ST Ahd T 39
EpATT <hT TS T FARTEHRUT T ST FHT | SITERUNT TETHAT SiT b Afed H e
Y&l fAfF~T AISHT3N &b AT | YR H fb-A1 Pl oTRIT ST AT g ! ARBR
bl eIl & SR FHg T ST HHT |




07.12.2022 766

(x) Regarding development of infrastructure for differently-abled
people at Kumbhalgarh and Ranthambore Forts

SUSHRI DIYA KUMARI (RAJSAMAND): Sir, | would like to bring to your kind
notice that the Archaeological Survey of India in 2015 identified sites of religious
and historical importance attracting very high tourist footfall under the 'Adarsh
Smarak Yojana' to implement differently abled-friendly measures. These include
solar wheelchairs and battery-driven carts, braile signage, tactile floors or
pathways, special toilets and railings, etc., that can facilitate the entry of
differently-abled people at the archaeological sites. This noble initiative is a part
of the Accessible India Campaign (Sugamya Bharat Abhiyan), conceptualised
by the hon. Prime Minister to enable persons with disabilities to gain universal
access to all archaeological sites. However, such development works in key
historical marvels like the Kumbhalgarh Fort and the Ranthambore Fort are yet
to take off.

| would request the ASI to expedite the process of making these

destinations more inclusive.
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(xi) Regarding release of installment under Pradhan Mantri Fasal
Bima Yojana in Western Odisha
SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): Sir, the Pradhan
Mantri Fasal Bima Yojana (PMFBY) was launched to provide comprehensive
insurance coverage against crop loss on account of non-preventable natural
risks to help in stabilizing the income of farmers. As Odisha is a disaster-prone
State, the PMFBY is a major risk mitigation program for the farmers of the State.
The premium subsidy sharing pattern is 50: 50 between the Central and the
State Governments. The State's share of the premium on behalf of farmers has
been delayed by the State Government. Odisha government is holding up
installment of PMFBY even though the Centre has already released the funds. It
is the State Government which should float bids for the implementation of the
scheme. The responsibility of State Government is to make surveys of crop loss
and grant compensation accordingly. This huge delay in getting the insurance
amount has adversely affected the farmers, especially when the farmers are
trying to get rid of the financial hardship. | request the hon. Minister of
Agriculture and Farmers Welfare to impress upon the State Government of
Odisha to release the installment under the PMFBY to facilitate disbursement of

crop insurance claims to the farmers of Western Odisha.
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(xii) Need to provide adequate compensation to banana cultivators in

Jalgaon district, Maharashtra who suffered loss

Pl Rerm fFRaer [T (RMAR): Ul Aeley, HERTSE 5T § STeiTa et § et
I BT MBI THT H 8l & 3R 39 9§ § PRig-dnig Uh oIRg gy I ST
RIS &1 H et T thedeT el ST &l & | Sferdryg IRec I Icu=T §U Ui JATaarAl

AT Tfcepet HIRTHT A chel T Bl UR 3Teh INT T THIT Jea & R SITERR Siga

Toka (RUT), CMV (PP Hiolds 1R 31IR FRAfoRT SR (IRePT) ST T 3 b bt
qRY hRAeT WIS 81 STl & oI SATH-URT b et el el | TH1fde 81 T & 997 R bl
theTld I & 7 TS el A B &1 FHIGAT qGcil & | et SIHT AISHT b ST I8 AT
T TR el bl AT T BIFT dTel TbRI &b [Tl BPls TTGET ST Uit = =781 fopar
& | fUBel oFIIAR & a9 H el Bl Wl B alel I8 [PAMT Bl 3/ AR 761 H
THA UgaT & Ry g foamt T a7uT & H fohR & Wl &R g 37U URaR bl
SGHTET HRAT AT Jf¥eheT §3IT & | H g3 e & HTedq I WRPR F T HiY &A1 Sff F el
T el UR TTpicieh SATIRTAT TIT fiepe HIGH & Iofg | JTfae 8I+ & eI IWIch
T & THTE F B dTel ThA DI Bl SHT AT H QM B DT 3R bl D
el IcUTEeDh AT Bl AR DU A SATET I SATGT RATST TehRA HRUTS P AR W
ST R T HIT T TH HE b HTEIH A AT PIY HAT off H Rl § |

HON. CHAIRPERSON: Shri Tejasvi Surya -- not present.

Shri Sumedhanand Saraswati
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(xiii) Need to regulate unauthorised loan applications on Cyber platforms

A FAYTE TR (ABR): FHURT Feled, <o 7 B ff 2fch S bl i
T A 3BT 8 AT PRAT & Al [l AL FRT Ieh &ieh P spisc el o
B D foTU hET THIR eI ST B | I H, WRA H 4 hiee AT CoiRdT i e
V&l 8 | JRATSTS &b MR 379 & Rifdet Repte arfrart & ey faa—or & e
R & O A GRT TS Bl K0T IuAed HRarT Al & | aoae J fafte
ST ShST UU & UTSAC IS DUT~IT BRI &R BT & Sl AT 8l ol Tl

PN AT 8 | ST SO &b ST T Tl SETHTST e WY oA oY O ATgeR e

6 AT H SQIRT 8 &I & | 1Y & B IR IO Bl ol A 59 aoig I ot
Roiere 81 ST & J1fdh I NS H QT faa=ur 311aT & Sif fob S Sifere =7al srar
& | I8 fGa_ur spfee ST il T ST=ares! I S 81 ST 8 | A_7 34 A1edH 3
e & o W @ <Y aTelt ST WU UR $HRaTg dl 9ITY dTfh ATSeR IS a1 & |
1Y B e AT TSN T T ST b ReplS H Fel faleRur & aof I & el
feparr ST |
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(xiv) Need to rejuvenate Mula Mutha river in Maharashtra under ‘Namami
Chandrabhaga Project

£ ShafreeT iR e frrareres (@mem): gumfr F8ied, qor & Jefl-Jor et
HERISE 3R <97 bl HRT TgfNef Al § A Uep & | <ITORaTe! 3R 3Fet o bR a1
IE T IO S V& & | g1 < fob T Shede &b et H oot 3R geRede v
thep fSIT ST & | 3997 AT H USIRITfed YoRee ST sgdT SIT Y&l & | I8 Aar
3TRY TR AT et & et & Ry «fr =1et off sgar ugfia & =it & | ot =7t &r
T ISUT SH H STHT E1AT € | TGS UTHT b BIRUT S7 H UGN et 3R 3=y gareif &t
SRTHT 1 91 HICT URd ST §8 & ST fob a8 &1 SHierdT A1 81 I8 & | Il 7 T
T TR TGHT el H SR fHefd & S fob GevqR i wwrare fagetsit ik Arar
BerHUTT STt op forgy el iR A gl oRell & 1 .. (FaeT)

AT AHTART: AT 9%, ST Mo forkg a3 8, guam It o ufey | a8
ReprS & S |

£ ThafreeT figRme T1$e frraraes : it @R, fdger 22 & fofy 31 arel ofral s
gl TSHT T Ul T bRl & TR ST il (SIS TSHNT 2T Sfet) 39 4
ot & SR TR faga & g9 o foTg STt & | 31T 9 <] T el §HR SANDaT &
=TT Ud AR ffel & 317 9T & Nt 7 Ua Riims o folg g&cret v & | H8led,
THITY ST GRS & e 39 7Tl T PRI PR & Sfeid D IS Pl Hul
P |
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(xv) Regarding allocation of adequate land for Air Cargo Complex at
Udaipur Airport.

Y 3IS[ ITel HIUIT (ITIYR): HEISY, H SRR b ISIYR FHSHT & F 31Tl §, -7
AT & ST qT8ed &8 & 3R WRT WRBR & ASIel-V H AT & | gam o
ISR G I AT/ BRISTR DT DI FHIEG & | 39 GHRT bl T-g Fafd
g Rl I IeuTe SRR, fewel! 3iiR SreHam e gaTs 3Tss 3 iy ST 8 &,
R FITer AT 9@l & | 3Tc: H TR TRDBR I FRT T § fob AT/ STIR
I 3T S b [T QR BRI biUeied Wiel 3R ISAYR §aTs S W PRI Ad1g
IR B P oIy ISR TS 3fSs IR H TR P11 DiFderdd &b o1 TITH ST
(TRIT) TMETET PR BT 59 XIS | T=IATS |

AT WHTRT: ST Sat! e |

L))
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(xvi) Regarding direct rail connectivity between Hisar and Chandigarh

SHRI BRIJENDRA SINGH (HISAR): Sir, Hisar is one of the counter magnet
areas chosen by the National Capital Region Planning Board for its regional
growth potential. It will also be housing an integrated manufacturing cluster
soon. Despite the growing developmental activity, there is no direct railway
connection from Hisar to Chandigarh, which happens to be the capital of
Haryana and Punjab. This is a matter of concern not only for the people of Hisar
but also for the people of all of north-west Haryana, parts of Rajasthan, and
Punjab, for which Hisar is important for its health, educational institutions, and
sporting facilities. Currently, the shortest railway route from Hisar to Chandigarh
takes almost six and a half to seven hours to cover a distance of just about 245
km. This is double the time that it would take if there were a direct railway line
that could possibly be laid between Barwala and Narvana or any other feasible
route. Therefore, through you, Sir, | urge the Government to consider this

request and ease the access between Hisar and Chandigarh.
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(xvii) Regarding draft proposal of IRDAI for LIC

SHRI RAJMOHAN UNNITHAN (KASARAGOD): Speaker Sir, the Life
Insurance Corporation has been functioning for the past 66 years in India
successfully. Today, the LIC has more than 75 per cent of the market share. It
employs more than 12.5 lakh people throughout the country. Unfortunately, the
Insurance Regulatory and Development Authority of India (IRDAI) has come up
with a draft proposal that will adversely affect the future of the LIC. The
detrimental clause of the proposal aims to hit hard on the commission of the LIC
agents by linking it with management expenses and reducing the maximum
commission of the agents from 25 per cent to 20 per cent. Sir, it doesn't stop
here. By giving rebates on policy premiums purchased directly from the insurer,
it is striking down the role of agents, who are the key players in this sector. Sir,
the LIC is spread over the length and breadth of the country, including the
deepest rural pockets where no company and their agents exist. If the IRDAI's
proposal comes into implementation, it would gravely harm the whole LIC sector
and will demotivate the agents, who will eventually be driven out of the sector.
This can create a situation of mass unemployment in the country. Hence, |
request the Ministry of Finance to look into the matter and withdraw the unjust

proposal of the IRDAL.
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(xviii) Regarding establishment of a research institute for Temple Arts in
Thrissur.
SHRI T. N. PRATHAPAN (THRISSUR): Sir, Thrissur is known as the cultural
capital of Kerala for its rich culture and engagements with arts and literature.
Thrissur also has a good legacy of many temple arts. A central research institute
for temple arts can preserve the legacy of temple arts and promote them
internationally. Due to the lack of effective attention, many of the temple arts are
losing their richness and tradition. There are various different temple arts in the
country. This research institute can bring them together and it will facilitate a
platform for flourishing their traditions. Thrissur currently has a good potential for
a network of temple pilgrim centres. It has academies of several performing arts.
This atmosphere may strengthen a research academy of temple arts in Thrissur.
Such an institute can start courses for temple arts, encourage research on them,
and facilitate a museum for equipment used for temple arts. Therefore, | request

the Government to establish a research institute for temple arts in Thrissur.
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(xix) Regarding speeding up of the completion of NH 79 road connecting
Salem and Ulundurpettai.
DR. PON GAUTHAM SIGAMANI (KALLAKURICHI): Sir, Ulundurpet-Salem
National Highway at Kallakurichi parliamentary constituency is an accident-
prone zone. Accidents take place daily and in the last eleven years, from 2011
to 2022, around 1,036 deaths have been reported because the four-lane
National Highway from Ulundurpettai to Salem is incomplete. This Project
started in July 2008 at an estimated cost of Rs 941 crore but it is not yet
completed. It was said to be completed in 2013. The fact is that the work is still
incomplete. The roads in Athoor, Vazhapadi, Udaiyarpatti, Chinnasalem,
Kallakurichi, Thiyagadurgam, Elavanasur and Ulundurpettai are left as two-lane
roads instead of four-lane roads. Four-lane roads shrink to two-lane roads on
overbridges having dangerous curves which cause tragic accidents. The
National Highway connecting Salem and Chennai via Ulundurpettai and
Villupuram is very vital as it has many educational institutions and facilitates
large number of small and medium scale industries in districts of Salem,
Namakkal, Cuddalore and Villupuram. The speedy completion of National
Highway, which is incomplete for more than ten years, will help in bringing new
industries here. Hence, | request that the government should speed up work on
NH-79 connecting Salem and Ulundurpettai lying incomplete for several years

now and prevent the loss of unfortunate lives in such accidents.
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(xx) Regarding implementation of the Fiscal Responsibility and Budget
Management Act.
SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Hon. Chairperson,
the Fiscal Responsibility and Budget Management Act was enacted in 2003 with
the aim to establish financial discipline, improve the administration of public
finances, strengthen fiscal prudence and reduce the revenue deficit thereby to
maintain a sustainable economic growth in the country. During the last two
decades, it has been subjected to many amendments by the State Governments
to borrow more funds to meet the expenditure of their States which resulted into
a larger revenue deficit contrary to the objective of FRBM Act. Some State
Governments are resorting to using it as a tool to increase their borrowings by
showing fictitious Corporations that have no income of their own where the
repayments were being paid by the Government. Due to such irresponsible and
indiscipline borrowings of the State Governments, the main objective of the
FRBM Act is being defeated and revenue deficit of the States is increasing
instead of reduction. In view of the above, through this august House, | request
the hon. Prime Minister and the hon. Minister of Finance to embark on taking
immediate corrective steps before it goes out of hands and save the

economy of the States.
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(xxi) Need to take measures for welfare of fishermen and their families in
the country.

At R wTSvTa e (RRRY-Riygge): qumfy qeled, <o § qgaRT 1 gt
forelt & gt g 21 | 37T & T H TGRART Y Tel! Uaher & I IS e
T8l B P PRUT I8 7Y YRR BT Slep I HRU-UINUT T&| &R UT I8 & 3R 0 g
DT ST 74T 8T S UT 32 8 | TGARI 1 ATMIe BTerd Slep 1 81 o DIRVT a0 7 &
31T g bl Ol UehSH b SIGARI H T <l & | 31T T 9 & HSSIRI b IR Yerep
HBT &1 & | 3! golg | ITeh! DleildreT H & ISl & TT I§ Dlaildrel TR b
feTR & &7 81T 8 | THER & PR BT & BRUT I AT Costal Regulation Zone H
31Tt & | ST URAR deR BTeTd § Si el HOlgY & | HSSAR U1 A[DIAT T i o
T 1RYT & S P fAT ToTRee SaTfe ol ol STl e & | IRIT ATe F81
B P PRUT S9ch! AIPIU Sl TRIT & JTaT & | $7h I Plog TR 8l 8 P
PRU 3D ThS! HBCH SToal TRIF 81 ST & | F7DT WA T8 TeH el sleil il
HER 8¢l Yo SARIR WISl gl H S &, N DS 8 & BRI TSl
81 Uehs UTd & | SF dolg I S I H hHT 3T V&l & | 31 J7eeT Haled, F 31U
THY R WRBRT M T S | BRI e Uil R o) |feqet &1 9 0 dles
TERST T ST FIERAT DT SV | I WIS ST DY IRIT ABTS b 9T, ST&l )
HEIR Al Uhs I & | TRPR TBIIRI &b FadT DT G AR b Foal bl
S 1318 27 o forw 1g IRIT AT SR, FRIT 3T IR Sieg | g G &
b |
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15.00hrs

(xxii) Need to declare Anugraha Narayan Road-Siris-Charan-Manjhiaon
stretch of road as National Highway

#Y ATl Rig (FRIBIE): FHULT FBISY, YD AT H § TRDR B & T8
AR A8 FYR- TROT 3fIRET HiSTaTia Tef ST FdIFR-GTo0 & TSP Dl SHecl! &
I AT 5 AR (A2t BTd) H AT BRI & Hee H 3TTehfti BT A8l § |
RIS eTd T el JeTeld T J&F T & | TR fem=r & & anl ol
TSP P T H SE-3H-A YeTd TS ABART H SR & T ABR HRAT ISl © |

ST e ARRAIV s F G2t f3wer, Sfar frrer, Rk & IRy =Ry, -
Hitell, AT, 3PIRET, TF UT Sit AT UeT e &t 31R &t &Y Uel, T & Ut &Y T Site arett
HiSTald TR qro0T ISR 5T FRT (el B15d) § SIS alell g et &3
ST 25 fhaiier €, @7 (AIF 85d) § AT _M I 39 &7 & &Gl AT
SICIECRERE

ISR &b T I Ul AT < ST+ reR IRATSHT b SR RI/BHART T 3T
RV YeTd T S H DIt G &R U TR ey & &b AT e
AR RS e ¥ Ud felT Jea1erd S H &9 T8 H g T |

3TCT: Fa b H1eTH H H R I HIT Uq e Rl § b U8 TR T,
R, TRUT, SIPIRET b IR TR IT00N G& Fgdh Sil HigraAidg § Ferelt & foregehr
X TFTHT 25 fhetiHieR &, IHe! I 5 HRT (27T 818d) H QAMfHeT BRI T BRI
P |
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(xxiii) Regarding establishment of a medical college in Dhenkanal District,
Odisha

SHRI MAHESH SAHOO (DHENKANAL): Mr. Chairman, Sir, the Union

Government had announced more than one hundred aspirational districts across

the Country.

This special status has been given for the overall development of the
districts. Dhenkanal district in Odisha which belongs to my Lok Sabha
Constituency is one of them.

During the first term of the present government, hon. Prime Minister
announced that in pursuit of the Government to provide better healthcare. It had
been decided that each aspirational district across the country will get one
medical college.

After the announcement by the Prime Minister, in September 2018, the
then Minister of State for Health had also announced that a medical college
would be established in Dhenkanal within a short time. Several years have
passed by but there is no progress.

The aspiration of the people of the district is high on the medical college.
Quality and affordable healthcare is what we need the most today.

Therefore, | urge upon the hon. Minister of Health and Family Welfare to
specify the reason for the delay in establishing the medical college and demand
establishment of the hospital at the earliest. The people of Dhenkanal are

waiting to see their aspiration fulfilled.
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AT FHTURT : T AE, HUdT 31T Sif forg o 13T 8, a8t ufey, a8t Rers
B ST & | 319 F8l UG, gefepl Je! Fm & |

At ear Rig area (SIFYR): #9 59 gferer A fore fom &, 3FR 319 RIS <
ST H f&=ait R <1 § | 31T 39eh! TRfHer < STy |

(xxiv) Regarding fertilizer shortage in Uttar Pradesh and Bihar

SHRI SHYAM SINGH YADAV (JAUNPUR): Sir, | want to draw the attention of
the Government towards the crippling crisis of DAP, NKP and urea which are
essential for ongoing Rabi crop season particularly in Uttar Pradesh and Bihar.

Farmers are standing in long queues waiting for hours and even days at
Government run fertiliser centres. Farmers are procuring fertilisers at elevated
prices in the black market. The shortage is artificial because Government run
fertiliser centres run short of the fertiliser supply, while they are available in the
open market in plenty. This is leading to delayed sowing and is likely to hit the
Rabi crop output. There exists a nexus of traders and Government officials for
fertiliser shortage.

Many farmers are in huge debt and several farmers have committed
suicide as they could not get fertilisers in time.

| would like to know the specific details as to how the Government has
acted against black marketing of fertilisers and has taken action against dealers
and officials.

The number of licenses cancelled, raids conducted and the plan of the
Government to meet the urea requirement during the Rabi season and specific

plan to ensure that such situation does not arise in future.
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(xxv) Need to change Export Policy

SHRI MANNE SRINIVAS REDDY (MAHBUBNAGAR): Hon. Chairperson, Sir, |
would like to bring to your kind notice the need to prepare export policy for 3
years instead of 5 years to suit the changing demands of PM Gati Shakti policy
by setting up multi-purpose logistic infrastructure parks.

Various products of handloom, textile, dairy, electronics, marine, etc.,
have high demand in foreign countries, but only 10 per cent districts are
exporting products 20 districts are exporting products worth 500 crore US dollar,
82 districts are not playing any role in exports. Telangana accounts for about 30
per cent of India’s pharmaceutical production, 40 per cent of total bulk drugs
production and 50 per cent of the bulk drug exports from India and is attracting
over Rs. 10,000 crore investments.

During 2019-20, exports from Telangana were valued at $7.4 billion,
growing at an annual average growth rate (AAGR) of 8.1 per cent between
2015-16 and 2019-20 period, significantly higher than the national AAGR of 4.7
per cent.

During 2020-21, up to September 2020, Telangana’s exports were valued
at $4.1 billion, registering an increase of 14 per cent compared to 2019-20.
HON. CHAIRPERSON: But what do you want? You did not make any request.
SHRI MANNE SRINIVAS REDDY: Sir, my request is to increase the exports
and earn valuable foreign currency.

HON. CHAIRPERSON: Okay. Shrimati Supriya Sule.

... (Interruptions)
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AR AUTART: PURAT ST PRI FHI 3TATST He 81 I, ST A1 HERT 91 DR
%@ 8, SRT LT ST H 1 &, 3FesT 81T fdb 7 Y | 3R 984 3ATaede & of el

SATETST H o1 N | § A &l oF FebelT §, 3T AT el o, il |

(xxvi) Need to take concrete steps to avert frequently
occurring accidents on Navale Bridge, Narhe, Pune.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): | want to raise the
matter regarding frequently happening horrendous accidents on Navale Bridge
in Pune's Narhe, which in 2021 alone took 17 lives and seriously injured 24
persons. On November 21%, the series of accidents continued because a truck
allegedly lost control and hit 30-40 vehicles, causing a large pile up of damaged
vehicles on the road. The Bridge has become a black spot for accidents due to
the combination of steep inclines and turns and downward slopes which should
be reduced as a first measure to check accidents. | have time and again raised
the issue to make a service road at accident spot but it has not been done yet.
Also, in order to ensure that people follow traffic rules, sufficient presence of
police along the highway is needed. Although, National Highway Authority of
India (NHAI), Police and Municipal Corporation have taken some steps in the
past, they have not yielded satisfactory results, implying that a thorough
research has to be done by Government to understand the chronology of the
accidents and technical aspects to it. Hereby, | request the Minister of Road
Transport and Highways to look into the matter and take concrete steps to save

innocent lives.
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(xxvii) Regarding completion of Kozhikode Airport in Kerala.

DR. M. P. ABDUSSAMAD SAMADANI (MALAPPURAM): | hereby draw the
kind attention of the Government towards the crisis that has taken place in the
completion of the official formalities of the development project of Kozhikode
Airport in Kerala. The crisis, which is related with the financial aspect of the
project, can be solved by effective and positive co-ordination between the
Central and State Government departments. |, therefore, request the Hon.
Minister of Civil Aviation to initiate such a move and do the needful for starting
the delayed development work at the earliest. Meanwhile, there are reports that
the concerned authorities may be deciding to reduce the length of the airport
runway, considering the non-completion of the essential official formalities by the
concerned. | also request the Government to cancel the idea which was already
given up by the Hon. Minister on the request of Members of Parliament
representing the area. The curtailment of the runway will be very harmfully
affecting the well-being, welfare, the day-to-day functioning and future
development of this airport on which a large number of passengers, including

Pravasis, from Kerala would be dependent.
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(xxviii) Need to include treatment of autism and cerebral palsy
In the CGHS list.

Y T UTSD (H=ToA): TG FHIULT ST, SAT0h HEAH & § HRDR bl €T aor §
e (AUTISM) 3R IRseT UTed! (CEREBRAL PALSY) & RIS & veaT § &1

Y&l gfg BT RD DI PR TS § | T 3AMehs b AN BAN 9 HRd § & 9

W PT IT P & 100 s79l § F Th g7 Jifeod P PN & | TR HA1eT T 39

eI 9 PRIR TART o ST & 3rreregend & |

I8 I8 Jooig pRAT Hecdqul & fb 3@ T 3fffesH R Axsel el ol
S ol Fellag SHIRAT o UeT 5 QMfHeT Tei fpT 1T &, Ry TRBRY & &
HIHAT DT T HUR & FR TP 3T BT ISdT & 3R AN BT SATST PR N dof
el BT ATHAT PRAT IS & |

ST SISt H ARG &b ARUT T I8 FST IS BIAT & | 31Tz ST Fafer ARt
BT AT AT & ST ST BT UGG b ST bl STeRTendT & | S 3TeTTar 891N
QT P PO FLAFI H I UIfST srdl &l TeH Aol ORUT (Stem Cell Therapy) &
HTEH ¥ JATE[+Tehc™ -1 A FeTTal 81 R8T 8, offch 59 geTrol H 3ffereh e8Il & fo
& AT FHT AT TR AfrTaeh o fofy SITAT T8l 8IdT & | SHfely $9 SHRT T
St ST dhf eltag SHIRAT & UoeT 5 AT by ST T aTerederd & dTfch
TR T 3iffesH RS 31U sl BT SeTTST DRI T AT AT AP |

S ST JATUD HATEH I AR7 g Y 3R & fob ATeTH 37k ATed ure=dt et
ISITICRT & ATF-ATY SRS w0 A it R ST Aromr 7 T enfie faar Sy
STIRY ST & ARG AT Y BT T et I |
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AT AHTORT » 31 ot gt — SuRerd =& |
oft Sgofl uear — Suferd T8 |
A= @Tafer: snft A== fager 530 Sft & I5T 99T o Ihed It W8T & | S99

ST PV FHI o Gl & | T Teb 8N PO AFHIY &, S 7T Yex H dlef

dfer 38 TV 2, B IID! SIeT DT PO AR <l & |

£ . . UHES S |
SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Chairperson, Sir, thank you
very much for giving me an opportunity to speak. | would like to raise a very
serious matter of urgent concern in which the involvement of the Ministry of
Labour and Employment is required with respect to the Employees’ Pension
Scheme, 1995.

Hon. Chairperson, it may kindly be seen that on 4" November, 2022, the
hon. Supreme Court delivered a judgment in respect of Employees’ Pension
Scheme, 1995 regarding the higher pension on the basis of actual salary. The
matter was heard by various hon. High Courts of India, including Kerala High
Court, Rajasthan High Court, and Delhi High Court, and they delivered their
judgments. Against the judgments of these hon. High Courts, the Ministry of
Labour and Employment, Government of India and the Employees’ Provident
Fund Organisation have preferred a special leave to appeal. That appeal has
been rejected and dismissed by the hon. Supreme Court. Subsequently, a
review petition was filed. The review petition was further allowed and a detailed
judgment was delivered. The judgment is affecting millions of workers in the

country, including those who are in service and also those who are out of
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service, who have already opted for pension. As far as the judgment is
concerned, series of ramifications are there.

So, my point is this. As per the judgment of 2022 -- with respect to the
Employees’ Pension Scheme -- those who have not opted for higher pension on
the basis of the actual salary are entitled to opt for the pension within four
months from the date of the judgment. The date of judgment was 04.11.2022.
But it is quite unfortunate to note that the Employees’ Provident Fund
Organisation has not taken any steps to implement the judgment and order of
the hon. Supreme Court. That is adversely affecting the poor workers.

The second point is this. Those who have already retired — prior to
01.09.2014 — are not entitled to opt for higher pension. But at the same time, the
R.C. Gupta Judgment is approved and ratified in the judgment. So, there is an
ambiguity as far as the Employees’ Pension Scheme is concerned.

Therefore, my point is that the Government of India should come out with
a clear statement with regard to the implementation of the judgment of the hon.
Supreme Court and also with regard to those who have already retired before
01.09.2014. | would urge upon the Ministry of Labour and Employment to come
out with a statement for the implementation of the judgment at the earliest so as
to protect the interests of the workers. Thank you very much.
<f. i g (Mgen): Ty Heled, 3ue! 9gd-agd g=are | H R gefip 4
3T §, g8t <19 Q& BeTg 8 8, S Q97 Y S e § | URT T )T S Snifearst
IS B, 98 AYeT-5 BT el & | ST ATl WRIT T URT SeTleh] 8, IHH T I 0
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EThIS B, FOFTH BR  ERIPR TSeh! I STeTl [T TIT | &9 ‘ST sy, S Uarai
I PR B |

< I DT H 8, TTE PIOIPS | &, ATe Y ich FHT & SRyl H & | 37
JIRU F it g7 &, ST AR G T frer= G &1 €, T8l &l A diey § | §71 IRI S8l W)
ST ot fowaTs < & 8, § AR 9 §9S 7 dieiar 8T § b a8 R4t dle 8§ &7 Jaret
TEl & | JareT A & & i gfRierere, wieter, BieER, P, AreyR, s, §HaT,
SEER, STHATST 3R UIHS &, 377 AT SHTRI bl SHITHT 98T 7% & | Il 3T T 9T bl
STARIT IQIaRT Pl &, IS AR FeAleh IR ST fS8R 3R &7t &7 Urc &, ST eirel
U SIRES BT UIE &, g8] e G Dl Uele J8d 9¢ T8 & | g8l 3
HHCHTI &t YTYeie a61 &, SiT fdp aiverraelt gradfou € |

A 3T gttt gRAUfSAt T e & AR W 3@ 8, AT TP g7 Jarel dar
BICT & {3 MUt 98 IR & a1 7181, 9Tt JRIT & 31 78 | H 3Muep! 9 IR Trerah
& IR H &7 & &, S fa-a8Ts 8T &R & T8 &, oifhT i U a9l ovs Seeld 831l
& 3R QR 21 BT 5 FaTel DI ST <A1Y b SATfEATHT TSfhal b Hrer JHerA Qe
PR I B | AMaT B & 18 AT I Fodl UaT 81 R &, I JTHH 8 & | 39 IRES
3TCTT §3T T, BHR 8T YIS THD Ueb fSfell 8, AT S aeh a8l T JReH UIgeie 30
3 32 Tifcreret off, <ifehT 3MTST a8 66 T W Uga TS & |

T Heled, 518 § 99 2009 H MST H Ugel IR g oTe- & folq 17 2,
I aeh el 3R Pdel 2,00,000 FTHTH &, Afdh 37T 4,00,000 FHTHIH 8 MY 8 |
T I g8T &b JACHMI BT SR 81 BI I8 87 T WHITS AR YIUHaATS Bl S
Uferefad &, a8 39 <or @l el dls W& &2 Y g § S ff AgeR h1gH &1 %@ €, 98
A TN 3eTTh H 8T 8T & | IS 31T G, aT Aeftretard IR STHATST A $f T dF JRIST
Al 311$ B | I8 99 P8 it G 3R gHUfSU IR wE E |
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HEIS, BRT 371U HTEH A ARDR I WE & fob 319 FHY 37 17 & feb ¥eret
UTYeIer IFTEER ST ST, ST gietieell aufoy 8, Ia! aTer BiRy | SiT STfarr
HfEeTY JTRS 8l Y& &, il AMTeT Reb IepT GHIRUT &R W& &, ORI SoR ol BIc
= T Uep S5 FST FAYT [T &, 37T IHDT b1 T T DNV |
S T far (SegR wifEd) « 9l q8ied, AU g3 Al BT JHadR Te
fehdT, S foTU SMTUehT Igd-agd &=IdTg |

HEIed, H SATUePT L U S5 & Haaraiier 3R SHIRIYUT el &l AR SATebI
BRI FTET § | 71 30 3R, 2022 A §AR AT & i 8 FATET JAfEDBRY &, I
SIET (HaR) H HifeldT HrhlsHe § RIT T-IT & | S RIATh FT IRIT &, I T S
gAY Y & 3R 7 & 3P URART BT 1V T & | Sep! 90 AT T Hifelc! Hhgc
N @ & ae 9 1 SR, 2022 BT U ASTerd P AT UeT pAT T, o DT
HifeTc BHrhrgHc df 31afy fhR 30 f7 & folv g1 & T8 & | JUfy 9y, § 3
AT § IRIE HRAT AT & | 377 8T UR faeer 3t it 31u fefeT ol T b UeeT W
G o foTu 31T, Fiifeh I8 98 81 THR JHel & | 89 4 faaR, 2022 1 At $
AT 8 | O aRRIfT  wep TSRl <91 § SART AT & 8 AaTNg JAfIBRI SRR
120 AT & SaTeT Fiferd ewrgie § &, 7 & SHd! SaT T iR 7 & $% IRaRy
I FAT AT 3R AR IR GRS bl 4t el S T feb I Reereh e
3TRIT &, I8 I8 & gATYUT 914 & | Heled, § 310 Jeqd § WDR H IIRIE HRAT
e § fob o el TRPR &b FHET 39 HHel DT Rl IORIT AT | A ST 8 Jarf-ige
3TRepIY 8, gTehT RET RIPR femeeeet T dTae SfTIT Y |

<. Ao SrIaTer (T3 TFUIRT) ¢ FHIURT HEId, 39 G dlef T JHaaR Y&

fehaT, I Ty YT Sgd-98< &-gaTs |
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HEIey, fIER A Wi & afsorr S W&l € | [9eR 7 - f wpe €, a8
AT 77 & b S WD e &, 9 AR Bl &€ 8T 3R ST I Tped €, I YEPaR
Pr & BN | H T Pl $B el Pel aIEdl g, ol W AH[e &7 ¥ 918 J8
fepereioT 81, gftfar &, SRRAT &, T} SFEl W YehaR Bl Bel &l ST J& & | 9Rd
TRBR FEIE A YehaR Pl il &, I8 el 9¢ UIa & | I87 X U T =icrel & &l
& iR AfeT & HUR DS Afch $ 8T Tl 87

AR & HEIRAT A U I Thel § | I8T W Uoh Y SeiRiyeh s el Ul &
AR Y 8T IR STareRll YEPaR T Bl RIS Sl &, T Pacl §Y feb I8 g & & | I8l
et b & § b YRT QRSN & ed divetiesll gRadfSat & IR YEharR Bl Tl §
BE! RIS ST BT & | 981 R FEATE HISH BT ICTall 8l I8T & 3R S8R ARPR qRf <8
AT 8 | et IR F oY sl et <t St Y STy g1 g% & 3R a8l & gferd
arefferss ad & b T8, I8 AT 0 IR o &l & |” I IR feudedd FHNS Dl
STYHTIT R T2 & | Ueh Hfgell bl 3ol guI oRE 9 BT T SITel! & AR AT 39 I IgR
o A SIS X8 8 Al I8 954 8f A AT & |

SHRI E.T. MOHAMMED BASHEER (PONNANI): Hon. Chairperson Sir, thank

you very much for giving me this opportunity. | wish to draw the kind attention of
this House and the Government towards an injustice done to some lakhs of
students who were dependent on their pre-matric scholarship for continuance of
their education.

This pre-matric scholarship Scheme has now been withdrawn. The
Government of India has not cited any specific reason for withdrawal of this
Scheme. The Scheme was run by the Ministry of Social Justice and also by the

Ministry of Tribal Welfare. So, it can be well-imagined how important this
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Scheme was. Lakhs of students were dependent on this scholarship for their
education. This act of the Government is not just cruelty, but something more
than that. Everything was going on nicely. Applications were invited; they were
scrutinised and they were waiting for the order. Unfortunately, one fine morning,
the Government of India decided to withdraw the pre-matric scholarship for
students from standard | to standard VIII. They all belong to poor families and
were completely dependent on this scholarship. This scholarship was a very
important motivation for these students. It was a great relief for them.

| would like to ask the Government what they will gain by withdrawing this
scholarship given to the poor students. What benefit will accrue to the
Government by withdrawing this facility? It will only add to the hardship of these
poor students. It is a humanitarian issue. | would like to humbly request the
Government not to proceed with this decision and to restore this and also clear
the backlog dues as payable to these students. These are my humble
submissions.

Thank you.
£} Fefe AR (fASFIR): GuIUfey Heled, 31T <27 o foly s aresT fe7 & | fUwel 4 4
ST JURTSCUTCT & 8, 37T I 13 FHT H AJcd febalT & | I8 98 QM bl &7 © |
7 off S 6t a1 & o5 fireer et oaret o < wrsgufer ams 1 & | S o A 9
PR § Bl A Faferd S1e, ToR, I1ed, UTet, T, Y, JAR, AER, PreR Sl
T ISl SRt el § 3fR Sfeld 22 WRAT & 19 & | 7 HLHR H 37ToTrel §
QTR 3T e STehT ATYUT BITT J&T & | fUssl T Y 81T 38T & 3iR gferar & At arar

YT & | gRT 370 BT P 9IS WRIPR J&1 N THST & & TOR-GRIeTHI T ToiR-Sehvae]
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3T 8, I folu TSR 7 g et Al 3R IT0! 10 WA Koo &, {5y
Ugel T ARBRI A HHT A& T | I8 ITepT ANy febaym, I ale foram 3R I
RecaTRET i, et b foly P el T | el AT B, A9l Bihy 3R
4TSIt 7 ST THARTE R & foTY ATel Fell & fob “Gre T 10 IREC TRET e &,
I SR SITCRIT b fehR 3T X& & |7 H 3AT0h HTEH 3 el el & feb TRDR S
IR A FEfTde G 3R ITHT ST 10 WRAC 3TREM &, I8 A 7 fbdT SV | 3R
P SITCRIT T SITY AT FHTUTIID TISTT SR UR ST 3FeRT A STREUT {7 911 |
A R =T A& (GHATUR): U JEIed, GdTE | H 370 cilh THT & B
3fcafeies Hecqqul fIu ol 311U THET IGHT A8 § | H og IR 30 e H 3G Bl
fY 1 fopaT & | R lep T & T JAcrecaqul ATl TG WRUIE &, 98 TSI &Iy
o 8 3R 89 oHTIIR YR R 38 & fob ST b o fhaT STy |

fUd IRPR 7 vfaue M & Fec ffHRer @ 9FH st Siaa Ra=ar Sit
J8T 43 gU B | g9 2019 & SFaRT HEM § IFepT YATST | & T o, <ifebT 37T
e IFHT L0 -Tal §% & | T TaHC Dl ! P Teld TS Teb 3aqDT YOI
el g% € | SHIEYR WRUIE $ieTy SRedl &, ifd a8l CIel ST BRI 3iR 37Te-ad
9$ JEN & | el MR SSEI dee H T S9RI I 8, ST8T A N A~ &
o IO I b IRUST A ST & | 987 IR, BIUR SR TRIRT 3R Pl 71574 A & |
ART 3ATh ATETH A F&T el & fob T8 Rith FRGUS b A1l gerrep & e, dfeed o
ST BT FTARIR T ATeNfliep &F 8, AR Menfiep & &, Ul et o
TSR AT U 3feifies & 8, S g8l & H17 72 fhelHier, 59 fhalHier iR 46
fepett e 8 |

§ 3fIUds JTegH I AR fdue ffeRer i 3Te AT @redr § b oy

TRBR ¥ I 1T PR, JAeh! HT AT PR §U TS DB v, Fi1ch HRGUS H S
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AT AT &, IH ORI HRep, AT geR | (FRIpIT g9 St 7 FAT WRAE
G &, & 37 DT T 1T P T § | GHbT 78T 32 febeiHiie” & 3R STy arfey

HEcqUl &, d IHhI TR el ST & |

& 31TUch ATETH | AT F3T Sif 3R Ufaerd Mgt & fae &= arsdn §
fb TTCT ST FENT R STHASYR H & | SSE doc b HI-A1Y I8 Hg~q Il o |
pferar & off TRAE &, T8 T 0 ST TR & | 3AfIT F 30 s J oFRY

HRAT FTE § fob GG BT I8 WRUIS, ST ‘e &b H ol 8, I Jeg A Soa

3 T SV | gaTe |
#Y I Rig (RRT): <RRAT |1ed, 319 954 38! oRE ¥ S & fob gofig A
AR 9T &l YRR AR RITR Rig AT T U ISt R H S5 97 TRe oTtel §
AR T 1T 3R 9 Bl faT Usel JISTRRAT § Ueb 98 99T CITIC §AT & | TSl GoTel
U TiUE IR I8 T & | F&T TR ASTHT &t 81 38 & BIR ST H Ugel 9l criveA
Tl HTSIET T, I SIGRT TRIT 57T 38T & | 49Y AT TSR &, Fifeh Weel TaHe el
B AR i I|H ol 8 & iR ST AR dTel ANT TS, HINDT 3R Tt
N80 & | IHD HW b AIC A ol IR har 8311 & | Ui Yoy g s &,
QIfepT 8T bl TR fepel thel B Il & | SAfMY Jcel TavHe Bl /T 370 81 H
OFT TAT(SY, I I FANT FTER b S A DI IR I & | IIeb HI-a1Y ST e 32 8, T
IS MR RATR 3R ITp SR 3 AASTdT HR ST 32 &, Il =R el | I Hi-a1a
el g <l Ara b o BHRT ST Tl 1T 3R A I HRT IFDb! G ol e |
SfeTT § 3ITUh HTeTH A Agel TaHe I ToTReT PRaT § o TS H dhcel-37
92 &1 3R SIGRT 91 <XRSH dTel BTl 9 &, I AN Pl G J8T Joll faetars Sy,
Ty R TTeraTetr SRY UikaTetl T 3R fofef Wep 3R I+ep Hi-aTT BT ATy fofef W |

... (cTFE)




07.12.2022 793

ST Aafere A A0MT (3FRTAE): I 78ISy, g=uars |

T B 4T AT — T8 ST AHT B ARBR [BaFT & oy TS &,
9P IN T T 89 AT & SRRGC §1d dNd & df HoliNe! UTeet=T & S99 I+
3T & | Teb qY STeT JebaTT §3TT &, ST BT febelep &hveh 72 3iTad § Ugel Ut &l
AT | STET $eIc oA 8, 85 P fHerdT &, g8T I ar hiel 99T iU S &, ifde
3T Teh S8 Sl & o O Y 3911 HiieT fham SITam 8, arifs S9eh U USiae
B & | fFIM 3FR USIIS B T T B eIl & iR SUP 15 oY 3FR Fmae™
el fAeTar & dF 72 €uC § ST 98 39T Bl i BICT &l ol UTd &, HUl ab
el UG UTAT 8 | ... (STa9)
98 HES HRAT FTEd! 8, ST §9F JISHT Pl oY SRRECH! I UgeHT a1fey |
oifeT 399 gt Jfear € fb I8 died AT S1l & | SRRECC! 39T dfifthe
HUITAT DT 8T IBT &, [HATAI DI 78T 81 6T & | TR fhH 50 B9IR 39, U ARG DU
AT ST TRI DU ¥R & <l I9h Vet 7 b g Y T 8 8 |

$ TV 39 IR S bRep, FHDT (AT bl S BT I8¢ SToN] & | HFIT
Py HA St F8T 4 & | H facl) ot fop STeT uR &9 Y T BIIaT Ugar e a1 )
e &, [l ol 39 AT H 9 81 8l I8 8, afod I7eT AT T 81 8T & | I
< & g1 PUFT DI STl AR BT & IR SAR [PAMT DI SIRN o4 8Ier & |
IR faclt Rl o 39 IR & T SIY 3iR fbal &t wRenf=ar & i
ERISI
S} T TS (ST : SIS, Ueh G957 foic AT IS el HieT < b fofy a8
98T YSpAT | 3TToTheT HIHIR H H-STRT SRR & | F87 YR F Ao TRT <fell T 8 |
I&T 31T ST faTelt &F BRIEHT &, 98 I &9 & | I8 39 Il IFvRIecs & 3
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IFRIICS UTR e & | ST 3 SIS &, FIeb! TSIl DIy | I8 TFacepl i SiT &l
off 35 UTaR TEHATST Bl TV 3R IHDT ST FLATS 7, I8 ST S8R I1S 91Y | Afeh,
P HepTael TH Hiel BTeTd 3R HT F&R & T8 & | BRY g TorfRer 8F1 fd g8f 1R 2500
BATTETE T RISTHT fStell Y SReve 8, clifehT I Jebraet H R4t 1600 ATTEIE & BRIe
TATS T AT & | BT S oY UTeR Hes 3iR 9T SIS &, Alhel! TS fhy S
3R Xete Y ST | gt a1 I & fob el A fSSiedt &l ST BrieH! &, a8 gwshiot &1
ST, i 3ifeeHH efget e 2500 HTEe AT S At ReFarRye 81, a8l I fasielt
TARTET T STV | T&T ANT FI-STRY SRR H 8 | 9 d<h PR BRI & e Iar Tar 8 |
I ITDT SRIFALT T & |
A FTHBR W7 ()« FIfy Sf, Sga-aga gegare | § e O o1y Aeeaqef
3R I o It I8 fhamT & URT 31T 1 [T amecl! § | 91IRd Sirel /T &
ST ISRRA &P oI A, ST8T 23 ARG Y 376G & el ol & | J&T bl et
BIR ST 31T & | T2t 818 38 aR QU 3R ¥ 815d g o U 8 | vl ufRReafey
o foHATT 310+ Tl T IR<T H &1 Ueeh I8 & iR [P afal dHl HIR R & |

TRT SHRT 3FRIY & b el 81sd T 815 &g el 8 a1ey 3R 7 &
RIS BT TRBR 7 F87 PIs TRIRGT Ffe TS T 8, T1feb & 310 e U e I
g8l < b | H AU AT F I§ gl b AR SISl IAT, ST I T8l IRT &b
fH_ATIT T TS <bT ITAT AT 81 R8T & | THH TSI T TRBR BT YRI-0RT 8T & | I&T

TR T ¥ BRIhH ahed B, oifdhT SR fha daic g @ & |

SHRI BENNY BEHANAN (CHALAKUDY): Thank you, hon. Chairman Sir. My
submission is regarding Sabarimala railway line project. Angamaly-Erumeli
railway line will provide connectivity to the national pilgrim centre, Sabarimala

with many other pilgrim centres including Kalady, the birth place of Adi
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Shankaracharya, Bharanaganam, the shrine church of St. Alphonsa and Erumeli
the centre of religious fraternity.

This railway line will connect 14 commercial and industrial centres of
Kerala. It will have a great impact on the pilgrim tourism potential of the State
and the overall development of Ernakulum, Idukki, Kottayam and Pathanamthitta
districts of Kerala.

Hon. Prime Minister, Shri Narendra Modi Ji directed them to include this
railway line project with PRAGATI platform on 26" October, 2016. However, due
to various reasons, the project did not make any progress and it led to the
freezing of the project by the Railways in September, 2019.

Sir, the Government of Kerala has expressed its willingness to the
Railway Board to share 50 per cent of the cost of Angamaly-Erumeli Railway
project. Considering the importance of the project and overall development of
the State, boosting the pilgrim tourism industry, commerce, urbanization, public
transport etc. and the fact that the Government of Kerala has agreed to bear 50
per cent of the cost of the project, | urge upon the government to include
Angamali-Erumeli railway line with the Prime Minister Gati Shakti project and

approve the revised estimates with the facility of Vande Bharat train service.

ot fimmare TesRTa s ([RRY-RiE) : Ty ey, L (@Ee)

AT AUTIRT : fATRID TS5 ST, 31T 3ATST STRT 371eR § S1ef b 872
...(ITYT)

4t fF I WTSA_Ta ISt : AU S, I8 el o &1 3 o |

* Not recorded as ordered by the Chair.
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AT AHTART : 31T 9ol b &, SIGRT &1 dlferq |
()
AR AUTART : 3FR 3119 U SR dict Yeb &, AT I8 AT T &1 G 21y o |

This cannot be allowed.
... (Interruptions)
HEEI AHTUf : 3rfY St heT TRT 8, a8 Reprs § &1 ST |

N CL )

"SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Chairperson. | am thankful
to you for giving me this opportunity to raise an important matter during Zero Hour.

The online gambling is taking place throughout the country, which should be
banned. The online gambling has taken away several precious lives in Tamil
Nadu. The Tamil Nadu State Assembly has already passed a Bill in this regard
and sent it for assent of the hon. Governor. But he has not given his assent to this
Bill so far. Not only this Bill, the hon. Governor, who is a representative of the
Union Government, has not given his assent to 22 more Bills already passed by
the Tamil Nadu State Legislative Assembly.

This is not fair on his part for not giving assent to such Bills especially
concerning online gambling. This act of the Governor is against the interests of
eight crore people of Tamil Nadu.

| would, therefore, urge upon the Central Government to completely ban
online gambling throughout the country.

Thank you.

* English translation of the Speech originally delivered in Tamil.
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15.41 hrs

STATEMENTS BY MINISTERS---Contd.
(ii) Latest Developments in India’s Foreign Policy

HON. CHAIRPERSON: Now, Item No. 10 : Shrimati Meenkashi to make a
statement.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI
MEENAKASHI LEKHI): Sir, on behalf of my senior colleague, Dr.
Subrahmanyam Jaishankar, | rise to apprise this august House of the key
foreign policy engagements and initiatives taken by India since the Monsoon
Session which ended on 8th August 2022.

During this period, India's diplomacy continued apace. The hon.
President, the hon. Vice President and the hon. Prime Minister interacted with a
number of their foreign counterparts in India and abroad. We also participated in
events linked to the G-20, the SCO and the ASEAN while hosting a number of
foreign dignitaries in India. This included Secretary-General, Antonio Gutierrez
of the United Nations.

| myself visited a number of nations as did our Minister of External Affairs
and other Ministers of State; and we had received many of our counterpart
colleagues here in India. Together, these activities reflected India's growing
interests, expanding footprint and more intensive partnerships. Through these
efforts at multiple levels, we were able to advance our national objectives in a

world that is increasingly beset with uncertainties, disruptions and rivalries.
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The hon. President met Her Majesty Queen Maxima of Netherlands who
visited India from 29" August, 2022 to 31 August, 2022 in her capacity as the
United Nations Secretary-General's Special Advocate. The hon. Prime Minister
of Bangladesh, Her Excellency Sheikh Hasina, also called on the hon.
President during her State visit to India.

The hon. President's first overseas visit was to the United Kingdom to
attend the funeral of the late Queen Elizabeth-lII.

The hon. Vice-President represented India at the India-ASEAN
Commemorative Summit at Cambodia which elevated the India-ASEAN
relationship to a Comprehensive Strategic Partnership.

He also attended the 17th East Asia Summit which is an important forum
to promote free, open, inclusive and rules-based Indo-Pacific. Apart from
bilateral engagements in Phnom Penh, he visited UNESCO world heritage
temples at Ta Prohm and Angkor Wat where conservation and restoration work
has taken place with India's support.

Furthermore, on the invitation of His Highness Sheikh Tamim bin Hamad
Al Thani, Amir of Qatar, the hon. Vice-President attended the opening ceremony
of FIFA World Cup 2022. This reflected India's long-standing friendship and
relationship with Qatar, which is home to over 8.5 lakh Indian nationals.

The hon. Prime Minister participated at the Samarkand Summit of
Shanghai Cooperation Organisation (SCO) Council of Heads of States where
India assumed the Chairmanship of SCO. As Chair of SCO, India's priorities are

to advance the theme of 'SECURE’ articulated by the Prime Minister initially at
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the SCO Summit in Qingdao in 2018. ‘SECURE’ stands for ‘Security, Economic
Cooperation, Connectivity, Unity, Respect for sovereignty and territorial integrity,
and Environment.’

At Samarkand, the hon. Prime Minister voiced global sentiment when he
declared that this was not an era of war. His statement was in the context of the
Ukraine conflict where our advocacy of dialogue and diplomacy has been
consistent and persistent.

It has a larger resonance as well. We have also extended support on
specific concerns, such as supply of food grains and fertilizers, as indeed on
security of nuclear installations. Our position has been broadly appreciated by
the international community and finds reflection in the G20 Bali Declaration.

| am very happy to inform the House that Kashi has been designated as
the first SCO Cultural and Tourist Capital for 2022-23. This would facilitate
showcasing of our age-old knowledge inheritance and our rich social and
cultural heritage. The Prime Minister also attended the state funeral of late
Prime Minister Shinzo Abe of Japan, who was the particular friend of India. In
his meeting with his counterpart, PM Fumio Kishida, Prime Minister noted the
invaluable contributions made by Shinzo Abe to strengthening India-Japan
relations, as well as conceptualising the vision of a free, open and inclusive
Indo-Pacific region.

Both PMs renewed their commitment towards enhancing India-Japan
strategic and global partnership and to work towards promoting regional and

international cooperation.
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The Secretary-General of the United Nations, His Excellency, Anténio
Guterres paid an official visit to India from 18" to 20" October and joined Prime
Minister in Kevadia to jointly launch the Lifestyle for Environment initiative.
Heads of States and Governments from France, UK, Estonia, Georgia,
Maldives, Nepal, Madagascar, Mauritius, Argentina and Guinea contributed with
their messages of support for the Life initiative.

Allow me to turn now to the subject of G20. As the House is aware, the
Prime Minister attended the Bali G20 Summit recently and we thereafter
assumed its Presidency. The G20 is the premier forum for global economic
cooperation, representing around 85 per cent of the global GDP, over 75 per
cent of the worldwide trade, and about two-thirds of the world population. Prime
Minister had noted that India's Presidency of the G20 during the year of Azadi
Ka Amrit Mahotsav is a matter of pride for every Indian. The G20 meetings have
already commenced in India and our endeavour is to organize about 200 of
these meetings in 32 different sectors in multiple locations across India. The
G20 Summit to be held next year would be one of the highest-profile
international gatherings to be hosted by India.

During the G20 Bali Summit held under Indonesia's Presidency, India
extended fullest support to ensure its success. Our contribution to finding a
common ground among members in a polarised environment was widely
appreciated. Prime Minister also held discussions with counterpart leaders on
key issues of global concern. They focussed mainly on reviving global growth,

ensuring food and energy security, promoting technology, preserving
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environment, and addressing public health and digital transformation. As is
customary, many of these opportunities also provided an occasion to take stock
of our bilateral relationships. Since we were assuming the responsibility, this
was also the time to seek the support and cooperation of all G20 members for
the success of India's Presidency. Hon. Members are aware that the G20 is
taking place in the larger context of a geopolitical crisis, food and energy
insecurity, slow progress on Sustainable Development Goals, mounting debt
burden and challenges to climate action, and climate justice.

Our endeavour is to build consensus within the G20, champion causes
especially of the Global South, and shape the setting of the agenda. This will
also be an occasion for us to highlight the 3Ds of India: Development,
Democracy and Diversity.

In our global engagements, we have discerned strong interest in India's
digital delivery, public health response, green growth and development as well
as the empowerment of all sections of society. There is also an enhanced
interest in our democratic traditions which go way back in our pluralistic and
consultative culture. We envisage the G20 Presidency as an occasion to
showcase India to the world. This will be done through cultural activities,
regional festivals, technology programmes, sustainability initiatives, Millets
promotion, One District One Product, community engagement and civil society
activities. Our Presidency will witness a Jan Bhagidari, where all of India would
not only participate but celebrate this occasion. As the House is aware,

Government has briefed leaders of political parties in this regard. We see this as
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a truly national endeavour and seek the cooperation of everybody to make it a
success.

| would also like to highlight that India will provide stronger voice to the
issues of interest to the Global South. This is very much a part of our DNA. It
was in evidence most recently during the Vaccine Maitri. Our emphasis will be
on sharing the India story, caring for all and taking collective action. It will focus
on emphasizing our achievements and priorities such as digital India, clean
energy, sustainable lifestyles, women-led development, and multilateral reforms.
Prime Minister's initiative on 'LIFE' — Lifestyle for the Environment Movement
and India's Millet initiative which has resulted in UN declaration of the year 2023
as International Year of Millets would also be prominent in India's approach
towards addressing the Sustainable Development Goals.

Today, we are building stronger bridges with both developing countries
and advanced economies. Apart from our G20 Presidency, we are members of
a growing number of groups and mechanisms. Some of them are relatively
established like the BRICS and Commonwealth. Others have been more recent
like the Quad and SCO. And still, others are emerging like the 12U2 and Indo-
Pacific. Economic Framework.

We are also increasingly engaging the world in group formats, reflecting
the growing interest on their part in cooperating with India. This could be with the
ASEAN, Africa or the Pacific Islands, or indeed the Nordic nations, Caricom,
CELAC or Central Asia. Our growing collaboration with the European Union is of

particular importance.
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| would also like to share with the House that the Ministers of MEA have
been equally active during this period. The EAM has hosted the Foreign
Ministers of Maldives, France, Singapore, Botswana, United Kingdom, Ghana,
Gabon, Belarus, Syria, UAE and Germany in this period. | would also like to
highlight the India-Singapore Ministerial Roundtable and the collective
interaction with 12 African Ministers dealing with education and skills that took
place in New Delhi. It would give the hon. Members a sense of the breadth of
our engagement and the growing global interest in India.

This was also in evidence during the outgoing visits of the EAM to
Thailand, Brazil, Paraguay, Argentina, UAE, Japan, Saudi Arabia, Uzbekistan,
USA, Australia, New Zealand, Egypt and Russia. It was our privilege to
represent India at the UN General Assembly high level segment this year. We
took the occasion to engage with the G4, the L69, Quad, IBSA, BRICS, CELAC,
and Caricom and hold multiple trilaterals and bilaterals.

Our Ministers of State have been equally vigorous in promoting the
interests of India abroad. Shri Muraleedharan went to Brazil, Senegal, USA,
Oman, Djibouti, Kenya, Eritrea and Nigeria. | represented India at the CICA
Summit at Kazakhstan and visited Georgia, Norway, Iceland and Malta. Dr.
Rajkumar Ranjan Singh was our representative at the IORA Ministerial and
visited Indonesia.

The House should also be aware that as Chair of the Counter Terrorism
Committee (CTC) of UNSC, India hosted its Special Meeting in October. All the

15 members participated and paid homage to victims of 26/11 Mumbai terrorist
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attack at the Memorial Wall in Taj Mahal Palace Hotel. This was the first time
that the UNSC held a meeting in India. Their 'Delhi Declaration' emphasized the
need to display zero tolerance towards terrorism and combat it in all its forms
and manifestations.

| am happy to inform the House, that after a gap created by COVID, India
will be hosting the 17" Pravasi Bharatiya Divas at Indore from 8-10 January
2023. This year's theme acknowledges the contributions of Indian diaspora as
"Diaspora: Reliable Partners for India's Progress in Amrit Kaal". The 32 million
Indian diaspora is a great source of support for our country. India's 4C
commitment of ‘Care, Connect, Celebrate and Contribute’ would be on display
during the celebrations. H.E. President Mohamed Irfaan Ali of Guyana will be
the Chief Guest at Pravasi Bharatiya Divas-2023. Where Republic Day 2023 is
concerned, we have invited H.E. President Abdel Fateh Al-Sisi of Egypt as the
Chief Guest. He has graciously accepted the invitation. Hon'ble Members would
also be glad to know that 12" World Hindi Conference will be jointly organized
by India and Fiji from 15-17 February 2023 at Fiji. This will be the first occasion
of hosting this event in the Pacific region.

Foreign policy today is no longer just an exercise of a Ministry or even of
the Government. It has a direct impact on the daily lives of all Indians. This may
be in ensuring that our products have market access or that our talent gets into
the global work place. But it is equally an effort to ensure that technology, best
practices and capital flow into India. Our endeavour in a difficult global situation

is that the welfare of the Indian people is ensured, however challenging the
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circumstances may be. This may be in exceptional situations like Operation
Ganga in Ukraine or the ability to access key necessities like energy and
fertilizers on affordable terms. Or indeed in concluding Migration and Mobility
Partnerships as we have just done with Germany. Indian foreign policy is there
to serve the Indian people; we will do whatever it takes to discharge that
responsibility. It could be in ensuring international support for our policies or in
acceptance of our interests and objectives. These may be difficult times but it is
also an occasion to display our leadership and make a strong contribution to
global peace, stability, growth and security.

Hon'ble Members know this well and understandably approach the
Ministry with their particular concerns and issues. It has been our earnest effort
to respond as effectively and sincerely to their communications. We are
extremely conscious that foreign policy must respond to the requirements and
demands of our society.

We demonstrate that as much through the activities of our Embassies
abroad as we do at home, through improved passport and emigration services. |
have every confidence that this august House does appreciate both our
promotion of national interests abroad as well as our responsiveness to the daily
requirements of our people. | conclude with the expectation that the House will
continue to extend its fullest support to our efforts and encourage our success in
the G20 Presidency. Thank you, Chairman, Sir.

[Placed in Library, See No. LT 7595/17/22]
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.. (FIE)

HON. CHAIRPERSON: No queries please. You know it. You please sit down.
... (Interruptions)

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): | have only one
suggestion to make and nothing else. ... (Interruptions)
ISR BRf HATrT § 57 FAl TAT WBHRT FAr T F 57 T3 (S T I
JEATA): Ap AT N R A8 £ 1 ... (JIae™)
4} TR IS AN (TERTIYR): FST D 7R UWR =l 81 AT | .. (Faer)
T THTIRT : 319 IHDT AT IR | AT F31 SiT & Thed IR DI dHE Tal
BIaT | 3TER |18, HudT I3 MLy |

... (TIH)
AR AT : 31T AIfeq ST, d1fes 39 o= 9= & |

... (TIYF)
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15.59 hrs

ANTI-MARITIME PIRACY BILL, 2019

AT AHTART: 3775 FaR 15, 1 STelagdT el faeRie-2019, A1 H3T Sff |
THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM
JAISHANKAR): Hon. Chairperson, Sir, | beg to move:

“That the Bill to make special provisions for repression of piracy on

high seas and to provide for punishment for the offence of piracy

and for matters connected therewith or incidental thereto be taken

into consideration.”

Sir, | will also move in this august House official amendments to the Anti-
Maritime Piracy Bill, 2019.

The Bill was introduced in the Lok Sabha on 9" December, 2019 and the
hon. Speaker had referred it to the Standing Committee on External Affairs,
2019-2020 for examination and report.
16.00hrs

| thank the Committee for examining the Bill in detail, and making very
useful recommendations and observations. To suitably incorporate these
recommendations, the Ministry of External Affairs held several rounds of
ministerial consultations with Ministries and Departments concerned. The
amendments have been drafted and finalized in consultation with and in
concurrence of the Ministry of Law and Justice.

Sir, | am happy to note that out of the 18 recommendations of the

Committee, 14 have been incorporated suitably. Three recommendations, No.1,
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3 and 18, were in the nature of observations which have been noted. One
recommendation, No.2, is to define clearcut roles of various departments to be
reflected in the rules for an effective coordination mechanism.

This recommendation also calls for SOPs for deportation and extradition
of pirates by the Ministry of Home Affairs so that these could be implemented
early, and that has been noted and addressed suitably.

Regarding the issues raised by the Committee, the provision of trial in
absentia has been dropped. Keeping in mind the observations of the Committee
regarding the Supreme Court of India’s ruling on awarding mandatory death
punishment, the provision regarding death punishment has been amended in
the Bill to also include imprisonment for life.

Hon. Speaker, Sir, India does not have a specific law or legal provision in
the IPC or the CrPC on piracy. This Bill along with the amendments would
provide an effective legal instrument to combat piracy not only in territorial
waters and the EEZ but also on the high seas.

India’s security and economic well-being is inextricably linked to the sea,
and maritime security is a prerequisite with more than 90 per cent of our trade
with the world taking place through sea routes and more than 80 per cent of our
hydrocarbon requirements being seaborne. The security of our sea lanes of
communications is critical to our national well-being.

India is also one of the largest providers of seafarers in the world. We are

a signatory to the UNCLOS, 1982 which was ratified in 1995. The passing of the
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Bill fulfils the expectations of this Convention for cooperation and repression of
piracy in the high seas.

It may be noted that the hon. Prime Minister had chaired a UN Security
Council session in 2021 focussed exclusively on maritime security. He had then
outlined five principles for such cooperations. As such, the passing of the Bill
today is a logical follow up of our maritime initiative, and will also enhance our
maritime security including those of our trade routes, and the welfare of our
seafarers in international waters. It, therefore, merits for consideration and
passing of the Bill.

HON. CHAIRPERSON: Motion moved:

“that the Bill to make special provisions for repression of piracy on

high seas and to provide for punishment for the offence of piracy

and for matters connected therewith or incidental thereto be taken

into consideration.”

SHRI MANISH TEWARI (ANANDPUR SAHIB): Thank you very much, Mr.
Chairperson, Sir. | rise to speak on the Anti-Maritime Piracy Bill, 2019. If |
understand correctly, among the official amendments which are sought to be
moved by the Government, you plan to amend the title of the Bill to perhaps
read ‘the Maritime Anti-Piracy Bill, 2019’, which, of course, would make it
sounds better.

As the Minister was explaining, the Bill was introduced in this House on
the 9" of December, 2019, was referred to the Standing Committee on 23" of

December, 2019, the Standing Committee reported back on 11" of February,
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2021, and official amendments were proposed by the Government on the 22" of
July, 2022. This Bill, Mr. Chairperson, provides us an opportunity not only to
discuss the legal architecture or the need for a legal architecture around piracy,
but more importantly also India’s strategic interests in the Northern Arabian Sea
and the Western Indian Ocean through which a majority of India’s trade passes

| would be at right to say that ungoverned spaces actually create the
conditions for pirates to operate.

16.05 hours (Shri A. Raja in the Chair)

Unfortunately, since 2008-2009, Somalia and Yemen have been in a
rather disturbed state of affairs. Therefore, the Gulf of Aden, the North Arabian
Sea, the coasts of Somalia and Yemen have been piracy-prone now for almost
a decade and a half, if not more. For India, as the Minister was correctly pointing
out that the sea lanes of commerce, especially the ones which transit through
these Seas and also the ones which then transit from the Hormuz to the
Malacca, really constitute the lifeblood of our global trade.

It was in the year 2009 when the problem of piracy was really at its zenith
that a combined task force was set up. Task Forces 151, 152 and 153 were
established and were given a mission mandate in order to combat the problem
of piracy. Thirty-four nations and six countries got together to control almost 8.3
million square kilometres of international waters and | must say that this mission
has been successful in mitigating the impact of piracy to a great extent.

India, of course, at that point in time, chose not to associate itself with the

Task Forces 151, 152 and 153, which were operating out of the combined
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maritime headquarters in Bahrain, primarily because of the presence of Pakistan
on these Task Forces, but | am given to understand, and would be very
interested to know from the hon. Minister, and | believe India has changed its
mind and now, we have decided to associate ourselves with these Task Forces.
So, it would be interesting to understand from the hon. Minister why this change
of heart and change of mind has really come about. However, Mr. Chairperson,
Sir, something which is of extreme significance to our national security is the
growing Chinese presence in these waters. China has operationalised its port in
Djibouti. In fact, a recent report, which was given by the Department of Defence
to the US Congress on China’s military power, very specifically flagged the
question of China’s naval presence and especially that the base in Djibouti
would be able to host the Chinese aircraft carriers and other Chinese PLA and
Navy assets in this particular region in a rather elevated or enhanced manner.
Therefore, under those circumstances, more than piracy, it is actually the
Chinese naval presence in the Northern Arabian Sea and the Western Indian
Ocean which is going to become our foremost challenge. Therefore, | would like
to ask one thing. Interestingly, the hon. Defence Minister is also here and | had
raised this in the Consultative Committee, when we met in Mumbai just a week
before, that perhaps India needs to reconsider its forward-basing policy also
because you cannot have a secure Northern Arabian Sea and Western Indian
Ocean if you do not have bases to be able to forward-deploy. China has very
successfully leveraged its debt diplomacy in order to expand its basing presence

around the Rim of Africa. So, they are exploring bases in Madagascar in
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addition to various other countries. | would like to ask the hon. Minister one
thing. India had been in talks with Mauritius. | think, we were doing something on
the Agalega Islands. We were also doing something with Seychelles on the
Assumption Islands. Therefore, it would be interesting if the Minister could throw
light on what really India would do. In the light of the changed geopolitical
circumstances not only in the Northern Arabian Sea and the Western Indian
Ocean but globally also, is India willing to really reconsider its policy of having
bases abroad and under those circumstances, if it is willing to reconsider that
policy, then how really is the situation with regard to what we had in the works
with Mauritius and Seychelles?

Coming to the specific aspects of this Bill, between 2016 and 2020, given
that there have been 900 incidents of piracy globally, ST 10 Hfrerd @ &, Ecrfﬁl:f
3R ST, ST g9 Hefe Ufarefach & 91T ofd €, 9 YR 5ol & & | fUsel 5-7 auf
500 A SITET AR Dl UTeed gRT dal 911 1T & | 39 G o, I§ S drfT
TRBR o PR 3TS &, THD! oIovd af off 3R B, IR 3P P A & Nh HUR H ABR
T &I ST PRAT TS § | SR A A1 FAT ST T el GAT <l Srel Ig Pel
foh TATIT QMR 7 P& el & FHUR SN RABIRE Bl off, IFpT I8 TS H o IR,
TN dedlelt BT HI PIAT B & | But | would still like to point out certain

ambiguities which continue to exist in the law and which need to be further
refined, which need to be fleshed out or sharpenes because they are going to
become an impediment with regard to international cooperation which is a sine

qua non of our entire anti-piracy effort.
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Now, Mr. Chairperson, Sir, if you were to direct your attention specifically
to Clause 3, it says that whosoever commits any act of piracy shall be punished
with imprisonment for life or with death if such person in committing the act of
piracy causes death or an attempt thereof. There is an inherent contradiction
and an inherent ambiguity in this clause. Let me point out why | am saying so.
The Indian jurisprudence and the Supreme Court have been extremely
conservative when it comes to handing out death penalty. They have repeatedly
reiterated and stressed that only in the rarest of rare cases death penalty should
be given. | can understand the Government'’s intent to try and deal with piracy
with a firm hand but even Indian law does not permit a death sentence or does
not contemplate a death sentence wherein an attempt has been made which
might result in causing death.

Under the Indian Penal Code, attempt to murder — which is Section 307 of
the Indian Penal Code — is not punishable by death. Is the Government trying to
create new jurisprudence through this law which then can be extrapolated to
other criminal laws whereby you are proposing that even the offence of
attempting to commit murder is punishable by death? The statistics on people
getting acquitted insofar as Section 307 of the Indian Penal Code is concerned
is very, very high. | would seriously urge you to look into this. | think either it is a
drafting error or it is an inadvertent slip but this needs to be corrected.

Even in terms of soliciting international cooperation on the question of
piracy, if you have a law which punishes an attempt which has been made in the

course of a piracy on somebody’s life as punishable with death, that is not going
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to really bring the kind of cooperation which you would perhaps look for while
operationalising this law.

| will now come to clause 4 in the Bill. | will just read it out:

“Whosoever attempts to commit the offence of piracy or aids or

abets or counsels or procures for the commission of such an

offence, shall be punishable with imprisonment for a term which

may extend to 14 years and shall also be liable to fine.”

Mr. Chairperson, you are a lawyer yourself. We have another eminent

lawyer sitting right there who is the Minister of State for External Affairs. | can
understand the word ‘aid’; | can understand the word ‘abet’, but the word
‘counsels’, how can you ‘counsel’ an act of piracy? | have not been able to wrap
my head around the word ‘counsel’. If somebody ’aids’ in an act of piracy, he
‘abets’ in an act of piracy, he procures equipment which then is used in
operationalizing that act of piracy, whether it is a boat or it is a weapon or it is an
ammunition etc.; it is understandable. But for the words ‘counsels an act of
piracy’, | think there needs to be an explanation from the Government. The hon.
Minister wants to say something.
DR. SUBRAHMANYAM JAISHANKAR: | just want to clarify that possibly the
Member is reading from the earlier version of the Bill because in the official
amendment which we have moved, the word ‘counsel’ is replaced by ‘conspire’.
So, | just want to point it out.

HON. CHAIRPERSON: Okay.
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DR. SUBRAHMANYAM JAISHANKAR: | think there is possibly some
misunderstanding.
SHRI MANISH TEWARI: | think possibility the revised version with the
amendments has not been circulated because when our office last checked, this
was the only version of the Bill, Mr. Chairperson, which was at least available to
the Members. You may have moved the amendments separately.
SHRI N. K. PREMACHANDRAN (KOLLAM): It has not been circulated to the
Members. It is not to our knowledge. How are we able to discuss it?
HON. CHAIRPERSON: Hon. Minister, please check whether it has been
circulated or not.

... (Interruptions)
SHRI P. P. CHAUDHARY (PALI): This Bill was moved for consideration and
passing during the last session. At that time, it could not reach, but it was
circulated. All the official amendments have been circulated. If | have received it,
then you must have also received it.
SHRI MANISH TEWARI: Mr. Chairperson, with due respect to Shri P.P.
Chaudhary Ji, there seems to be some special treatment for the Treasury
Benches. But as far as Opposition Benches are concerned, when | checked
today in the morning, the official amendments were at least not available to us.
DR. SUBRAHMANYAM JAISHANKAR: Sir, my understanding is that it was
circulated on 6" of December. ... (Interruptions)
HON. CHAIRPERSON: However, it is corrected now.

... (Interruptions)
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HON. CHAIRPERSON: Hon. Minister, the only thing is that..

... (Interruptions)
HON. CHAIRPERSON: Prem, one minute please.

... (Interruptions)
HON. CHAIRPERSON: Your point is that notwithstanding the correction made
in this House, whether the due process has been followed or not. | think that is
the question.

... (Interruptions)
SHRI N. K. PREMACHANDRAN: No. He is the Chairman of the Standing
Committee, but unfortunately, he is misleading the House. All the notices of
amendments which were given during the last Session will lapse on the day
when the House is adjourned sine die.

So, those amendments will not have any effect. The amendments have to
be given in this Session after issuance of the summons by the President of
India. That is our point. ... (Interruptions)

HON. CHAIRPERSON: The hon. Minister is categorical that it has been
circulated on 6" of December.

... (Interruptions)
HON. CHAIRPERSON: Do you want to reiterate it?
DR. SUBRAHMANYAM JAISHANKAR: Sir, the official amendments were
circulated on 6" of December. What had happened was what the Standing
Committee recommended was taken into consideration by the Government.

Most of it was drafted into the official amendments, included in the official
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amendments. The official amendments, as approved by the Government, were
circulated on the 6" of December. So, | think there should not be any doubt on it
that the official amendments have been circulated.
HON. CHAIRPERSON: Is it available on the portal, hon. Minister?
DR. SUBRAHMANYAM JAISHANKAR: Yes. But | would be very happy to give
a copy of it. ... (Interruptions)
HON. CHAIRPERSON: Then hon. Members, it is available in the public domain.
Once it is posted on the portal, it is in public domain.

... (Interruptions)
SHRI N. K. PREMACHANDRAN: On 6" December, it is available on portal.
How will the hon. Members who are coming on 6" or 7" December be able to go
through the amendments? The Bill is being taken up for discussion on 7"
December. How will we able to go through the amendments and have a
discussion? It is very unfortunate. The hard copy of the amendments should
have been circulated among the Members.
HON. CHAIRPERSON: The point is noted. We will direct the Minister.

... (Interruptions)
HON. CHAIRPERSON: | think that we have come to the conclusion that it has
been circulated. The time is the crux. Such a delay should not happen in the
future please.

... (Interruptions)
HON. CHAIRPERSON: That is all. You can continue with the debate.

... (Interruptions)
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SHRI MANISH TEWARI: No, Mr. Chairperson, | do not think that delay is the
crux. What Mr. Premachandran was trying to say and | would like to reiterate is
the fact that if the Amendments are circulated on 06 December, 2022 and the
discussion is taking place on 07 December, 2022, then it is not a proforma
circulation, which is important that we have put it on the portal and we have
done our job. | think that it is also a question of propriety that if we are
discussing a Bill on the very next day, then you should at least circulate the
official Amendments to the Members because not everybody goes on to the
portal every day to check what the Government has put on the portal and what
has not been put on the portal.
HON. CHAIRPERSON: The point is well taken.
... (Interruptions)
HON. CHAIRPERSON: Hon. Minister, please make a note of it.
... (Interruptions)

SHRI MANISH TEWARI: Going back to what | was saying, if the Minister has
clarified that the word ‘counsels’ has been replaced by the word ‘conspired’,
then that makes it a full provision.

Let me come to my next point, Mr. Chairperson. Now, the proviso to
Clause 9 says :

“Provided that where such offence is committed on board a foreign

flag ship, such court shall not have jurisdiction to try such offence

unless the law enforcement agency or the public authority of the

port or place, where the ship is located, has been requested to
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intervene by the concerned State whose flag the ship is entitled to

fly or by the owner of the ship or its master or any other person on

board the ship:”

Now, this has very profound implications. For example, if there is a ship
on high seas on which an attempt of piracy has been made and there are Indian
crewmen or officers on board that ship and there are unfortunate casualties, and
it is the Indian Coast Guard or the Indian Navy, which respond to it and takes
them into custody, then is the Government trying to say that just because the
ship is flying a foreign flag irrespective of the fact that Indian nationals may have
been involved or may have been hurt in the process, the Government or the
designated court will not have the authority to try that particular offense? | think
that there is a clarity required because if there are Indian nationals and we are
actually enacting a law or putting in place a legal architecture with regard to
piracy, then it should extend to every ship, which possibly has Indian crewmen
or officers on board. My next point, which is important according to me is on the
question of presumption. This law shifts the burden of proof and actually turns
the principle of jurisprudence on its head that you are innocent until proven
guilty. Now, this is not the only law, which does it. Even the Prevention of
Corruption Act shifts the burden of proof. However, my concern is that when you
are talking about piracy, you are inter-se also implicitly talking about cooperation
with other countries. Now, if you have a law where the presumption of guilt or
the burden of proof has actually been shifted on the accused and the accused

has to be extradited from a third country, then that third country is not going to
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extradite an accused who has already proven to be guilty till the time he does
not prove himself to be innocent. This is actually going to become detrimental to
your larger international cooperation in order to combat piracy rather than being
an enabler. | would request the Minister to really reconsider this particular
Clause in the light of its practical implications when it comes to implementing it.

Finally, | would just like to conclude by saying that this particular Bill, when
you look at it in its entirety, is a Bill, which India requires, but yes, there are
certain specific issues, which | have flagged.

There are a couple of more points. We are running out of time. It requires
reconsideration by the Government because as | earlier said, they are going to
become a problem when the operationalization of this takes place.

Thank you very much.

SHRI P. P. CHAUDHARY (PALI): Sir, | rise to support the Anti-Maritime Piracy
Bill. In fact, this Bill was much needed after the 1982 United Nations Convention
on the Law of the Sea. Thereafter, India ratified the Convention in 1995. Almost
166 countries are member states. Before | start, | would like to refer to the
speech of the hon. Prime Minister at the High Level Open Debate on Enhancing
Maritime Security: A Case for International Cooperation’. | quote:
"The ocean is our joint heritage. Our sea routes are the lifeline of
international trade. And, the biggest thing is that these oceans are very
important for the future of our planet. But today, our shared maritime
heritage is facing many challenges. Sea routes are being misused for

piracy and terrorism. There are maritime disputes between many
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countries. And climate change and natural disasters are also maritime

domain related issues. In this broad context, we must create a

framework of mutual understanding and cooperation for the preservation

and use of our common maritime heritage. No country can create such a

framework alone. It can only be realized through a common effort. It is

with this thought that we have brought this important issue before the

Security Council. | am confident that today's High Level discussion will

guide the world on the issue of maritime security."

Keeping in mind these aspects, | extend my thanks to the hon. Minister
for bringing this Bill. It is a critical piece of legislation because the Indian Ocean
Region accounts for nearly half of all global sea trade, with over one lakh ships
per year passing through it. For a long time, we have witnessed robberies or
hijackings for ransom. Not only one particular part of the globe, but also the
sea—the Gulf of Guinea, the Gulf of Malacca, the Red Sea of Somalia—all
these are shipping routes. After 2008, the Gulf of Aden, the Gulf of Suez, and
Mauritius were also subjected to many pirate attacks. From 2009 to 2019,
almost 11,773 acts of piracy and robbery were committed.

There is no separate legislation in our country because of jurisdictional
problems and so many other problems. In the IPC, and the CrPC, piracy has not
been treated as a crime.

A case came up in the jurisdiction of the Indian courts, the Alondra
Rainbow case of 1999, where the trial court prosecution was successful but the

High Court struck down and overruled on the ground of jurisdiction that piracy is
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not a crime under the Indian Penal Code and the Indian courts do not have any
jurisdiction with respect to any offence committed on the high seas.

Now, the question is — why is this Bill? What is the Government's
motivation for introducing this bill? It is for repression of piracy and to arrest,
investigate, prosecute, and inflict the punishment. The IPC and the Criminal
Procedure Code make no provision for punishment and prosecution. Moreover,
the word “piracy’ is not defined under the IPC. Therefore, it had not been treated
as an offence.

Indian courts do not have any jurisdiction with respect to piracy
committed on the high seas. There is a jurisdictional problem. Apart from this, it
is also an obligation of the United Nations because the UN Convention on the
Law of the Sea was adopted in 1982 and India ratified it in 1995.

Since then, there has been no law in this area and this area remained
unoccupied. For repression of the piracy, this law is needed.

If we go by chronological order, earlier, the Bill was introduced before this
House in 2012. It was sent to the Standing Committee. The Standing Committee
gave its report with recommendations. It was again redrafted in 2018 after
consulting the Ministry of Law & Justice, Ministry of Ports, Shipping and
Waterways, Ministry of Home Affairs, Ministry of Defence, Navy and Coast
Guard. The legislation has also taken into consideration the laws which are
prevalent in countries like Australia, New Zealand and Sri Lanka. We have also
taken the guidance from the International Maritime Organisation. If we see the

overall objective of the Bill, it is for the repression of piracy on the high sea and
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empowering the competent authority to arrest, investigate, prosecute and inflict
the punishment on the guilty. It is also an obligation on us of the United Nations
Convention on the Law of the Sea. The piracy was not criminalised earlier. Now,
criminalising piracy is also one of the objectives of this Bill. Apart from this,
international support for anti-piracy operations conducted by the Indian Navy will
also help them.

Coming to the applicability of the Bill, around the coastline, within
territorial water, we have exclusive jurisdiction. We can deal with piracy in
territorial water under the Indian Penal Code and CrPC but beyond the territorial
water, in Exclusive Economic Zone, we can only utilise the water for the purpose
of research etc. We do not have any jurisdiction beyond territorial water and we
cannot invoke the provision of Indian Penal Code and CrPC for prosecution and
punishment. That is why this law is needed. So far as the territorial jurisdiction is
concerned, it goes up to 12 nautical miles which is equivalent to 22 kms.
Exclusive Economic Zone covers 200 nautical miles that is equivalent to 370
kms. For 370 kms, we did not have jurisdiction which is also in the high sea. We
have the sovereignty so far as territorial water is concerned. We do not have any
sovereignty and we do not have any jurisdiction with respect to the Exclusive
Economic Zone and high sea.

If we see the Bill, the definition of 'Piracy' is as defined under the United
Nations Convention on Law of the Sea is adopted. There are four mandatory
conditions if we bifurcate the whole definition on whether a particular act is a

crime or not. First, the crime should be committed for (a) private ends; (b) by any
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person or by crew or any passenger of private ship; (c) the place can only be the
high sea; and (c) against another ship or any person or property on board such
ship. Now, the question arises that if the crime is committed on the Government
ship, which is a non-commercial ship, and warship, it is not included. A
commercial ship may be a Government ship. To my mind, since this is not clear
on this issue, on the basis of interpretation, we can say that even if it is a
Government ship, if it is involved in commercial operation and if piracy is
committed, it also comes under the jurisdiction. Mr. Manish Tewari was referring
about committing of piracy under clause 3. So, the punishment of piracy is there.
So far as clause 3 is concerned: "Whoever commits any act of piracy shall be
punished, since official amendment is there, with imprisonment, for life or with
fine or with both, and whoever causes the death or an attempt thereof will be
punished with death or life imprisonment". So, | think this as an official
amendment is one reason that the mandatory death penalty cannot be inflicted.
In one of the cases, the Supreme Court has taken the view that the mandatory
death penalty is unconstitutional.

The reason is that it is violative of Articles 14 and 21 of the Constitution of
India that no person shall be deprived of life and liberty except in accordance
with law.

But law must be reasonable. So, no discretionary power has been given
to the court to inflict death penalty. The court should decide if that penalty in the
given circumstances is needed or not. Therefore, the discretionary power cannot

be taken away from the court in a straightjacket formula. If such type of a crime
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is committed, then the court must be given discretionary power. | think it is a
welcome move by the Government to bring in this official amendment and give
that discretion to the courts.  Earlier, as per Section 303 of the IPC, where a
convict serving prison sentence commits a murder, the penalty can only be
death sentence. That provision has been struck down by the court saying that
some discretion, some cushioning should be there. In the given circumstances,
it is for the court to decide whether the death penalty is needed or not. That is
the reason of official amendment.

Apart from this, under the Arms Act, the provision of death penalty for
usage of prohibited arms resulting in death is also struck down. Some cases are
pending before the Supreme Court with respect to mandatory death penalty
under the SC/ST Act of 1989, and Anti Hijacking Act of 2016. These cases are
pending, and the Government has brought in an official amendment wherein the
word ‘or’ is used and that discretion has been given to the court.

If we go country-wise, some countries like Singapore, Thailand and
Malaysia have made provision for mandatory death penalty if death is caused
during the piracy. In America, the punishment is for 20 years. Some more
countries where there is no death penalty for piracy are Kenya, Australia, Italy
and Sri Lanka.

Here are my suggestions to the hon. Minister as regards some of the
provisions. So far as Clause 3 is concerned, after ‘whoever commits any act of
piracy’, an official amendment may be brought in to add the words, ‘aids or

abets or conspires or procures’. The present formulation refers to the act of
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piracy but not to the act of aiding, abetting, conspiring or procuring. The act and
conspiracy, both should be added. In Clause 3, only the commission is added,
not the conspiracy. So, this is missing.

Clause 4 says, ‘Whoever attempts to commit the offence of piracy or aids,
or abets, or counsels or procures for the commission.’ Instead of the word
counsels, the word conspires should be used.

And the same formulation should be used in Clause 3 also immediately
after ‘any act of piracy’. Clause 3 and Clause 4 must have this similarity. Proper
formulation is used in Clause 4 but in Clause 3, the conspiracy part is missing.

| now come to the punishment part. Clause 4 says, ‘Whoever attempts to
commit the offence of piracy or aids or abets or counsels or procures for the
commission of such offence shall be punished with imprisonment for a term
which may extend to fourteen years and shall also be liable to fine’. | fear that if
any offence is there, then the use of the word ‘or’ gives too much discretion to
the court that they can just impose only fine and not a sentence.

Now, | come to Clause 5 regarding punishment of 14 years or fine or both
for organising, directing others to participate in an act of piracy. | am reading
Clause 5. It says: “Whoever participates or organises or directs other person to
participate in an act of piracy shall be punished with imprisonment for a term
which may extend to fourteen years and shall also be liable to fine.” Now, it has
been reduced to 10 years and the word ‘and’ has been substituted by the word

‘or’. So, the court can also impose the fine in all cases wherever the word ‘or’ is
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used. So, we can use the words ‘fine or both’ immediately after 10 years’
punishment.

Finally, |1 would also like to refer to Clause 7 regarding arrest of persons
and seizure of ship. This new Clause has been added. Clause 7 says that the
authorised personnel may, either generally or on suspicion that a ship is
engaged in piracy on the high sea, board such ship and arrest the person or
seize the pirate ship and property on board. | am referring to the official
amendment. In the official amendment, the words used are ‘either generally or
on suspicion’. It is because in the main Act we have not treated suspicion as an
offence. So, if suspicion is not an offence, when we define the word ‘piracy’,
then basically we cannot treat it as an offence. That is why, it can also create a
problem. Here, the words used are ‘arrest the person or seize the pirate ship’.
So, we are giving the power to the authority. Either he can arrest the person or
seize the pirate ship. If he can only seize the pirate ship and he cannot arrest
the person, so this power is given to enable him to do so. We are empowering
the authority to either arrest the person or seize the pirate ship. So, arresting
the person is not mandatory.

He can only seize the pirate ship and property on the board and finish his
job. It is because he can say very well that he is acting in accordance with the
provision of the law. Again, basically the word ‘suspicion’ is not there. It has not
been treated as an offence. So, once we are not treating it as an offence under
the definition of ‘piracy’, then it may create some problem. About the authorised

persons, there is no problem.
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About presumption, because Manish Tewari ji has referred about
presumption, in some of the laws, on the basis of presumption, a person can be
prosecuted. But, no doubt, it differs from country to country. But once the
offence is extraditable, then it can be on the basis of reciprocity.

We can bring the accused here and prosecute. But regarding the
presumption of committing the crime, unless the contrary is proved, we have
given sufficient safeguards under the Bill. But these are mandatory safeguards.
Once we recover the arms and ammunitions, then presumption can be drawn. In
the absence of recovery of arms and ammunitions, no presumption can be
drawn. Therefore, sufficient safeguards have been provided under the Bill that
arms and ammunitions have to be recovered or those are used or intended to be
used; the evidence of force and threat is there; the evidence of intended threat is
there. So, in the Bill, sufficient safeguards have been taken with respect to
presumption. There is no doubt that presumption is presumption of the guilt.
So, some of the enactments we have in this Bill are like that of the Prevention of
Corruption Act. That is a valid enactment. When we are dealing with high sea,
in case we do not draw the presumption, then it is very difficult to prosecute that
person; it is very difficult to collect evidence. But in the Bill, mandatory
conditions have been provided and sufficient safeguards have been given.

A very fine balance has been maintained that unless and until there is
recovery, simply on the basis of this provision we cannot presume commission
of an offence. Only presumption is there. But to draw the presumption,

recovery of arms and ammunitions should be there.
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The presumption can be drawn only if those should either be used or
intended to be used, or there is a force or threat. Therefore, there are sufficient
safeguards in the Bill.

With regard to the extraditable crime; Bill provides that it is deemed to be
any other State. If there is reciprocity with other nations, then we can extradite
without any problem. We should keep in mind that every State must have its
own legislation. Bilateral treaty is there, and, hence there is no problem in
dealing with extraditable crime. Basically, we have treated this crime under the
Act as an extraditable crime, and on the basis of reciprocity, we can bring him
back. With this, | support the Bill and request that it may be passed. Thank you.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, speaking after two legal
luminaries, it is always difficult on my part to put up my case because though |
have been elected to frame law, | have not studied Law. Nor have | got any
Degree from the Law College or University.

The second point which | would like to mention after hearing two
colleagues of mine is, piracy has not been there in the IPC. You yourself know it
very well. The Indian Penal Code is just another version of Irish Penal Code.
CrPC, of course, was framed in 1948, and then subsequently a number of
amendments were brought in. The greatest pirates of this world were the
Britishers. Why would they frame a law to apprehend pirates? That is the basic
reason, and we have woken up after such a long time, that we felt the need to
have a Piracy Law. The Prime Minister has raised an issue about it in the

United Nations.
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Coming to the Bill, | am really astonished to hear my predecessor, Shri
P.P. Chaudhary. Perhaps he was also heading the Standing Committee which
went through this Bill. Now, a number of amendments have been accepted by
the Government. Still, certain amendments have not been accepted. Anyway,
he must have gone through in detail unlike Shri Manish Tewari, who is very
much aware about it. There are certain apprehensions and also certain
suggestions which | would like to make in a very brief manner.

The Indian Penal Code provisions pertaining to armed robbery have been
involved in the past to prosecute pirates apprehended by the Navy and the
Coast Guard. But in the absence of a specific law on the offence of maritime
piracy in India, problems were being faced to ensure effective prosecutions of
pirates. This is the basic reason for which this law has been framed. | would
say that under this Bill, if a person while committing an act of piracy causes or
attempts to cause death, he will be punished with death or imprisonment. An
amendment to that effect has come.

The Supreme Court has in Dalbir Singh Vs the State of Punjab in 2006,
and Mithu Vs. the State of Punjab in 1983, ruled that mandatory death penalty
for an offence violates Articles 14 and 21 of the Constitution.

The Court has held that a provision that imposes a mandatory death
penalty is arbitrary and unfair. The Supreme Court has in Bachan Singh Vs. the
State of Punjab also narrowed the application of death penalty to the rarest of
rare.

HON. CHAIRPERSON: Please wind up.
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<t fafdreia g (MgeT) : Heley, arft af Wi fhar & 1. ()

HON. CHAIRPERSON: He has got only three minutes left. | am just ringing the
alarm bell.

SHRI BHARTRUHARI MAHTAB: Hon. Chairperson, Sir, this Bill defines piracy
and here, certain actions may fall on different offences having differing penalties.
There are three or four in that line. | would just mention it briefly -- ‘Any illegal act
of violence or detention or any act of depredation committed against a ship,
aircraft, person or property; inciting or intentionally facilitating such illegal act; or
voluntarily participating in the operation of a pirate ship.” ‘Any person who
commits an act of piracy will be punished with imprisonment for life; or death
penalty, if the act of piracy causes or attempts to cause death.’ However,
another clause in the Bill provides for imprisonment for up to fourteen years
along with a fine if a person aids or assists or participates or organises or directs
another person to participate in an act of piracy. The offences in both the
clauses seem to be similar. It is unclear which penalties will apply under which
circumstances. For instance, person ‘A’ directs person ‘B’ to damage a ship on
the high seas. There could be two ways in which person ‘A’ is charged -- for
committing an act of piracy by inciting such an act and thus be charged with life
imprisonment or death; or for directing another person to participate in an act of
piracy and thus be punished with imprisonment for up to fourteen years along
with a fine. The next point which | would like to mention is with regard to
geographical applicability of the Bill. The hon. Minister has very rightly

mentioned about Exclusive Economic Zone. But India has limited rights in the
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Exclusive Economic Zone such as, the rights to explore, exploit and manage
natural resources. Currently, certain acts of piracy such as, acts of violence
against a ship and seizure of a ship occurring in the EEZ, are covered under the
Suppression of Unlawful Acts Against Safety of Maritime Navigation and Fixed
Platforms on Continental Shelf Act (SUA Act), 2002.

However, the SUA Act, 2002 does not cover all acts of piracy as defined
under UNCLOS. For example, an act of theft that does not endanger the safety
of a ship in the EEZ will not be covered under the SUA Act, 2002. But this would
qualify as an act of piracy under UNCLOS and this Bill.

Hon. Chairperson, Sir, | would not go into the other aspects. The United
Nations Convention on the Law of the Sea (UNCLQOS) is the first comprehensive
enforceable international environmental law covering all forms of marine
pollution, including, land-based, atmospheric, ship-borne, and pollution
originating from activities on the sea bed. The UNCLOS of 1982 entered into
force on 16" November, 1994. Although, many nations have signed and notified
UNCLOS, but their numbers have not been sufficient to bring it into force.
Despite the fact that UNCLOS runs into 320 Articles and IX Annexes, there are
still important issues that require further work. For example, controversies exist
over overlapping jurisdiction of territorial waters, that is, twelve nautical miles
and Exclusive Economic Zone, that is, two hundred nautical miles. Therefore,
my suggestion is that the Government must review the provision of death
penalty for pirates, involved in killing or in attempt to murder cases, in the

proposed piracy Bill as the extradition of the accused may be difficult, which my
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friend Shri Manish Tewari has just now mentioned. The law must provide for
legal immunity for acts done in good faith. My previous speaker just now
mentioned about, ‘if arms are seized’. But for what purpose arms were carried
on a ship? The ship may be carrying arms for the safety so that the security
personnel -- duly authorised by the Government to deal with the problem -- get
protection. The international cooperation on the issue of maritime piracy at
various international platforms should also be brought.

All necessary steps should be taken by the Ministry concerned.

Sir, the Bill, of course, is a landmark move to combat the issue of piracy at
sea. However, the proposed law must be reviewed based on international laws.
As | have stated earlier, | had moved an amendment in the last session about
the provision of death penalty, but | would say it must be reconsidered to ensure
better acceptance of the proposed law.

With these words, | conclude.

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI
SOUTH): Thank you very much Chairperson, Sir, for having given me this
opportunity to speak on the Anti-Maritime Piracy Bill, 2019.

At the outset, | would like to associate myself with the hon. Member of
Parliament Dr. Manish Tewari to change the nomenclature as Maritime Anti-
Piracy Bill.

“‘My story starts at sea, a perilous voyage to an unknown land. A

shipwreck. The wild waters roar and heave. The brave vessel is

dashed all to pieces. And all the helpless souls within her drowned.”
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Thus, Shakespeare describes the natural calamities and dangers of a sea
voyage. But apart from these, the pirates of the sea are the most dangerous
threat who seize, destroy any ship at high seas and sometimes even at the
harbours. Also, they are involved in many other illegal activities like smuggling
and slave trades. So, the sea piracy mafia needs to be dealt with an iron fist and
so, | really appreciate our Government’s initiative to bell the cat legally through
this Bill.

Sir, according to the International Maritime Bureau of the ICC, piracy
attacks on ships were increased by 20 per cent between 2019-2020. India, as
the largest stakeholder in maritime trade, having a crew and officers, constitute
nearby 10 per cent of the global seafaring community. And, that is high time to
have this Bill passed and we have a Union Minister for the External Affairs here
right now Dr. S. Jaishankar who has laboured much to bring this Bill to see the
light of the day. | appreciate whole-heartedly his efforts and hope this will bring
sea changes in the Indian maritime history.

Sir, the Union Government is bringing the law as part of the commitment
made by India while signing the United Nations Convention on the Law of the
Sea (UNCLOS) in 1982 and the UNCLOS was ratified by India in 1995.

| welcome this Bill but would like to draw the attention of this august
House, through you, to some major incidents.

Sir, the introduction of this Bill comes some days after 18 Indians aboard
of the crude oil ship carrier who were kidnapped of the Coast of Nigeria. Some

time ago also, the House would not have forgotten, an incident had been
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reported about, our fellow Keralite fisherman being killed by the authorities in an
Italian Naval Ship. Since there were lacunae in the legal system, much had been
deliberated and spoken about and even when we were waiting for the offenders
to be punished, they were just let go which was a very sad thing.

| would like to bring those incidents to the attention of this august House
because that is how, this Bill seems to be very important. So, to have a separate
domestic legislation on piracy as well as taking care of the fellow fishermen from
all the States of India is very important. That is the point | would like to make
here. So far, we have to rely on the Indian Penal Code relating to the offence of
war time piracy in India and penal codes are only applicable upto to territorial
waters.

Also, the international naval presence in the Gulf of Eden made the pirate
to have a paradigm shift to East and Southwards. So, everybody’s eyes are
now upto the Southern part. | appreciate the initiative to pass this Bill after so
much mulling over and discussions from 2019 onwards as have been pointed
out by my esteemed colleagues. However, during the 15" Lok Sabha, a
redrafted Bill was presented and it was lapsed.
15.00hrs

Sir, why | am pointing out the detailed effort is that while so much efforts
have been taken by the Union Government and are showing keen interest and
evident interest to safeguard Indians, our trade and other sea-faring activities,
sheer neglect has been shown to Tamilian fishermen throughout. Are we not the

children of our Bharat Mata, as they proudly say? Whenever there is an attack
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on a Tamilian fisherman by the Sri Lankan Navy, the newspaper headlines will
scream --- Tamilian fishermen have been attacked. Whereas, when fishermen in
the coast of Gujarat are attacked ... (Interruptions) | will not budge ...
(Interruptions) then the headlines will read — Indian fishermen are attacked. Why
is this step-motherly treatment to us? Our hon. Chief minister, Thalapati M. K.
Stalin has, umpteen number of times, raised this issue and our floor leader of
the Lok Sabha, respected Shri T R Baalu also has raised this issue in
Parliament, but recently how many such incidents have been listed?

Six hundred fishermen have been killed in the recent times and thousands
of their fishing vessels have been seized in the last 30 years, but the
Government has not taken any stringent action — other than negotiations, table
conferences and diplomatic talks -- through a proper legal framework.

Sir, another important point that | would like to bring to your notice is
about Katchatheevu. Katchatheevu was ceded to Sri Lanka under the 1976
Agreement and also without the approval of the two Houses of Parliament.
Diplomatic efforts were of no avail so far as the issues of fishermen and others
were concerned. India should step into action to reclaim and bring it under our
sovereignty. If necessary, the International Court of Justice may also be
approached.

| welcome this important piece of legislation whereby the Union
Government will be empowered to notify designated courts for the trials of piracy
and also increase the scope of maritime navigation beyond the territorial waters

to cover EEZ. | would like to request the hon. Minister to kindly set up one or
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more Sessions Court in the southern part of India, especially in Tamil Nadu.
That is our request. As has been pointed out by my respected colleagues here,
death penalty, as a punishment, is not at all advisable and as has been very
rightly pointed out by the hon. Minister himself also, we hope that it would be
abolished. It is because we have had the history of Justice V R Krishna lyer, a
pioneer of judicial activism, who strongly advocated against capital punishment.
Our hon. Chief minister also is against it; all of us are against it. Our own
Mahatma Gandhi said, ‘| cannot, in all conscience, agree to anyone being
brought to gallows’. Even countries like USA and lItaly have refrained from
awarding capital punishment. Sir, apart from this, | have a few suggestions. The
Standing Committee has stated that the role of the State Government has to be
clearly defined in order to emphasise and an promote effective coordination
mechanism. | would request the Government to kindly take that aspect into
account. There is no mention of international cooperation for the repression of
piracy in this Bill. This point should also be addressed. Our hon. Prime Minister
has proudly announced, as head of the G-20 Summit — One Earth, one family,
one future. | would like to request the hon. Minister to consider the interest of the
fishermen of Tamil Nadu also because local issues are very important and need
to be addressed. We are very happy and welcome this piece of legislation. But
still the Government has to take into account the plight of our fishermen.

With all these suggestions and requests, | would like to once again
request the hon. Minister to take into account the above points before passing

the Bill. Thank you.
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SHRI N. REDDEPPA (CHITTOOR): | would like to thank the honourable Chair
for giving me this opportunity to speak on the Anti-Maritime Piracy Bill, 2019.

Sir, at the outset, | would like to bring out the importance of the Indian
Ocean. The sea lanes in the Indian Ocean are considered the most strategically
important in the world. More than 80 per cent of the world’s sea-borne trade in
oil transits through Indian Ocean choke points, with 40 per cent passing through
the Strait of Hormuz, 35 per cent through the Strait of Malacca and 8 per cent
through the Bab-El-Mandeb Strait. Further, roughly 55 per cent of known oil
reserves and 40 per cent of gas reserves are in the Indian Ocean. The
increased significance of Indian Ocean Region in the world geopolitics is one of
the reasons behind the Pivot to Asia Policy which former US President Barack
Obama had initiated. The route between Asia, Europe and East Coast of Africa
is used by over 2000 ships each month.

Sir, piracy in the Indian Ocean is not a recent phenomenon. According to
the IMB Piracy Reporting Centre, the total number of attacks in the Indian
Ocean region that could be attributed to Somali pirates peaked in 2011 when
237 incidents were recorded and it soared to 557 during the five-year period
between 2010 and 2014. This number fell dramatically to just fourteen in the
six-year period between 2015 and 2020, a drop that is widely regarded as a
result of joint efforts to reduce crimes at sea.

| would like to point out a few positives of the proposed Bill. Regarding
the applicability of this Bill till the Exclusive Economic Zone, the Indian Penal

Code is not valid for foreigners in international waters. Previously, pirates were
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prosecuted under the Indian Penal Code, 1860. However, India’s sovereignty is
delimited by the outer boundary of its territorial waters, that is 12 nautical miles
from the coast. Acts of piracy committed by a foreigner outside India’s territorial
waters cannot be an offence under the IPC and those accused in piracy cases
have been acquitted due to lack of jurisdiction. However, the said legislation, if
once implemented, will extend the scope of our jurisdiction to our Exclusive
Economic Zone, that is, beyond 200 nautical miles from India’s coastline.

The Bill is a necessity for economic development. India’s economic
development is crucially dependent on the sea because of the criticality of sea-
borne trade in an increasingly inter-linked world as well as the potential of vast
economic resources of the Ocean. India’s maritime interest involves the
safeguarding of our coastline and island territories, as also our interests in our
EEZ and maintaining open and secure Sea Lines of Communication.

The third point is on human risk. Last year, 18 Indians aboard a crude oil
carrier were kidnapped off the coast of Nigeria. Therefore, the risk attached to
the lives of innocent Indians sailing in this region due to piracy incidents needs
to be curbed at the earliest.

Finally, Sir, India can become a Vishwa Guru with the implementation of
this Bill. The high seas are not under anyone’s control. Most pirates captured till
now are kept in a jail administered by the UN in Kenya.

Since right now no other country in the world has such laws in place, the

implementation of such a law will make India lead the other nations in the
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collective fight against maritime piracy. Hence, for all these reasons, | express

our Party’s support for the Bill. Thank you.
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SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairman, Sir, first of all, |
convey my thanks to you for giving me a chance to speak on this Anti-Maritime
Piracy Bill, 2019. The Anti-Maritime Piracy Bill, 2019 proposes the Indian
authorities to take action against piracy in the high seas. The Bill brings into law
the UN Convention on the Law of the Sea which applies to the sea beyond the
Exclusive Economic Zone (EEZ), i.e., beyond 200 nautical miles from India’s
coastline. India signed the United Nations Convention on Law of the Sea on 10"
December, 1982, and ratified it on 29" June, 1995.

Piracy is an ancient phenomenon, and its history dates to hundreds of
years. It was only in the 20" Century that the codification of piracy related
customary laws and practices began.

Sir, the marine environment, after the 1972 United Nations Conference
on the Human Environment in Stockholm, and the conclusion of significant
specific conventions (The London Dumping Convention of 1972, and the
MARPOL Convention of 1973) became a broadly accepted objective.

According to the 1982 United Nations Convention on the Law of the
Sea, piracy is defined as “any illegal act of violence or detention or any act of
depredation committed for private ends by the crew or the passengers of a

private ship.”
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Sir, in accordance with the UNCLOS, the Bill defines piracy as ‘any
illegal act of violence, detention, or destruction committed against a ship,
aircraft, person or property for private purposes by the crew or the
passengers of a private ship or aircraft.” Sir, different characteristics of
piracy are there and | am not going into the details. | would just make a few
important points. The International Maritime Organisation is addressing
maritime piracy for some time.

Sir, the Jeddah Amendment to the Djibouti Code of Conduct, 2017
(DCoC) expanded to include human trafficking and other illegal maritime
activities in the Western Indian Ocean and the Gulf of Aden area. So many
activities are taking place there. Due to paucity of time, | am not going into
the details. During the period 2009 to 2019, over 500 Indians were captured
by pirates around the world at various points of time.

The United Nations Security Council, in a number of resolutions adopted
since 2008, urged the UN Member states to cooperate in investigation and
prosecution of all persons responsible for acts of piracy and further called upon
states to criminalise piracy under their domestic law and to favourably consider
the prosecution of suspected and imprisoned pirates.

Now, the question is whether we can draw a line or can fence on a solid
land which is impossible to make a barrier or line on a liquid or on sea. Hence,
the system of straight baselines may not be applied by a State in such a manner
to cut off the territorial sea of another State from the high seas or an exclusive

economic zone.
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Sir, | would like to give an information through my speech. The creeks
along the coasts of Gujarat and West Bengal's Sundarbans are the most
preferred routes for infiltration and smuggling. The security in EEZ is also very
important for which the State Police has no role to play. It is, therefore,
important that imperative and corrective measures are implemented to address
the inadequacies to realise the potential of maritime sector. The CAG in its
Report has said that manpower shortage proved to be the major hindrance in
functioning of marine police stations to guard a long coastline. The surveillance
must be strengthened on international border, on high-seas and on the maritime
border. There is also a special training to be imparted to coastal police before
they get posted in coastal police stations. The problem is this. The coastal
police training is very inadequate in our country. This is really inadequate in
every State having the coastal line. | would like to request the hon. Minister to
give stress on that and see that this maritime police should be well trained.
Unless they are well-trained, they cannot detect or capture the problem. There
is an arena which | have found. According to me, we are still very weak in that.
Sir, as far as punishment for piracy is concerned, a detailed procedure has been
stated. | am not going to touch it further. The Supreme Court of India has also
held that awarding a mandatory death penalty for an offence violates Articles 14
and 21 of the Indian Constitution. Hence, it is arbitrary and unfair in nature.
Even Section 303 of the Indian Penal Code and Section 27, Sub-Section 3 or
the Arms Act, 1959, which provided mandatory death penalty for offenders, have

been struck down by the Supreme Court.
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Kindly take note of this and consider this part. Since the interpretation
has been changed, | am suggesting that it should be “life imprisonment till
death” instead of “mandatory imposition of death penalty”. Kindly consider that
part. In England, the penalty for the offence of the piracy was the death penalty
but that has been abolished and now the penalty is ‘life imprisonment’. That has
been done. Our Supreme Court is also saying that mandatory death penalty is
offending Articles 14 and 21 of the Constitution. It is mainly offending Article 21
of the Constitution. Therefore, kindly substitute this word with ‘imprisonment for
life’ if such a person is committing piracy which causes death or endangers
one’s life or destructs a ship or an aircraft or any other means of public
transport.

As far as my reading is concerned, | have gone through this Bill. | am a
Member of the Home Affairs Consultative Committee also. | got the scope to
speak also at different occasions. | will request you to put an emphasis on two
or three arenas. We are supporting or accepting the clause of death penalty
and it is because of the adoption of various conventions that | have already
mentioned in my speech. The first thing is this. What | have observed is that
the coastal police is limited even in States.

There, in every State, training is essentially required. Do not compare
them with the police of the other areas. So, this has to be given emphasis. You
should introduce that centrally. The training has to be essentially given.

Secondly, | come to border areas where the State arena is over.

Immediately, after 8NM, the national-level police or any other police concerned
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has to take the responsibility of that arena. That is nobody’s arena. The activities
like smuggling and all that are done in that arena. So, kindly take care of this
issue. | have already mentioned about the issue of death penalty. Of course, this
Bill was required to be introduced much earlier. With these words, | support this
Bill. Thank you.
. 3Tellp AR G (MUTeRToT):; U Feled, H JATUhT HTHR &ch HRaT g b
3119 937 The Anti Maritime Piracy Bill, 2019 W &l &T HlebT T |

HEIeY, ST b 89 T ST & o AR & URT Tl STt bl TRRAT Aep &P
foTT 1S BT 21 & | SISTT Gt Prs, 1860 & e T YRT &b & STeT T
TS T I 12 Fifeeber HieT Teb &1 ST TSI DT TS b GIRT UpS SN &, IT!
AIeRge febarm ST & | I8 fadrges ot 1 & 1o Sfear & vardarelfa gapiHiaep S
T HHTeN A | T Iqb W ) BEqT AT 8T8 Al IR ) STl FRT I e 8
3R ST Yare STU, IAT SRS T ST Aep |

Sir, this legislation is an outcome to the commitment made by India by

signing the United Nations Convention on the Law of the Sea (UNCLOS) in the

year 1982, YR = 7 a9 Pl ay 1995 ¥ feHrs foram | 39 faue & uy e &
TR & T IR F IS Tt Auet 8 RaaiiRet it St a1 e 7T &, T GRT e
3TRIT eI fagelT & | g 2009 & 2014 Teh BT ATSTHSN bl RUIE &b TR TR 1173
qIIRET 3R 3RS A9RY 9% 3ThiepT 3iR 37U dead el A Raie fobar 1 8 | g9
37 A 500 WRAT DT G ST GRT U1 T, fiTepT STt Teb P Uil 18 € |
ABIeY, 3R & [ TR TR 91 X 3R a9 2010 H 2021 & (s 3@ df a9
2010 H 445 STETSI UR T SIP3T FRT 3D 3T, g8 g9 2020 H 195 R a¥ 2021

o 132 TS SISl 0R g9l 8T |
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qEIeY, JATsce 199 fthy 3T 0 TS 2h1sH 2018 &I RUIE & IR 6
AITRD FYs STETSI DT BTSN g TR WR g%, 13 ST&ISH UR 3P P PRUT FT
oY, 130 @R T §&t SHRIT T 3R 78 STABINGT DI, AT STTSI TR Al Beet &,
I7E SFTET febaT T | S AT T Sl §U 39 fAegep A Sl Jrae fopu 10 &, Iy
3T & Fe IR | B aTel ATIR T JRar el | <ifdh I8 deg € fb a8 et
ST, Tl 3R gepI-iTes JHAT Dl a1 Feptll, FIfh § BIsAdl D &b foTq bl
B & <9I, I TR 8 Q2T P I OReIe DI DA [T T 8, S T5 A A< 8T
eIt ¥ 3TfYeh hefec e BT ARy T |

TSy, YRR T I fa9T 8, S P HATerdl &l gdicatic 7, S fAfeeT
T 39 I & oawys & 5 it #arerat ar oo a7 feurdhes &1 e
foreRRett fewhTgrs 8IFT a1fey, S fdh 597 foet & 7181 faxgarr & ofR gthidea draiifened
& foTU JMTaTH & |

HEIeY, T 397 el § I8 G & o PleaRfeT ST Hreck IR )R
FATSCS AT RIS BTIRAeT, gevrierel HRICTeH STRIATZIR S dicde Iu 37
U 3t § PRT 3T AT & AT 8 JoT ST Uraer At 39 fde 7 enfirer
fepar ST |

AT B Gy BT g W dedar & fd National Command Control

Communication Intelligence Network, Interlinking 51 IN and ICG Stations, Joint
Operation Centres, National AIS chain and coastal radar ) 9 foreT & qTEIH
AT febaT ST, STfe st SR 3R IRl bl AU TR RyeraiReT foret |
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HEICY, 9 focT & Tegd | I8 |l Heqd &1 W67 & o $MSTT SN & i AT
THfdes 3R &8 At ¥ vae ot yigil § g9died &, S Ugacrel & fog
SR BDITUR b FTIeT H GUR DT eeTehcll & |

eIy, VT ORI T & 3 S (e S Ueec! & fofu 8, ST Taagrele
TR H PIhI WY BT & U 91T P AT TIACTSIe 8T & fb $F Usfecet =18l af
ST | VT HFCHE ARBR & GRT [HaT AT & | 31: 377 39 fdeT 9 I8 BT & IR T8
G & fob S Uiecl bl STI8 I e, 12 Flel IT 16 HTeT Bl Foll 81 3R I T IR
Rl §U 39 felet T uTiRe fopar 91 |

IS |
e STfTeT 3elt (STRIET): TR Heled, 310 g1 Uet Ricrgd aTwd! fdet, 2019
WR et T HIepT T, $9eb fofv # STTiehT eare el § |

TR, & 9gd &l Fe<ayui faef & | a¥ 2012 § g fdeT ... (Faem) IR, fSurcHe
BT DIg TR J8T W HINE T8I & | ... (Fau)

HON. CHAIRPERSON: The Minister is in the Speaker’s office.

KUNWAR DANISH ALI: Who is noting down? All the Ministers are talking to
each other. They are talking to their colleagues.
HON. CHAIRPERSON: You speak. He will come.
... (Interruptions)
e T+TLT 3TetT : TY, 7! T&T AIRIAF 8 | ... (FIHT)
HON. CHAIRPERSON: Yes, | know that.
... (Interruptions)
e STIFET 3Fefl: SERETSl oX 3TV, TOR 3N | aY 2012 5 Ug fofef SIS §aiT o |
9 2014 § 2019 BT THY ehel TT | I8 I8 &1 Fecaqul f9eT & | ST HINAFT bl
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T RIP F GH T [Bar AT | ... (FFgH) THYfT T8, § afud qreqq I R

sdﬂé‘rcb&ﬂmsmél ... (STTYT)
HON. CHAIRPERSON: Please address the Chair. You come to the subject.

... (Interruptions)

Pax STfeTeT 3efl: TR HeIey, SOt §feRT T I8 8TeT & feb 37U Tefcll = T
IR TR € IR IR AATRE | ... (STIG)
HON. CHAIRPERSON: Let him continue.

... (Interruptions)
e JT+TLT 3TeT : 1 Al 3T FTcl DR &ITIY | ... (SFGET)
HON. CHAIRPERSON: | have already told you that the Minister is in the
Speaker’s office.
KUNWAR DANISH ALLI: | have already agreed to that. ... (Interruptions)
DR. NISHIKANT DUBEY: This is forming part of this House. ... (Interruptions)
HON. CHAIRPERSON: Please address the Chair.

... (Interruptions)
PR STfT 37etT: FHIURT HEId, § Y 319 & Pl U9 & 6T & | 39 I IR-GR f$eeq
TIREE | ... (TIIH)
HON. CHAIRPERSON: There should be no exchange of words.

... (Interruptions)
Pax IIfeT 37ell: H A7 I8 PE &M § (b U8 FT VT T 8, T8 STox!
AIRTHAI & | § URDR T DbFelHeE N VT & fb R 1Y, Gov 3ATY, T8 T§T SoxT
€, 95 SRoXT T | H $9 91T T JFCT § & Ul S & &Rl UR ST gaiT el 2ff |
fOhR §aTS ST g% | 379 3Tfell TaRT UTT & (e & | 3T dTet aeh § 3FR Ig g BT al
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I8 YT U= & BT 3R T & 3R 3R RISt o folg 8ART TRPR HRT 81
BT AT U8 98 5 &1 914 & | SHITY H aT el R T § b TRbR 39 fefeT
A 8, ST [T & |

Fafer Jeled, # fqth 3T & e drg b ad 1982 H JuA H gHRT S
HifeHe AT 1R R I 1995 A AFewTE fhar 11, IHG ded I8 foet o /7 & |

The United Nations Convention on Law of Sea was adopted by India in 1982

and ratified in 1995.

TR JEISY, J31 ¥ Ueel PO beis - gl U% IO &, § 97 W A} 37T
EHRT ARETART AT | ol FHsT Shdl Sl Bl &, (SfTe! 8 YIRS Rl &, I fopedT &
BT el & fob Aepel STTRl T, AR STATE bl I8 feber1g b, s bl &<y o
&

P Pl & Y 8, <IfehT P 7 B Dl IolE I I IR PIg ! PRATS 7 &
DT | BILT AT ST V& &, I e8! 1 & | «ifep, f&eT TAT 8IHT A1fe, i U
STTIT ST TAT(RY FATh §9eh SrexAeMel RuRea=q |l 81 | H, ST o I AT &
3R 39 FeT H dg ARl 1 I8 a1 <@ o 3 Sl S Ufee! Pl a1 8, AT el
o DI 71 T 8T & fdb death penalty should be given in rarest of the rare cases.
oifohT, T8T 85 3R HeX & 31CFe Bl Yt S2F Yo dTall ShIgq dd N 38 & df I8 didhs
I & | # a8 A1 fob S &t a4, Friifes SeRALel ofael UR |l SHeh! TsheT Rl ar
& IE e b ITH SU Uec! 7 Bl ATgHh SEIoHC 8T TRV | ST SEIoHe
g3t <f1gh o folq BT AR | 39 TE aeitor T &1 fob S TR Bl brg RefterT o
&I SRETIRTT 7 &, ST oit b aF AFRD, S fheRAT BT U H Uhs TV, Iro BIg
e T A7 S ORI & 3rex I ferctfhed ST & H H WRPR A cIgth gEIISHT
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DI, 14 1A B Tt 1, R fhar | 39 et & 7= WT FretsT STaT OV fop e
oI S T, Ive TSt SEoMHe fhaT T, IEH < UHec! 7 &I, oifdhT 9PN &
U N1 &1 DI SReTIRTT 81 BT ATRY ... (STTET)

g7o1 Q1&g o TRl H 37U 1T WeH PRl § | Iga-9ge JehaT |

DR. NISHIKANT DUBEY: Sir, | have a point of order. ....(Interruptions)

HON. CHAIRPERSON: What is it?

....(Interruptions)

. FRrepic g W, 399 WRie-3iTh-3iTeR &, Bel-352 |

W, ST Al GE-SY(SH &, a8 RSP &l & b | et a1 &1 S

AT 8, 98 F9-5gfSH & | T8I il a1 I, IHD! TaAUST R ST, IR I&T
Redee & |
HON. CHAIRPERSON: The Chair will look into it.

....(Interruptions)

1. fferepiar o TR, T8 A F9-SGfSA © 1. ()
HON. CHAIRPERSON: You have made your submission. The Chair will look
into it. Don’t worry.
....(Interruptions)
HON. CHAIRPERSON: Shrimati Supriya Sule.

Nothing will go on record except what Supriya Sule speaks.

....(Interruptions) ... i}

* Not recorded
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, thank you very
much. | stand here in support of this very important Bill that we are all discussing
today. | appreciate all the points and clarifications the hon. Minister has given.
So, there is really very little left in the scope of the Bill.

At the outset, | would like to thank the External Affairs Ministry which is
always very indulgent. Whenever there is a crisis of anybody either from my
State or my constituency, every time | reach out to them via a tweet, they have
been most helpful. So, | would like to put it on record and thank the hon. Minister
and entire External Affairs Ministry for all the good work that they do.

But there are a few suggestions. ....(Interruptions) <RaU, 87 3w BY IFHT
AR E ... (TTYF)

There are a few suggestions and clarifications that | would like to seek
from the hon. Minister. Most of the points are already covered, and | would not
repeat them. But look at the Russia-Ukraine war. During this war, there has
been an incident. A boat which was full of food was attacked. We all know it and
many people before me had talked about it. The next wars are not going to be
physically attacking each other, these are going to be cyber attacks. In this Bill
there is nothing that has really come clearly about cyber attacks or address the
cyber attacks in the future. This Bill is not only about today or yesterday. The
legislation has to be very futuristic — 25 years, 30 years. Of course, we can
change it, and we evolve while the journey goes on. But in today’s day and age,
the only disappointment for me is that there is no mention of any cyber attack or

how we are going to handle a situation like that. | am saying it because still
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nobody knows who has taken that boat with food, how it is gone, where it is
gone. Millions of people are hungry because of this gap or disruption that has
come.

The other point that | would like to talk about is extradition. Also, a lot of
people did talk about extradition. That means, if we arrest somebody or we want
to arrest somebody who is in some other country, how we are going to bring him
back in a timebound manner. | did not want to make it political but | would just
like to give a small example. | would like to put it on record. | am just drawing
parallels for laws that we have made, and | would like to give two examples.

| would like to give two examples. It is like the Nirav Modi case. Have you
been able to extradite and bring him back? The answer is ‘not yet’. This is not a
political point, but if you have not been able to bring somebody back, who has
created such a big fraud — this is what we hear from the Government for so
many years - how are you going to implement this law? That is my first question.
That is the parallel | am drawing. Now, | would like to draw the second parallel.
My colleague and friend, Mr. P.P. Chaudhary as well as Mr. Manish Tewari
talked about it. They were drawing a parallel of this law, when they talked about
clause 11 and they talked about presumption. Both of them took the example of
PMLA. | am just broadening the scope; this is not a political point. | am just
trying to draw a parallel; | am not making an allegation. In PMLA, again, it goes
the same way is what | understand from what Shri P.P. Chaudhary and Mr.
Manish Tewari have spoken. They are lawyers; | am not a lawyer. So, | do not

understand law as well as these two lawyers understand or interpret it. | am just
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a novice at all this. My question to the hon. Minister is that under PMLA, as both
the hon. Members rightly drew parity, you have to prove that you are innocent.
Now, | will give you a small example of Shri Sanjay Raut, who happens to be a
part of an incident, was arrested; he was left after 103 days; and the judge, in
the order of the court which came out, said — | am just using it as a parallel and
not making an allegation — that there was no case against him and how he was
arrested. So, my limited question is that people from the Treasury Benches as
well as from the Opposition have drawn the same parity that PMLA has
ambiguity and it has presumptions. | think, we should be careful while making
laws. | am so glad that Mr. Dubey is in the House right now because he talked
about this ambiguity when this PMLA Bill was being discussed. | still remember
it. I am not going into the merits of whether this Government is using it against
the Opposition or not. That is not what | am here for and that is not what | want
to debate or discuss here. My limited point is that when we make laws, which
are so important, and if we feel — there is a consensus in the House and
everybody is supporting this law — that there is an ambiguity and there is
presumption, should we still — | think, ‘mistake’ may be a wrong word - follow or
repeat, if we have doubts about what we did in PMLA, those ambiguities and
presumptions, because no law should get misused? That is my limited point. |
just want a clarification.

A plenty has been said about the death penalty, clause 3 and the Chinese
Naval presence, but | know that these are very sensitive issues and | do respect

that the hon. External Affairs Minister may not be able to speak freely about
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these relationships. This also is not the agenda and place for it. But | would like
to request him on this occasion that there is always in the society, if you read the
newspapers, some pot boiling somewhere. So, it would be better if the External
Affairs Ministry would have a broader discussion on our relationships. Shrimati
Meenakashi Lekhiji was reading out all the accolades of this Government and so
many wonderful things that they have done and that they have hosted so many
people and they have been hosted by so many people. We are all very proud of
it as Indians, but we would like to have a broader discussion on China-India
relationship. | think, this Bill is welcome, but we cannot leave China in our
relationship with all our neighbours when we discuss this kind of a Bill.

| have drawn two parallels. You missed my one point. So, | will just repeat
it quickly. It is about cyber attacks. In the entire fight between Russia and
Ukraine, there were food ships which were taken. Now, how do you bring
accountability? Who would you really punish in such a situation? This is not
covered here.

There are just two short points. One is cyber attack clarification. Mr.
Chaudhary and Mr. Manish Tewari drew the parallel of PMLA. | would request
you to please clarify these points.

Thank you for bringing this Bill. Thank you very much.

SHRI E.T. MOHAMMED BASHEER (PONNANI): Hon. Chairperson, Sir, |
support this Bill. | feel that this is in the best interest of the nation.

17.44 hrs (Hon. Speaker in the Chair)



07.12.2022 857

Coming to the Bill, with regard to definitions, there is clarity and there is no
ambiguity. In that way, it is drafted nicely.

Sir, the Standing Committee on External Affairs which scrutinized this Bill
has said and | quote.

“The Committee, therefore, desire that to cover all the means of

transport on water and sea, the word ‘vessel’ should be added

along with ship and aircraft. Moreover, along with crew and

passengers, the presence of any other person on ship/aircraft and

private ship is also possible. The Committee, therefore, would like

that the words ‘any person’ should also be incorporated suitably

and ‘ship’ and ‘aircraft’ should also be defined in two separately sub

clauses in the light of definition of these objects in other relevant

acts to cover all types of possibilities.”

| hope that Government will seriously consider this observation of the
Committee on External Affairs. This Act stipulates volume of punishment. India
needs to have a separate domestic legislation on this. There is necessity of
designated courts to address this issue. All these things need to be done. This
widens the scope of law making. The Bill has been drafted in accordance with
the United Nations Convention on the Law of the Sea adopted by India in 1982
and ratified in 1995. The Committee also mentioned that it now hope that the
proposed new legislation will definitely enable the authorities to prosecute the
apprehended pirates irrespective of their nationalities. A number of UN

resolutions have been passed to facilitate the nations to enact legislation on
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piracy by adopting the definition of UNCLOS. This point may also be kindly
taken into consideration.

| need not say much about the need of legislation. It is very, very vital
because these kinds of crimes in the sea are increasing day-by-day whether it is
in the way of robbery or any kind of ill motive.

These kinds of things are increasing. A dangerous situation has arisen not
only in India but in other countries also. Our Committee has also observed that
after 2008, the major spurt in piracy attack was witnessed in the Gulf of Adam by
pirates of Somalia. The Committee also observed that the threat of piracy has
mushroomed enormously. That also is a very important thing to be noted.

Towards the end, | would like to make three-four suggestions. Further
probe should be done in order to do the things in a proper way. What are the
costs of piracy and how do these compare to the expenses required for
mitigation? What is the best way of countering armed maritime violence in
regions of chronic lawlessness and anarchy? Is the current international legal
framework for countering piracy sufficient? If not, what is the Government doing
in this regard? What is the extent of Government responsibility for countering
piracy and what role should the private sector play in this? These are some of
the things which | would like to know.

It is a very good legislation. It has been brought out with a very good

intention. | support this Bill wholeheartedly. Thank you very much, Sir.

AT STEET : 21 U, . SerseT oif Uid fAeIe aleit 3R AR 3ft lfggiiet Rl
SiT gier fe e |
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Y T3, IS ot |

... (cTU)

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you, Mr. Speaker, Sir, for
affording me this opportunity to speak on the Anti-Maritime Piracy Bill, 2019. |
fully support the Bill.

First of all, | would like to congratulate the hon. Minister for
comprehensively piloting the Bill in a very structured and diplomatic manner for
which | would place on record our appreciation. It is really a model to all other
Ministers also the way in which it was presented. Also, | would like to take this
opportunity to thank the hon. External Affairs Minister for accepting my
amendment. My amendment No. 6 is accepted in your official amendment. | am
thankful to the hon. Minister for accepting my amendment and moving it as an
official amendment. ... (Interruptions) | will be moving the other five
amendments. They will be accepted in future.

It is quite unfortunate to note that India which is such a large country is
having no separate and distinct domestic legislation in dealing with the piracy
issues.

The menace of piracy is increasing like anything and we are adversely
being affected for the reason that we are not having a domestic legislation to
combat piracy in the seas.

Sir, in our country, especially the Indian Navy and Coast Guard are facing
big difficulties in combating the maritime piracy for the reason that we do not

have a comprehensive legislation. | would like to draw the attention of the hon.
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Minister towards the Italian marines case, that is Enrica Lexie case, which was
widely agitated in the International Court of Justice. Even the Supreme Court
has also dealt with it in detail. | would like to draw the attention of the hon.
Minister towards this case in which the judicial proceedings are still going on.
Two fishermen belonging to my constituency in Kollam were brutally killed by the
Italian marines who had gone for deep sea fishing from the Neendakara Fishing
Harbour. A big controversy had arisen regarding the jurisdiction as to where the
case has to be instituted. Such a big controversy was there, and justice was
given to the relatives of the victims after a long time unfortunately.

So, my suggestion to the hon. Minister and the Government is that we
should have a comprehensive legislation so as to determine the jurisdiction in
the case of international waters according to the norms and guidelines of the
international conventions. The United Nations Convention on the Law of the Sea
(UNCLOS) is very specific. The signatory countries or the signatory States may
be allowed ample freedom to have legislation of their own, but it should be within
the stipulated norms of the international conventions. If that be the case, my first
suggestion is that the Government of India should have a comprehensive
legislation in respect of the crimes happening in seas.

Coming to the Bill, | fully endorse the views of Manish Tewari Ji. It is a
scrupulous scrutiny of the provisions of this Bill by Manish Tewari Ji, especially
regarding Clause 3, Clause 4, and Clause 6. Regarding Clause 3, it is absolutely
a correct fact that the death penalty is being disapproved by the hon. Supreme

Court. It is in the rarest of the rare category. Now, by way of the official
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amendment, you are providing a discretionary right to the Supreme Court or to
the concerned court. It is absolutely okay and we fully welcome the official
amendments, but at the same time, we have to be more clear regarding the
jurisdiction of the cases and the way by which the case is to be investigated.

Sir, in Clause 6, you are defining a police officer. It says “Notwithstanding
anything contained in the Code, the Central Government may, for the purpose of
this Act, by notification, confer the powers of arrest, investigation and
prosecution of any person exercisable by a police officer under the Code.” So, |
would like to move an amendment. The police officer has to be designated.
What will be the rank of the police officer? That has to be mentioned specifically.
Otherwise, it will also be creating problems in future because it will be agitated in
the courts of law.

Regarding Clause 8, “for the purpose of providing speedy trial of offences
under this Act, the Central Government, after consulting the Chief Justice of the
concerned High Court by notification can specify...” my suggestion is that after
getting concurrence from the Chief Justice of the concerned High Court, that has
to be taken care of. That is an amendment which | have already given notice of.
It is a welcome step because | am also a part and parcel of the Standing
Committee on External Affairs.

We had a threadbare discussion on this Bill and we had a very scrupulous
scrutiny of the Bill. Most of the suggestions of the Standing Committee have
been accepted by the Government for which we are also thankful to the

Government.
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The provision, “..the Designated Court shall have the jurisdiction to try a
proclaimed offender in absentia”, has been removed. We have to be very careful
about Claus 11 of the Bill that is about ‘burden of proof’. It is a well-accepted
principle of Indian jurisprudence that until and unless you are convicted, the
presumption of law is that the person is innocent. The ‘burden of proof’ is on the
convict. | do not know the legality of this Clause in the courts when it will be
agitated in the courts of law. It will be a clear case of confusion. That has to be
clarified by the hon. Minister. These are the provisions on which | would like to
seek clarification from the hon. Minister.

| would also like to draw the attention of the hon. Minister to one of the
major issues. It has occurred recently. | would like to draw the attention of the
hon. Minister to it as this is also done in the name of piracy. Thirty Indian citizens
have been arrested and they have been captured by a request of Nigeria. They
have requested for arresting 30 Indians who were in a vessel, out of which a
Third Officer who belongs to my Constituency, namely Vikraman Nair is also
facing trial in Nigerian courts. | would like to urge upon the Government and the
Minister to please look into the matter, and probable and maximum diplomatic
assistance has to be provided to them. Nowadays, we are getting a series of
complaints from them. They are not even allowed to call their relatives in the
country. So, kindly have a diplomatic intervention in the matter in order to rescue
all these Indian prisoners or persons who are facing trial in Nigeria.

With these words, once again, | support this Bill. Thank you very much,

Sir.
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Thank you, Speaker Sir, for
giving me an opportunity to participate in the discussion on this important Bill,
namely the Anti-Maritime Piracy Bill, 2019. The Bill brings the UN Convention on
the Law of the Sea into a domestic law and enables Indian authorities to take
action against piracy on the high sea areas. What essentially one gets to
understand is that through the Bill the Government of India becomes a party to
the UN-led International Convention on the Law of the Sea and gets more teeth
for our deterrence on piracy. However, there are certain areas of concern
regarding the ambiguity present in the Bill. Before moving to those issues, let
me remind you of a current incident wherein 16 Indian seafarers of a merchant
vessel named Heroic Idun who are now under the custody of the Nigerian Navy
and are taken to the land for interrogation, which is far from any judicial dignity.
Just now, hon. Member Shri N. K. Premachandran also mentioned about
one Vikraman’s case. So, this is very much becoming a matter of
embarrassment for their family as well as the Members of Parliament from
Kerala. The parents of Vikraman and others contacted us regarding this issue.
We also contacted the External Affairs Ministry as well as our Embassy in
Nigeria, but we could not get a proper reply from them. So, | would like to bring
to your kind attention that this problem is not solved yet, and their family
members are very much in a state of shock. | would like to request you to sort
out this problem at the earliest. Further, many of the poor workers who are
working in these vessels are being unnecessarily arrested by the African

countries, especially Ghana, Nigeria, etc. They are arresting the persons in
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these vessels or taking them into custody without any reason. This is the
situation being faced from time to time by the Indian workers who are working in
various vessels. So, | would request the Government to initiate further
discussions to secure their release and help them come back safely in India as
fast as possible as any discussion on maritime piracy -- where India is a party to
-- must consider the pain and desolation of illegal detention of Indian seafarers
in other nations, and securing them must be a policy priority. Let me come to the
other issues pertaining to the Bill. As regards the jurisdiction issue, the Bill will
apply to the sea beyond the Exclusive Economic Zone (EEZ), that is beyond 200
nautical miles from India’s coastline.

However, it is unclear if it will apply to the EEZ that extends between 12
and 200 nautical miles from the coast of India, which means that area of
jurisdiction being unclear will result in loopholes for pirates and other criminals.
The Government must take it up and provide clarification. The Bill states that for
committing acts of piracy the convicts shall be punished with imprisonment for
life or death.
18.00hrs

It is unclear in the Bill how the overlap of the 14-year term and the life
term will be determined since committing an act of piracy will necessarily include

participation as well.
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SHRI KODIKUNNIL SURESH: On the issue with the death penalty, the
Supreme Court of India has advocated for the use of extreme punishment in the
"rarest of rare" cases. According to the top court, the death penalty violates
Articles 14 and 21 of the Constitution. How to frame the scope of piracy within
the scope of domestic jurisdiction, as well as how to address areas of overlap
between what constitutes a rare case and how the brutality of piracy is defined,
require clarification. The Bill further states that the designated court will not have
jurisdiction over offences committed on a foreign ship unless an intervention is
requested by the country of origin of the ship, the ship-owner, or any other
person on the ship. But a question remains, as to what if the crime committed on
a foreign ship is intended to harm India's interests? These questions need to be
answered, and the rights of Indian fishermen who are illegally detained and
brutally assaulted by the Sri Lankan navy are a case in point. How would the law
treat the actions by a foreign government's naval force, whether as an act of
crime or an act of their national maritime security policy, and under the new law,
whose application extends beyond 200 nautical miles, and how would the
legalities concerning the new law be endorsed? With these words, | conclude

my observations.
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18.02 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Thursday, December 08, 2022/ Agrahayana 17, 1944 (Saka).
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